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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BlENCH 

O.A. Nov.30 of 2006 

DATE OF DECISION: 16.06,2008 

Sri Srinvasa Reddy Voladri 
............................. .............n.j.. ...... is ..........................Applicant/s 

MrM.Sarrna 

.................................................
0 .....i..d'vocate for the 

Applicant/s. 

- Versus - 
Union of India & Others 
................................................. . ...... .ii... ......................Respondent/s 

Dr.J.L.Srkar, Railway Counsel and Ms,U.Das 
for Respondent No.4 

4 ..........................................................................Ad'iocatefor the 
Respondents 

CORAM 

THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HONBLE MR.KHUSHIRAM, ADMINIS']RATIVE MEMBER 

Whether 'reporters of local newspapers may be allowed to tesmo 
see the Judgment? 

Whether to be referred to the Reporter or not? 	 Yes/,Nd 

Whether to be forwarded for including in the Digest ieing 
compiled at Jodhpur Bench & other Benche? 	 Yes 

Whether their Lordships wish to see the fair copy 
of the Judgment?  

anfMember (A) 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 30 of 2006 

Date of Order: This, the 1 6 th Day of June, 2008 

THE HON'BLE SHRI MNORNJN MOHPNTY, VICE CHAIPNN 

THE HON'BLE SHRI KHUSHIPAM, ADMINISTRATIVE MEMBER 

Sri Srinvasa Reddy Voladri 
SIO Somi Reddy 
P.O: Chinanemila, Dist: Nalganda 
Pndhra Pradesh. 

Applicant. 

By Advocates S/Shri Mrinal Sarma, M.Dutta &. 
Ms .D.Dutta. 

- Versus - 

Union of India represented by the 
General Manager (Personal) 
N. F.Railway 
Maligaon. 

The Chief Personnel Officer (Welfare.) 
N.F.Railway, Maligaon. 

The Railway Recruitment Board 
N.F.Railway, Maligaon, Guwahati 
Represented by its Chairman. 

Bikkina Kashi Raju Choudari 
Resident of Visakapatnam 
Andhra Pradesh to be served through 
The Chief Personnel Officer (Welfare) 
N.F.Railway, Maligaon, Guwahati. 

......Respondents. 

Dr.J.L.Sarkar Standing counsel for Railways & 
Ms.U.Das, Advocate for Respondent No.4. 
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ORDER (ORAL) 
16.06.2008 

KRUSHIRAM, MEMBER (A): 

This Original Application is 	directed 

against 	the appointment of 	Private Respondent 	as 

Primary Teacher (Telegu) in Railway. bcnooi oi 

N.F.Railway at Maligaon alleging that the said 

appointment was made in violation of the Employment 

Notice No.1/2004. 

2. 	Railway Recruitment Board, Guwahati by 

Employment Notice No.1/2004, amongst others, at 

Category No.9 invited applications for filling up of 

one post of Primary Teacher (Telegu Medium) in 

Railway School of N.F.Railway at Maligaon in the pay 

scale of Rs.4,500-7,000/- from intending candidates 

having required minimum educational/technical 

qualifications of higher secondary with 2 years JBT 

or its equivalent or intermediate with 1 year JBT or 

its equivalent or Senior Secondary (plus 2) 

examination with. 1 year JBT or its equivalent with 

competence to teach thr9ugh Telegu medium fluently. 

Applicant applied for the said post. Applicant 

appeared in the written test and viva-voce held on 

03.04.2005 and 09.09.2005 respectively, along with 

) 
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other candidates. By Office Order under Annexure-6 

(No.F.252/43-1(W)Pt.IX) dated 04.01.2006, under 

private Respondent No.4 was appointed as Primary 

Teacher (Telegu Medium) in Railway School. Applicant 

has contended that he was the only candidate holding 

two years diploma in Education granted by the Board 

of Secondary Education of Andhra Pradesh at Hyderabad 

which is equivalent to TTC (Teacher Training 

Certificate)/PTTC (Primary Teacher Training 

Certificate) etc and private Respondent No.4, who was 

finally selected holding a B.Ed degree, had/has 

requisite qualification for teaching children at 

primary level. Since •Respondent No.4 did not fulfill 

the eligibility for selection as Primary Teacher 

(Telegu Medium) in terms of the Employment Notice 

No.1/2004, the Applicant, earlier, filed O.A.2/2006 

challenging the said selection; but, before the O.A. 

could be moved, appointment order had already been 

issued. Therefore, Applicant withdrew the aforesaid 

O.A. and filed the present O.A. under Section 19 of 

the Administrative Tribunals Act, 1985 seeking the 

following main reliefs:- 

"8.lSetting aside of the selection of 
the private respondent Sri Kaashi 
Raju Choudary as Primary School 
Teacher (Telegu Medium) pursuant to 
the Employment Notice No.1 of 2004 
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issued by the Railway Recruitment 
Board, Guwahati. 

8.2 Set aside the appointment of the 
private respondent as Primary 
Teacher (Telegu Medium) by setting 
aside and quashing the order 
No.F.252/43-8(W) Pt.IX dated 
03/04.01.2006 by which the private 
respondent was appointed. 

8.3 Direction 	to 	the 	Railway 
authorities 	to 	appoint 	the 
applicant as Primary Teacher 
(Telegu Medium) pursuant to the 
Employment Notice No.1 of 2004 
issued by the Railway Recruitment 
Board, Guwahati ." 

3. 	Respondents have filed written statement 

stating that selection of private Respondent No.4 

basing on his performance both in written test and 

viva voce held on 03.04.2005 and 09.09.2005 

respectively purely on merit. It has been contended 

that the Employment Notice No.1/2004 issued in this 

connection provided only the "minimum qualification" 

and there was no bar before the candidates possessing 

higher degree to apply for the post of Primary 

Teacher (Telegu Medium). Since the selected candidate 

holds B.Ed degree (which is a higher qualification 

than HS with 2 years JBT or Senior Secondary (plus 2) 

examination with 1 year JBT) there was no mistake in 

selection of private Respondent No.4. 
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Private Respondent No.4 has also filed 

written statement stating that he applied for the 

said post in Category 9 of Employment Notice Nol/2004 

having higher qualification than the prescribed 

minimum qualification. He came out successful in the 

selection process on merit and, therefore, he was 

selected and appointed to the post. 

The Applicant has filed a rejoinder stating 

that various pronouncements of the Hon'ble Supreme 

Court and High Courts and clarification of NCTE have 

made the position very clear that by holding B.Ed 

(inspite of being a higher qualification) cannot be 

substituted for JBT, D.Ed and other equivalent course 

so far as appointment of primary school teachers are 

concerned and as such, appointment of private 

Respondent No.4 was erroneous, illegal and arbitrary 

and therefore, the same is liable to be set aside. 

We have heard Mr. M. Sarma, learned counsel 

appearing for the Applicant, and Ms. Usha Das, 

learned Counsel for the private Respondent No.4. 

Nobody was present on behalf of the Railways. 

Learned counsel appearing for the Applicant 

argued that Applicant holds diploma in Education from 

ndhra Pradesh which is equivalent qualification to 
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JBT. Learned counsel for the Applicant, in support of 

his contention, also relied on a decision of Hon'ble 

Supreme Court in the case of Dilip Kumar Ghosh & 

Others vs. Chairman & Others (reported in (2005) 7 

SCC 567) wherein it was held, that "appellants 

holding B.Ed Degrees were rightly denied marks 

against the training qualification as they were not 

holders of JBT/PTTC - For primary school teachers 

qualification required was JBT/PTTC and not higher 

qualification of Bed." 

8. 	Ms. Usha Das, learned counsel appearing for 

the private Respondent No.4 drawing our attention to 

the Employment Notice No.1/2004 dated 12.06.2004 

under Pnnexure-2 submitted that the last column of 

the said advertisement was of "Minimum 

Educational/Technical Qualification". Obviously, BEd 

degree is a more than minimum qualification 

prescribed in the advertisement i.e., Higher 

Secondary with 2 years JBT or its equivalent or 

intermediate with 1 year JBT or its equivalent or 

Senior Secondary (plus 2) examination with 1 year JBT 

or its equivalent. Since B.Ed degree holders were not 

barred for 	applying 	for 	the post, therefore,. the 

pr.ivate Respondent No.4 holding B.EcI degree stood 

first in the selection on merit. 
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We have considered rival contention made on 

behalf of all the parties. We have also perused the 

materials placed on record. Since B.Ed holders were 

not specifically barred from applying for the post 

under Employment Notice in question, the private 

Respondent No.4 holding B.Ed degree was selected on 

the basis of merit. The decision of the Hon'ble 

Supreme Court rendered in (2005) 7 SCC 567 relied by 

the learned counsel for the Applicant is not 

applicable in the instant case; as. candidate holding 

higher qualifications were not eligible, for selection 

as per terms of the advertisement in the cited case; 

whereas, in the instant case, there was no bar for 

B.Ed degree holders to apply for the post. There is 

neither any illegality nor any irregularity in the 

process of selection. Therefore, this Tribunal has no 

reason to interfere in the matter. 

Resultantly, this case 'is found to be devoid 

of any merit and hence is dismissed. There shall be 

no as to costs. 

(KHUSHIRPN) 
	

(MPNORN JAN MOHANT Y) 
MEMBER (A) 
	

VICE-CHMRMTN 

/bb/ 
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LJnjri Of India & Ot. 	
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LIST OF DATES 

4.901 	NCTE issued notificaUon with reQard to the qu3lJfJr3tJon fc sJectk of 
teachers Pae. 7 of our re.joinder 

i 2&04: Enployrneiit notice. No I of 04 iue.d invithp appiication for variouc 
posts including the post of fary Teache.r tTeiequ) (Pane ii of our 
Q4 	nexite-2). 	. 

14.05: 	Writte.n Test held. 	 . 	. 

20-2605 	Empoymeut tEewc carried the recutt of 1h written tt (Page 26 of our 

01k, Ant teviffe-4). . 

99. O.5 	Viva Voce 1-teki. Call (elter (Pacte 27 of cur 01k, Anriire-5. 

15-21.10.05 Emçtoyment newc carried the cetect list. (Page 10 of our OA 

3 5-260: iatlr 	s.0 	L). 	 PLC t.€ 	1' 
Ob4 tcL&T* t - " 	. 

14. 1.2006Puvah reepondent appointed. (Pac 213 of our 04, Arirtexure-6. 

FUedby 

Mvocate 

) 



IMPORTANT DOCUMFNT (APARt FROM ANESEXURES IN THE OA) 

AMnx-7 (page 4) of our rejoinder dated 31-7-2.006: Cefificate issued by Principal 
Govt. DIET that ThEd & J.T are eguivalenL 

Annx-8 page 5) ofoirrejpincier dated 31-7-2006: Cettificate issued by N.C.T.E 
on a complaint macic by All India D.Ed. Trainees Assocition that B.Ed. is not a 
snbstite to J.B .T .  

Aiut-9 (page 7) of our rejoinder: N.C.TE natification at pa9 where 
qualification of primary teacher is presc.ribetL 

INote Below: Clarifies that BEd. is not a substitute for Basic Training 
program as £B.T and the eqiivalents.i 

SOME IMPORTANT POINTS 

The pos& advertisel in PL'LliIary Tead.er and the school in which the appointment 
has been made is Railway D.T.P school 1,41ch is a primary (P stands for primary 
diool) sdiool. 

There statul is that B.M. is a ldher qnalilica4ion. They have not 4kpntel that I 
am JB.r. equivalent 

There is no thing to indicate that they have adop ted. dte State Govt rnles. Even the 
State Govt rules do not recognize B.Ed. as qualification for appointment as teacher in 
lavver aswell as ripperprimaty schools. (1977 nles applicaWe) (2005 rules also does 
not recognise B. Ed) . 

LIST OF BOOKS/DOCUMENTS 

1.2005-7-SCC567: Dilip Kr Ghosh (para 9,10,13,15) Vs Chaitman and Ors 

2.AIR 2000 Bombay(page394) para 27,2and 29) 3.5 Chavan. Vs State of 
Maharastr-a 

3Assani Educational Manual (para 16,36,37) 

- 	4. N.C.E.T At 1993 (chapter 3) 

5. Assam Gazette dated (10-11-2005) 

J 
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GUWAHAT! 3ENCH, GUWAHATI 
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.., 	i:'• 

An a1T \'it as per order dated 26/4/07 of the Hon'ble Tribunal. 

the respondents respectfully beg to state.as under. 

O.A. No. 3 0/06 

Shri SR Voladri ON 

-vS- 

U.O.1.&ORS. 

That the notification for empThyment in the instant case was for the post of primary 

tracher. 

Under Assam Education Department is Class I (one) to 4 (four) is lower primary 

education and 5 (five) to 7 (seven) is known as elementary education under District Elementary 

Education Officer (DEEO), which is upper primary education. The advertisement was made for 

pnmaiy educavion with scope to elevation of teaching upto upper primary and therefore the 

advertisement was made for primary education and not lower primary education. Class VIII 

(eight) to X (ten) is secondary education and XI (eleven) and XII (twelve) is together Higher 

Secondary education. 

The selection has been made objectively for education standard of primary education and 

(lie private respondent no 4 Shri Bikkria Kasi Raju Chowdary was empaneJied on the 

performance both in written examination held on 3/4/2005 kind viva-voce held on 9/9/2005 on 

merit basis. 

Marks securcd by both the candidates are as under 

Si. No. 	1 Name 	- Written Written Viva-voce Total out of 
marks out marks of 85 15 100 

of 100  
Bikknn Kasi 44.67 37.97 11.25 49.22 

2  A. Voladri L41,67 35.42 11.50 46.92 

The respondent no. 4 was selected on the basis of total marks being more than the marks 

obtained by the applicant. 

\ 
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AFFIDAVIT 

1 Shri 	 about 	Years, Sonof 

working as Chairman Railway Recruitment Board, Guwahati solemnly affirn that the statement 	( 

made in para I to 3 above are true to my knowledge and belief. 

And T sign this affidavit this 	.......... day of Jul),  at Guwahati. 

Deponent 

identified by 

SI 11• 'Vi 	:j-L .1 ............... 

Advocate 	C' 

CTI JR,\ A . 

Tb 
•gmw 

Solemnly affirm before 

me being identified by 

Shri 

(Advocate) 

~khw.A$~ , 

(Advocate) 
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DILIP KUMAR CHOSH '.'. CHAIRMAN 	 567 
the wt petition as well as the merits. In case, it holds that it has jurisdiction, 
then it shall consider the merits by taking into account the materiiIs to be 

a 	placed before it by the parties in respect of their respective stands. 
S. The appeal is disposed of accordingly without any order as to costs. 

(2005) 7 Supreme Court Cases 567 
(BEFOREARIJITPASAYATANDH.K.SEMAJJ) 

b DILIP KUMAR GHOSH AND OTHERS 	 Appellants; 

Versus 
CHAJRMAN AND OTHERS 	 .. Respondents. 

Civil Appeal No. 7 1 1 9 of 2003 1 , decided on September 12, 2005 
• • i 

A. 	Service 	Law 	- 	 Recruitnient 	process 	- 	 Selection 	- 
•: 	

• Qualification/Experience - Higher qualification - When not preferable - 
Primary 	school 	teacher 	- 	 Trained 	teacher 	- 	 Junior 	Basic 

.;... 	. 	 ¶ :. 	 • 

 

Training/Primary 	Teachers Training 	Certificate 	(JBTFC) 	reqüred 
under Ru1es - Rules also providing that no extra credit shall be given to 
higher academic qualification - Syllabus and courses of study of primary 
teachers training institutes concentrating on child's environment, growth, 

d development, child psychology, child philosophy, etc 	whereas curriculum (p, for higher course such as BEd .of generic nature not containing subjects like 
chllthpsychology - Held, appellants holding BEd degrees were tightly 
denied marks against the training qualification as they  were not hcldcrs of 
JBTPTTC - For primary school teachers qualification required was 
J13TPTTC and not higher qualification of BEd 

- Recruitment and Leave 
of Teachers In Primary Schools in West Bengal Rules, i991, Rr. 2i,ii), 6 and 9 

9 B 	Administrative 	Law 	- 	 Subordinate/Delegated 	Legislation 	- 
AdministrativeiExecutive instructio s/Circulars/Orders/Gwdelines 

- Held, 
a circular cannot override the Rules occupying a particular field - On 
facts, R. 35 of the 1991 Rules, having expressly repealed all previous rules 
and orders, circular of.  1971 relied on by the appellants, permitting the 
incumbents to draw a higher salary, without the qualification of JBT/PTTC, 
held, was non est - Recruitment and Leave of Teachers in Primary Schools 

1' in West Bengal Rules, 1991, Rr 35, 2(n), 6 and 9 
Held 

The term "trained teacher as defined in Rule 2(n), if read and understood in 
the icontext of appointment of teachers in the primary school, would mean a 
candidate who possessed JBT/P1TC Rule 6(d) expressly put a prohibition that 
no extra credit shall be given to higher academic qualification for the purpose of g selection ok" a teacher A conjoint reading of Rule 2(n) and Rule 6(d) would make 
abunaantl7 ckar that for appointment of a teacher in primary school only the 
candidates who possessed the academic qualification prescribed under the Rules 
JBT/VITC shall be considered and the candidates like the appellants who 
possessed higher academic qualification like BA/BEd shall not be given any 
credit 	 (Para 12) 

t From the Judgment and Order dated 14-12-2001 of the Calcutta High Court in MAT No. 4285 
of 2000 

.1 

. 
IN  

t,. 

-S. 

I. 
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What emerges from the interpretation of the Rules, curriculum, syllabus for 
tointmCnt of teachers in primary schools are these: 

• ' 	If) In the case of the junior basic training and primary teachers training a 
certificate the emphasis is on, the development of the child. The primary 
education is up to lVth standard. Thereafter there is middle education and 
'then the secondary and higher secondary education. But in the primary 
school one has to study the psychology and development of child at a tender 
age. The person who is trained in BEd de ree may not necessarily he 
equippe to teach a stu ent o primary class because e is not equippe to 

•  junior basic 1rairing 
course and primary teachers training certificate course. Therefore, looking to 
the curriculum one can appreciate the distinction between the two courses 
and the same poliby is reflected in the Rules framed by the State in exercise 

of its statutory power. 
• 	(iii) To acceçt a proposition that a candi'ate who holds a BEd degree, 

• 	that is, higher degree cannot be deprived appointment to the post of primary 
choo1 teacher would negate the aims and objects of the Rules for the 

purpose for which it is framed. 
These Rules were framed primarily for recruitment of the teachers 

for primary schools and In that context the Rules were designed to give 
credit to the candidates who are specifically trained to teach in primary 
schools. The idea behind the framing of these Rules was that JBTIPTTC d 

trained'teachers should be appointed so that they can impart proper 
education to the child of tender age who requires an expert and tending 
hand. 

There is prohibition contained in Rule 6(d) that no extra credit shall 
be given for higher qualification." 	 (Para 13) 

MEdical Council of India v Salc of Rajasthan, (1996) 7 SCC 731, PM Latha v State of 

•Kerala, (2003) 3 SCC 541 :2003 SCC.(L&S) 339; Yogesh Kumar v. Govt. of NCT Delhi, 
(2003) 3 SCC 548 2003 SCC (L&S) 346, relied on 

Appeal dismissed 	 R-M1TZ133036/CL 

•t 'Advcatcs who appeared in this case: 
Vijay 1-lansaria, Senior AdvocaL (Reuzal Hussain, Kanishak Gupta, D. Bharat Kumar 

and Abhijit Sengupta, Advocates, with him) for the Appellants: 
Tara Chandra Sharma, Ms Neelam Sharma, Avijit 3hattachaxjce, Rana Mukherjee, Ms 

Indrani and Abhisth Kumar, Advocates, for the Respondents. 

Chronological list of cases cited 	 on page(s) 

(2003)3 SOC 548 : 2003 scc (L&S) 346, Yogesh Kumr v. Go't. of NCT, 
Delhi 	 575f-g 

(2003) 3 SCC 541 : 2003 SCC (L&S) 339, P.M. L.atha v. State of Kerala 	575a-b 

3, (1996)7 SCC 731, Medical Council of India Y. State of Rajasthan 	 574g-h g 

The Judgment of the Court was delivered by 

H.K. SEMA, J.— This appeal preferred by the appellants is against the 
judgment of the Division Bench dated 14-12-2001 passed by the Calcutta 
High Court in MAT No. 4285 of 2000 whereby the appeal cited by the 
respondents herein was allowed by setting aside the order of the learned h 
Single Judge. 

.. 
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- 	 2. l3riefly stated, the facts are as follows: 
The appellants are the holders of BEd degree. They applied for the post 

a of primary school teacher in the District of Nadia, West Bengal. Pursuant to 
the advertisement for filling up the post of primary school teachers their 
candidature were sponsored by the Employment Officer,  and tt'eir names 
were forwarded to the Chairman District Primary School Council for the 

interview ,The th traine candidates who possessed qualification JBT/PTTC 
who wre also sponsored by the District Employment Exchange were 

b fprwarddlong with the candidature ofthe appellants The appellants along 
with othetrained-teaCher candidates were directed to appear for the written 
test to be held on 18-7-1999 However, they were denied awarding marks 
gainst the training qualification as they were not holders of junior basic 

training/primary teachers training certificate (JBT/PTTC) Aggrieved thereby,  

the appellants tiled a writ petition which was allowed by the learned Single 

C Judge On appeal being preferred by the respondents herein, the Division 
Bench set aside the order of the learned Single Judge and the writ petition 
was dismissed, hencç., this appeal by special leave. 

3 The whole controversy revolves around for determination is as to 
whether the appellants who have obtained BA!B&VPhEd degrees can be 
equated with the candidates who are the holders of junior basic 

d training/primary  teachers training certificate for the purpose of appointment 
• 	to the post of primary school teacher under the Rules. 

4. What is the true and correct interpretation and ambit of Rule 2(n) of 

the Recruitmem and Leave of Teacher: in Primary Schools in Wesi Bengai 

Rules of 1991 (hereinafter referred to as "the Rules") 
In order to address the aforesaid two issues, it is necessary to have a quick 
survey of the provisions of the Rules relevant for the present purpose 

5 It is significant to note that the Rules were framed for recruitment and 

leave of teachers in przmaiy schools in West Bengal 

'2 (r) defines trained candidate as a candidate who has obtained a 
junior basic training/primary teacher training certificate or equivalent issued 

• 	under the authority of the Director or any other officer empower&i in this 

behalf by the Government. 
* 	 * 	 * 

(4 

 

 

6. Qualifications.—(a) No person shall be appointed by the Council as a 

teacher unless he satisfied the conditions: 
that he is a citizen of India; and 
that he,is not below 8 years of age and above 40 years of age; 

g  
• 	 and 

that he possesses the minimum educational qualification as 
mentioned in sub-rule (b); 
(b) The required educational qualifications for the post of teacher shall 

: 	 •.. 	be- 

h. 	 (1) School Final/Madhyamik pass or equivalent, or; 
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tti) Higher Secondai-y(XJ Ciass) pass under the West Bengal Board 

, 
1V¼ ¼(c)/he1dec 1 siOnof the State Governmern on the question of equivalence a 

(b) shall be final. 	 . 
credit shall be gwen for higher academic qia1ificai:on at ç4t 	jthe ç ?fselcct:on ofa teacher 

! 	 'Provided t)tat a trained candidate shall be givcn extra credit in the 
manner prescnbed under sub-rule (c) of Rule 9 

_4 	(e) A trained candidate elonging to the Scheduled Tribe category who b 
has not passed Madhyamik examination or its eauivalent shall be eligible for 

I 	 appointment as teacher in pnmary school 
* 	 * 	 * 

*: 	Selecnon procedure —(a) On or after the names of the candidates for 
t 	t1g posts of teachers are obtained from the employment exchange all 

V. . 	dandidates,shall be communicated in writing to produce testimonial 	 c 
ehificates for computation of their marks in the score sheets prepared for 

th purpose of such selection 
(b) Credit shall be given and computed in the following manner 

(i)there shall be 100 niarks in total as full marks, 
21 

(ii) full marks shall be allotted to four different aspects of the 
¶candfdate's eligibility in the following manner 	

d 1 	Academic qualification 	 65 marks 
2 	Training 	 20 marks 

• 	 3 	Writte mkal .iterview 	 1.0 maks 
4. 	Co-curricular activity 	 s marks 

Total•. 	 100 marks ' 	
(ut) the percentage of marks to the total full marks obtained by the e 	 6 

candidate in School Fina1MadhyamikJ1-her Secondary (XI Class) shall be computed as percentage of 64 and recorded in the score sheet, 
and if a candidate has passed two of the above public examinations, the 
better result only shall be computed 

(:v) the per&ntage of'marks to the total full marks obtained in 
junior basictraining certificate examination or equivalent shall be f 
computed as percentage of 20 (twenty) and recorded in the score sheet 

marks obtained in the interviews shall be recorded in the score J 4 isheet, 

in awarding marks for co-curricular activities one mark shall be 
credited for each of the certificate mentioned below 

J"4 	4 • 	
. 	 S  

a candidate that he/she has represented the district in g •:• •... 	State-level games, sports, issued by the district-level sports 
• 	 authority; 

a certificate that he/she has shown excellence in cultura] 
activities representing the district in State-level competitions issued 
by the district-level authority 

minimum 'A certificate of National Cadet Corps 	 h 	 h 

S 	 -1 

.II 	: 
.5 - 

•• 
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a certificate of successful participauon in literating the 
illiterates by A district-level officer; 

a dipomaIccrtiflcate in music/arts and craft on completion 
of a course of a least one year's duration from any university/ 
recognised government institutions: 

Provided that the maximum of such marks to be credited .shall 
not exceed five, 
(vii) 18 (eighteen) marks shall be credited for academic 

qulification to an eligible candidate belonging to the Scheduled Tribe 
category who, have acquired qualification as mentioned in sub-rule (c) of 
Rule 6. Awarding of marks, for training, interview and co-curricular 
activities shall be done in accordance with clauses (iv), (v) and (vi) 
respectively. 
(c)(i) The total marks obtained by each candidate for academic 

qualification, training and co-curricular activities shall be computed in the 
'rnanner prescribed in clauses (iii), (iv) and (vi), and a list of names of all 

'âhdidates of each category, namely, Scheduled Caste, Scheduled Tribe, 
physically handicapped and others shall be prepared in descending order of 
total marks obtained by them. 

The Staff Selection Committee in its meeting shall finalise the total 
number of candidates from the top of the lists mentioned in clause (i) of 
sub-rule (c), to be called for interview. The number of candidates to be 
called for interview shall be five times the number of vacancy unless the 
:total number of candidates is insufficient for the same. 

The candidates selected for interview shall be intimated the date, 
time and place for their interview.  

After the interview all the scores shall be recorded and the marks 
.obtained by a candidate shall be added up and the names of candidates shall 

be arranged according to marks obtained in. descending order. 
After the process as laid down in sub-rule (b) is complete, the 

Selection Committee shall arrange the names serially down from the top of 
the list. A panel of such number of candidates as there are vacancies plus 
10% of such vacancies shall be prepared. The reservation for Scheduled 
Castes, Scheduled Tribes and physically handicapped persons shall have to 
be strictly maintained in the panel. The panel shall show separately names of 
Scheduled Tribe, Scheduled Caste, physically handicapped and other 
eligible candidates. 

(J) Thereafter the panel thus prepared shall-be placed in the meeting of 
the Council for passing and the total number of eligible candidates included 
in the panel shall be the same as the number of vacancies plus 10% of such 
existing Vacancies.", , . (emphasis'suppiied) 
6. Rule 35 of the Rules deals with the repealing provision, which reads as 

under: 
"35. All rules nd orders made under the Bengal (Rural) Primary 

Education Act, 1930 and the West Bengal .Uran Primary Education Act, 
1963 and the West Bengal (Rural) Primary Education. (Temporary 
Provisions) Act 1969 regarding appointment of teachers, contrary to the 

01 
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provisions 91 thesq Rules are hereby rLpeld in the districts whLic (hc West 

pl3engal Primary Education Act 1973 (43 of 1973)11 is come into foie 
Provided that the appointment of all teachers made with the approval of 

theDirectôr;prior to the framing of these Rules, shall be deemed to have 
been approved under these Rules 
7 At this stage, we may dispose of the argument of Mr Vijay Hansaria 

learned Senior Counsel for the appellants It is his say that the circular issucd 
on 274-1971 by the Director of Public Instructions in which the teachers in 

jtte rinaryschooIs were considered as 'A' category teachers It is clear that 
theforesaid circular was issued permitting the incumbents to draw higher 

	

4 	paycales because they were teaching for a long time in the institution 
without the qualification of JBTIPTTC This argument is not tenable because 

¶Y t is well-settled principle of law that the circultr cannot ovemde the Rules 
oeduying the field This apart, Rule 35 of the Rules, as referred to above, 
repeals all previous rules and orders and therefore after the recruitment rules 
came intoforce in 1991 the circular of 1971 relied on by the counsel is non 

8 We may also refer to the syllabus arid courses of study of the pnmary 
7teachers training institutes which reads as under 

4Azmand object Special 
01 Knoledge Formation of scientific idea about the child and its 

environment child's demand, child's growth and child's development 
Viewpoint and mentality To be affectionate and sympathetic towards 

the child and to grow interest in child study. 

a 

To grow mentality on the role of education. 
find Chapter Education-cum-evaluation 	 e 
Teachers' training syllabus has been classified into four groups: 

Professional knowledge 
.• 	....• 	..•• 	 .. 	..,. 	 . Professional expertness, practical knowledge of primary 

% 	% 	é4i. 	A 	 k. . 

(q)Prctica1 knowledge 	
f 

	

. 	'(D) Differeiit stagê of primary education 
ilIrd Chapter 
(A) Professzonal knowledge 

1,.. (i) Modern.concept of primary education and its problem. Aim 
•. 	and syllabus. 

(ii) Child psychology and child study. 
Syllabus: 

• 	(i) Developmervt of the child: (a) childhood; (b) boyhood; (c) 
adolescence; (d) early adolescence. 

Physical development, mental development, working development, 
social development, speaking development. 	 h 

•-: 	•• 
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(A) At different stages the child's demand, problem and its remedy. 

Learning 
—LWhat is learning? Value of learning in human life: (a) 

a 	jiitial 	experience, 	(b) 	preservatiOn 	of 	experience, 	(c) 	review 	of 

c perieflCC, A marked off memory. 
Learning condition - (a) inspiration and attention, (b) repetition 

ad reated study. Learning method - recitation and meaning in total 

orpatt 
ClassifiCWiO/1 of leoriiing - Knowledge learni 

b 	
ng, data collection, 

9xperieflce gathering, idea. 
Different process of learning method: (a) learning through copy, 

(b) learning through endeavour, learning under changeable process. 

ClassifiCation1 of students: (a) advanced child, (b) general child. (c) 

backward 	child, 	cause 	of backwardness 	and 	its 	remedies. 	Special 

C 	6-rangement for advanced child. 
S. Child philosophy: Why child philosophy and Why? 

• 	 Different processes of child philosophy: (a) observation, (b) child's 

• 	 surroundings (home, school and society). Explanations." 
9 In BEd curriculum such subjects like child psychology are not found 

d 	On the other hand, the curriculum is of a generic nature and deJs with 
subjects like the principle of educaUonalCum 	urrl studies, educational 
psychology, development of education in modern India, social organisation 
and instructional mLthods, etc 

1O The Rules, as noticed above, were framed primarily for recruitment 

e 
 e designed to give an ofiteacherS for primary school and the Rules wer  
incentive to the teachers who are specifically trained to teach in primary 
sools The rationale behind the framing of this Rule is that JBTIPTTC 
cetiflcate train 	teac ers should be appointed so 	at 	ey can impart propel 

nm 	C 00 StU entsintefl5° te aims an 0 jectwitk 
laid an emphasiS mat an ui 

faeheSTfl 
primary schools who possessed JBTIPTTC should be 

ajpointed for the development of the child. The primary education is up to 
4th standard. There is a middle education and then secondary and higher 
scondary education. For teaching in the primary school, therefore, one must 
know the child psychology and development of a child at a tender age. As 
already noticed, the candidates like the appellants who are trained in BEd 

g cegree are not necessarily to be equipped to teach the students of primary 
• 9lass. They are not trained and equipped to understand the psychology of a 

child of tender age. 
It is in this context, Rule 2(n), Rule 6 and Rule 9 are to be read in 

• thnjunction. 
Rule 2(n) defines trained candidate. The term "trained car,didate" if 

read arfd understood in the context of appointment of teachers in the primary h  

X. 

/ 
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woul mean a candidate who possesse 	fl d JB/FC Rule (d) i 
put a prohibition that no extra ci cdii shall be grvcn to 

'hiher acaderpic qudilfication for the purpose of selcttop of a icacher. A 
onjoint reading of Rule 2(n) and Rule 6(d) would make abundantly c'ar 

thai for appoihtnicn of a teacher in primary 'choot only the candidates who 
posessed theacademic qualification JBT/PTTC prescribed under the Rules 
shall be considered and the candidates like the appellants who possessed 
higher acadenic qualification like BA/BEd shall not be given any credit 

13 What merges from the above interpreat?on of the Rules, curnculum 
syllabus for 4pointment of teachers in primary schools are these 

/"(i) J the case of the junior basic training and primary teachers 
training certificate the emphasis is on the development of tile child The 
primary education is up to IVth standard Thereafter (here is middle 
education and then the secondary and higher secondary education But in 
the primry school 

atder age .  Theperson who is trained in BEd degree may not 
nec.essanly be equipped to teach a student of primary class because he is 
not equipped to understand the psychology of a child at that early stage 3 	 , 	, v"(j) 1ins is only peculiar to the cumculum of the junior basic training 

t: cours&and primary teachers training certificate course Therefore, 
ookingto the curhculu' m one canappreciate the distinction between the 

'tv,t6 courses and thesame policy is reflected in the Rules framed by the State in efxercfse of its statutory power.  
/. (iii)io accept a proposition that a candidate who holds a BEd 
degree, tliat is, higher degree cannot be deprived appoinimetit to the posi 
of primaiy schcl teacher would negate the aims and objects of the Rules 
for the ptrpose for which it is framed 

a 

C 
	 C 

C 

e 

t- 1 

/(iv) lFhese Rules were framed primarily for recruitment f the 
':aáhers for primary schools and in that context the Rules were designed 30 give cedzt to the candidates who are specifically trained to teach in 
primary, chools The idea behind the framing of these Rules was that the 
fupidr basic training and primary teachers training certificate trained 
:chers hould be appointed so that they can impart proper education to 

ec)iildpf tender age who requires an expert and tending hand 
y(v) There is prohibition contained in Rule 6(d) that no extra credit 
shall be given for higher qualification" 
I4Hai said so, we are also of the view that the decision involving the 
ent cottroversy is no more res integra In the case of Medical Council of v.Srat of Rajasthan' the Division Bench of this Court considered an iuc.l queuon with regard to the registration as medical practitioner of 
1edical bouncri Act of 1956 This Court held that the qualification of 

BS is a condition precedent for a candidate being registered in the State 

1996)1 $CC 731 

FA 

h 
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Medical Register maintained by the State Board, in that case the second 
respondent though possessed MSc (Biochemistry) which was the higher 
qualification included in the Schedule but this Court held that uhiess the 
second respondent had qualified in medicine he was not eligible to register as 
a medical practitioner. 

15. In the case of P.M. Lai/w v. State of Kerala 2  the facts are identical to 
the facts of the case in hand. In that case also the posts were advertised for 
recruitment to the post of lower primary/upper primary teachers in 
government schools. The qualifications prescribed for the post in the 
advertisement published in the Official Gazette notification was 'pass in 
1TC" which means trained teachers. Instead of selecting holders of TTC 
candidate, the candidates holding BEd degree were selected on the ground 
that BEd is a higher qualification than TTC. This Court held that in terms of 
the.advertisement BEd degree-holders were not eligible for selection. 
Court further held that fixation o ,gtication_fora particular post is a 

no force in the argument advai'eei by the 
respondents that BEd qualification is a higher qualification than TTC and 
therefore, the BEd candidates should be held to be eligible to compete 
fo4he post. On behalf of the applicants, it is pointed out before us that 
trained teachers certificate is given to teachers specially trained to teach 
small children in primary classes whereas for BEd degree, the training 
imparted is to teach students of classes above primary. BEd degree-
holders, therefore cannpt necessarily be held.to  be holdiBg qualification 
suitable for appointhient as teachers in prithary schools. Whethei fora 
particular post, the source of recruitment should be from the candidates 
with ITC qualification or BEd qualification, is a matter of recruitment 
policy. We  find sufficient logic and Justification in the Statecribing 

ualification for the post of primW
oe

achers as g3C and not BEd. 
Whether BEd cu i ica on can a orescribed for nnmarviis 

to be consided by eautonties concerned but we cannot ----- 	 - f 	consider BEd candidates, for the present vacancies advertised, as 
De 

The same view was reiterated in the case of Yogesh Kumar v. Govt. of 
NCT Delhi3 . 

For the reasons aforestated, we find no merit in this appeal. The same 
is accordingly dismissed with no order as to costs. 

a 

/ 

h 
2 (2003) 3 SCC 541 :2003 SCC (L&S) 339 
3 (2003) 3 SCC 548 : 2003 SCC (L&S) 346 
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d oniCt pnt (I o'portttlofl awards a FIsh eon-
i ruet in 5 iti ;st I ono of th aforetild direct toii 

iii Col,fmrittioliwill bO at liberty to p0111511. 

¶00 o::5",IiI(,'. cnil,roetOi 
to C(IIS0t (i(".,('t on 

Iii' MilIlloIpal CorporIi1 	in  tho 

I' , liIi,1 ,lI'I'i 1 11 0ç555t0flM. II, 0iI''V"i 

iiiolrI:l'il 51111, 	
,011,1,tbt 	 tito 

I ll1i0ii1t 011,  5)0l'tLSl0 	 III ttii' iyt'd of' 

5h( (;nll lro(l It .1 rtc bthcr than thi' rate 

o,hlCll v,';,M 51  'i'ribed under the 

'iS'S 	ii III 	 vloml VOW .  



VIJAY DAGI\ J 	- i\ L)lvl ,torr Lh itc.h tit 
Mtiml.Lu lrtvtng diflered wtitliô 

VieW cX 
agur and 

' 
by similar bet telies 	it 

iinn'hlC the Chtct rsidU0t10n0tht0t 
syllabus and to advise l:hc St ttr (jV\t ii':' t 	cli 	it i\Ur 	 the 

in the circumflstat 	cs 	coush- 
tolormulat e po ftv relating to I he ecl'.0 

OCCC- 
Justice has. ii I ull Bench to resOl\'C the 
lcd the 1rcSe 

II Board In lt 	wIdofl1 consIdcd 
drIfcreUCC 

sa 	to prepare daCmj l3AC1\01?0U 	I Ol hI rLNCC 
orose for the piviston 

3 
07—  2. 	An ncc5lOfl 

l3cflCh presided 	ve 	by Mr. J ut1ce Ashoh 
4
a 	ttOCd itU 	uc opp.tcatlorl 

Ifl 	Cr no au I can be found with the 
o 

AgarWti arid M n. ,JttMt1O 	I 	iriJanaDC 

mnaice this refet'etWt 	
as lire seieCs of on 

: policy ol State to trisisi for 	
pj)0lrIt r rent of 

n 
Shr'i Rajefldra Raut lrovtng bEd, cualLflca 

that hc 
III 

	

BEd, teachers to impart cduat(ot 	prt- 

	

t ate of MMir 	Icr'. (ton were terurinated on thc ground 
c1u.illttC00 nafliClY 

illil nc 	hold rcqiti:thC mna 	hOlS In (he 
Ft:rlhcr 	the 	policy 	of 	the 	St:u 	' 

d D.Ld. for tcaching in pt hoary school. lie wa 
holdinI 

challenged on ihc ground ut 	iala 	'" 
fered v.' h. 

sought to be rcplaCC(l by a person D.E(i. I-(ehad thu: ¶ 
therefore cannOt be lot (Pns 2 	

.2q)/rc(uis1tcquahuhtc 
).lI'ldi('t10 	f 	fl5 	Court 

nd 	I) 	• 	:. 	• 
:fl)d dis 

.ICI1CI 	Writ 
 o 	writ 	petItion 	l0, 	2103 	ni 

	

c I loll 	c httc 1 1 eartiig hi 

1Ifl 	arc to 	) ttr.te to a scparau 
1 	no qu CSU' 	ol 	tirer( uui 	LflIL the said 

s1d 	pctitiofl 	for. 	incr1ill 	relIefs, 	televai 
as 1. 

e Urct fu tils 	I 	r 
bengon( i1uaIlti(:;1tot1 higher 	hair (he other' quCSUi)11t'ut5 	for 	onsldcrat lon'\VaS 

pctIcUlariY with rgar(l to the rI(hOtt',Th10t 
ri :'.e nrimar sd toOl. j(• eat 	i 	

whthC1 	
the quidlfi(0tt0fl of BEd. can l 

said talc requisite cicialtfiCaU0t 	
for tccht1 

f 	rililat' schools. The Dii 

2000 sh. 
rth rio orde 
s passed ir 
r orders an 
UUon•. W.P 
shall stant 
order as 

Icr is cx 
ecrctar 

:Opy of t 
fUits or 
tcd ar of 

ccorcilngl 
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ri, Pune. I 
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1 	 V. st.atc of Mt 	ttSiU' (VU) 

2000 	
•JayaSIl1( 	)UIU 

I 	orhtghr r 	onLlry 	hrM 'r TT 	ol U) 	I) / 	2 1 i) I (U011%l)Y) 	, 19 

rice In 	

U fltV(Y n 	
v. 0 ovl lu Rao. AIR 

he on 	
A. M. JUt3Ilt, I 	I'eutttw': 1. Jttt%Itu1 

contract 	l 1lottm 	fl 	
tAdcil Ad 	Gri 	ii with \' i' Mlvifll(a1 

A (i t 	tot i' St nrd nL I 0 	1) ' More.  

.... iD, 	,.rrl'trI 	•,. 

. 0/- 5J5. said that 13CC. being ttte 	
• . 

Ic cniiipariS0t with I;.Ed.. i,elii 	
the Di 	

.. 

o 	r AvtC 	piotuia. the degree would be higher i all the 
	

I ei rh kolliCi that the said queSt iC1l W. 

	

cc) ,Rcg1.a 	. 	phorna and. 'thercfrOi on that vciV cOuflt 
	the 	outtel of 	

n SC\ 

	

taharash r 	alone a )oldCi' of BEd. would he sup:rio1 ti 
	

1. i \j o ldgmer1ts retiderec) hy different BflChC 

(CoflditH 	
U.Ed. holder and hence eon be 	

plc.ye 	
of this Court tO the case of Sau. A1 

	

,2(1)UL 6 — 	prtma 	
school teacher. 'iiir: D. Ed. i the 	

15ititutdt l3ilatatt V. 'l'hc State of Mahar 

	

— •p11c0f - 	
tequlsite minimum qualif(tU0hl lot telocil' 	

ashtra and othe r. Writ PetIttOfl o. 3006 u: 

	

nt 01 D. 4. 	In sW
prtma' :cio'J 	i. 1d the 	

¶)9 I by rdcl dated 3- 12- 190 1 Mr. J uslit 

	

SIflee D. 4. 	
.'Ed. qd tIIattoo ri;utnrit i 	

. 	K. 	
alit1 Mi'. ,JusltCc V. V. Kanli 

	

rachifl stu 	equ(Va)1'.r. th(rr:lo. 	

have taefl 'a view that the c1ctaliiICatbufl 

Ed, ju' 	- 	

291 	
13 Ed. Is a higher' c1uaIlf1(:1tb01 than D.0 

	

• 	lhotS. ( was hcld that the peLItlOnu there 
had not only a ncccs' veqUisItC quattik 

	

cquVa fl 	
Cases . Referred 	

pnras 

P 	
11 E:;t.l.i,%ttltOhi '. SI al" 0f N. P.. A) 	

(Ion fom' the OSI of pritllflt)' teacher but h 

	

ii1rouphR 	I)8C 14 	(1901) 	
lii0/AhI 	011ittiutUhl°° 110)10 	

Itt 111qrtmyf0u 

	

,s oh' prin o 	
SCW 4 104 	

20 	stud post. SIri1IILU' view was t.citei'utcd itt 
I 

	

'U ,  part I, 	
htate of Pu rilab V. arui LubhitY 1  l3ttt.' Al R 	

CaSe of Suit. Atoll tabal it utsalmi h'al(1t' vT. 

	

idomy Ic. ch 	
1998 SC I 

703 (1008) 4 h(.0 1 1 7 	1008 	
Stole of Mu(uitr'ai1tt trii.i others fri \V 1 

	

i• Pat't 1 of 	SCW 14 flO 	I 1)98 LOl) 	h 	29 - Petitioti No. I 	
ot l tll)U deCl1l by A. A. 

	

I prCSCr bes 	I 	
0hofldtb QovltiitVR0 t,uwtt v, httte itt Ma' 	

)IIIlIl utd S. lIoII1j%ic1 ditto0, lii. as also in 

	

lion for p& 	

harasht. (1998) Writ Pein. No. 348 of Ca5C oi UIr0llc(i1 a/U (.ovi1thtub0 LuWtC v, 

	

tie B. Part Ii 	i998. 	
(Boo aY) 	

2, 19 The State of M'ahar1t5httt and others in\VIl1 

	

1uaUfiCti0t 	

SaU. Mica ,iagannath Bhorati v. State of PctltiOfl No. 348 of 1098, decIded by B. . 

- 	 t4al1rii5h1t 	
(190)) Wr'Il ('rio - NC. 3006 	

SrilcrIsh 	
and S. P. 1rIkar. JJ. on 2rd 

- 	I 



3fi l3orn. 	JaynsitreL Swill Cliuvan V. 

. :viarch 
3, 	A coutrItlY view to hi: one lii titi: 

a fors'sa d c:nS(:S V/ti S als(i flOtICOCI by 1111. 

Uivhiuri Undi hi the euse ni Stiit, Nklrldirlt 
Ar' ni u no r Iii tri.slcui' V Stale of Maharash 

r; ttri'i tii.hur in Writ i tft$(fl No 4144 of 
IWA14 doildell fly lttniIi iil'ii.t3ff;lnf I tIYI!l k 

- A1hük AiRIWflI'J whiti'fflui i)in Diviffiwi Uniul I 
IttIl 101 put Illit pIaVi4i(iIt 

iii 	lI' 	i'!I 	tiff 	1111i 	l4i11.!tl 	$ilillllftItliJIi'4 	Hi 

j:iw 	iH; i l:IiHi 	iFHUfflhlUFItiIJI)Wi ill Siievh 
ut: h• I Whcrcus quuiiflcaUons for secondary 
teachers are as mcni,ioned In Schedule fi-li 
of the Ruics, chedulc0'1 prescribes D.Ed. 
as requisite qualification for primary (cachet 
whereas Schedule B-il prescribes BEd. as 
requloite quaiiIiwillon for higher Becondary 
1.eRcherm, I3ned on the aforeatd provlotoni 
It was held that BEd. is not a requisite 
quallIic(itiOri for primary teachers. 

4. ii view ol the conflict hi t he aforesaid 
It. was lound ncCCSsnry by the 

Division Bench. presided over by Mr. .J ustk.c 
Ashok Agarwal and Smt. Justice R. l',Desai, 
to resolve the difference by reference to the 
irirgcr Fiench, The learned ChiefJuslice has 

Iho , irriiiIlHlItil''t'S, rHFf:rrc(i the tthcv' 
issue it this 13encli for resolving the dilk'v 

I 'ending tite heating and disposal uI 
these peUtinris Intifly more petitions joined 
he grou p as si eh all I he petitions arc taken 

up for hc;trliig and oil inf them shall be 
;OL'eriiH(l ity iiiHjnCigiIlCfli.. 

Question rci'crred to Full Bench 
\\'litiier the. qtinitllcn((ott '13,iCd.' l:t it Fell' 

u tslfe qu at tlicaUon for letLehitig the s tude n Is 
in the primary Schools? 
BACKGROUND LEGISLATION 

iii order to appreciate the present 
controversy before considering the merits of 
the case, It will be concntcnt to notice few 
reievant pro,vislon of the statute applicable 
to thc facts of the case. 

As the pr.earnble.shoWS the Act was 
enacted by the State Legislature to regulate 
the recruitment and conditions of service of 
crnpioyce4 in private schoois in the State of 
Maharashtra and with a view to provide 
such employees security afl(1 stabIlity 01 
service to enable them to discharge thcii 
duties tovrds the pupils and Iheir guard 
tans in parlicular, and the Institution and 
society in general and further to lay dowr 
the duties and functions of such crnpioycc 

wilh a view to eflSUl'C that ticy beconh 

tuli: of Mahtti'aMii Ira (FBi 	A. I. R. 	' 
, 

AetHuiit.ti)l' in the inu:i.tgeitient and 	2 ( 

trilitile tftc:iI' niiitht in' improving (lie standj 
aid of cducution, calied (lie Maharashti'a 	' 9l 
l'tipio'je(:s (if irivttt e Seltitols (Condltlonsof 	: 
Scrvl,','tt) Regulatiol i Act, 111)77 (herelnnitcr 	

e 
releI'r:d mi °At't" lot' 	hiot'I 1, 	 . 

F 	II 	,iiitiliitilititti 
wiii'tk Itt IMI)I'( itOiui itseil hi 1.1w hotly o1 
ilte ditt,iit' out of which tiHr:ct4IilIi'y iorthc 
IIIIfIII( 1 ' H' IIIlIrIIiIIII'Il lu'i'tihii'iuiwt ' " 

2(1'?) ''iie5(:iilt(l'' IIIt:uu1s itserilcdby 	In 
rules. 	 , 

2(18) "primary education means cduca:' ' S 
tiori imparted In such stbjccts and up to 
s1ichstandardsaSfliay1)CdCtCt11inCdbYt 
State Government, from time to time, 	,., 
ettert ithcr in o primnmy or it. e.condry. 	q 
school; 	 ,. 

2(19) "pi'l:nni'y school" means a rccog' •' 
nled scl'iool , ui a part of such school, in.,. 
v.'iilel prIIthl'Y education is lnpai'ted: 'I 

21201 "pi'ivtutc school' i'eutis ti i'ccog-
r,icd scliooi established or at.lministered by 
e. Management other than the Government' 

a local authority.  
2i2f "lilieS' IIIL'ttIiS i.l 	ritIcsiii'icbYlh 	1 

',it 	,:i'tiiicni un tiler I.iit: lu1 

'2i:4i 	cliooi" iueuis a prhlitar\' shool... 
3(:eorldary school, higher secondary school.l 
u nior college of education or any other 
!':titu1ii('i1 by vhntevei' natiie (uiied inciud- 
rtg techi ,cai, vocfll lanai or art instltuttonor 
part of any such school. college or institu' 
tlon , wh tel i rn parts gene 'ui I m:ii n len 1, voca-
tional ai'L rr, as tite cc inny be, special 
education or training in an' faculty or disci- 	: 
pline or su)jCct below the degree level. 

Section 3 of the Act mandates that the 
Act shall be applicable to all private 2chools 
in the State of Mahnrsh1ra, whether receiv-
ing any grant-in-aid from the StatcGovctri-
went or not. 

The power 10 make rules are conferred 
on the State Government under Section 16 
of the Act, to carry out the purposes of the 
Act. One of such purpose is to provide forth 
minimum gualifieations for recruitmcn.t4 

f 	iflpJ,oyCtS Qi prlvttc scbool (Including Its 
procedure). 

• 	 (Emphasis supplied) 
The State Government in exercise of 

its powers conferred by sub-scclioits(1) and 
(2) of Section 16 of the Act, framed rules 
known as the Maharashll'aloYeeSof 

i. 
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ljoin, 397 	 • 

PrlvatcSchoule ((ondIt IOnS oISr::vtce) IuIc.s 
)1981 (herctnaftci IcIerIed lii as "Jic 	fin 

?ç: 11, The lt tIcs deilne '111Ij.jjd.1c.Jici 
'means a lenc)'u:t vho huM 	s:tI ted it 
"stonnl cutificrilo., 	t (IIf)i(tflhIt Or it 

LI II)i4  i'tiiitit 1 	lii I I II (1111111 1  
&ltIUi bitt It! I!)tIII 	liOffi, III t('l'tOI WliOiIit 

II 	III I 	ti 1111ttOt  I I)f!3t Ott' 
Ing lhu tlttlIt'ltttI1,I 	iItoiatiotII1 	Itt 
C1fl0SC8 (I) LII (IX') iii 	litttt 	II) 	i Ittii 	litlI 
Sc)ieduIe "Fl. 

12. The cjnililiwiiois of IelIcItc:Fs In. 

pmvided In Rule 6 ol U te Rules which lays 
down that the ininlinurn quallitcailons for 

• the post of teachers and non-teaching stall 
inprirnary schools, Secondary schools. Jun-
ior Colleges and Junior Colleges for educa-

• Uon shall be as specified in Schedule B. 
The provIso to this iu Ic provides for same 
relaxatIon in cxcnptIonil cireunista nees, with 
which we arc not COliC:CrIIe(i Ili his petition. 
The rcicvnnl portion of SchchiIt "I''' thus 
reads 
Schedule ' 
(Sceruc'.?(IlIlI 	it 

Q 	Ii I 	I a In 	• :' 	. i 	Ii 

Appoliilii;iIlo 	)OSI ollil 	an' 	11)01 

ollicrtliaii st)':I;Il 
ers) sI't I  
amongst 'alit] ItI,II.rn4 vi Ii I SmVI i>isSi.(I 
eXflhlllIittl(,l 	III 	III11.I lI;tml;tt.i)m1 	C,'1illii11tll(III 
Or ixlcsII;mla e::'i'iII1IlIC,Ii 'ii' ;11 Iv othìer 
mthiitt:irt 	m:tc,jtiist.cl 	,t, 	t:hm 	' 	jI.'III 

mcnl ohid I lie l)I11mlLt' 'Yc i I I,' I I I.: I's (.t:itIlteit.c 
XatTllnatlOIl 01 (lIploilla in hdueatIuim cx-
Inallon or a Diploma In Iducatlon (pre-

rin)arv O '.0 (sirS rjt U t.OJfl),. 

• 	:.. 	• :: 

• 	.....'.• 	_; 	• . 	:. 	t...:.a. 	: 
•• 	• 	•' 	. • i "rr 	• 	 . 

cK(.kc.:.) 1' 
The facts Q lvl ng rise to the question 

volved in zilniost'aIl the cases arc mote or 
s simitut l'tovevct' in order to hrtvi the 

nitty, 'i: liitve decided to refer to I lie 101 

Wilt 1 1 uUthu'i Nti 41 if) of 1998 lot' the 
tFII(I!41' ()hiiihiiiJIt(iIti 

The petitluiter in writ petition No. 
hO ni MT3 	 relerred to 'peti- 

ha shout) lictlds a r1tttlificatioits ol 

BA., BEd. She was appointed to the post of 
Assistant Teacher by an order dated 1-6-
988 with immedIate ellect, iii late Smt.. 

Rondabal Colande \'ldyn! mya, Ch Inciìwad 
prhntry school, run by Nit tan Sh ticshan. 
Smtnit.tiu Chinehwitd, it public eliiirlt nt,le 
itItit 

 
1`1111otl Iiit'tt 0)11! Irl III cilttlttiiiiiiln 1 1 111 

'iii 0 
ill 	'l'Iti. ('imiveimititciti til t1itlttti'ititIihitt tiit4 

t1Hite.tI 	II 	(iiCtllLlI 	itite(I 	1,-i I 	it)IJ'f, 
viei'ciiiicler tho Deiiity eri'i.inm'y to the 
GoverItilleIlt Of rvlaiiniasiiti'u directed that 
all the teachers who are untrained shitulci be 
placed inthcS.S.C., scale viz. Rs. 975-16€0 
and further directed that all such untrained 
teachers should get themselves traind 
within the stipulated perIod at theft own 
Cosis and CXCflSCS failing whIch their serv -
ices shall be trminateci, 

The Administrative 0111cm', Munici-
a1 School Board, who Is the cirawItig anti 

disbursing otlicer of the salary and non- - 
salary grant to primary schools within the 
11.1 itch cal area of Pimpri Chlnchwad has 

:11 ni' I'd '.11 Oitt heads oh' tlte school, lirsil-
intl Lu the itbove cIrcUlar to place the pet 
uniter and 111cc others lit the S.S.C, scale of 

97- 1660, even though they may have 
t)cCI 1 ;:.lncecl in Ihe degree SCale. i\ecordingl', 

tI I hrur has been placed in a i'educcd 
:iIi: I.C. S,S.C. senlc with cllec.1 from 1-3- 

the pellUotlel', bclitgaggi'icvcd by [he 
mid Gcr 'cruminent chrcrtlai' dated 	- I I -1997 
and coulsequeni tollow u pi'.11oIl, invoked 
writ jurisdiction of this Court wider Article 
226 of the Constltutibn of India. 

RIVAL CON'rENT0NS 
h: coal n (moo tent.IOn r>f h it: petition- 

'...(.. -J(: roidirg B.'.., B.ia. quaiittca- 
. .ha'. rev are trained araduate ii:ach-

'.: 	re ha7172 more than the required 
• 	ieatons. 

 
Ac(; ordmg v them. inskst-

ence that they should obtain the diploma In 
educatioti Is nothing but an insistence On 
obtaining qualifications of ollich lower de-
giec. According to them, what is contem-
plated under Act and the Hules is a mini-
imuito qima)il'lcntlon 'l'lmcrelore in theIr ,nih. 
11t181410115 pertiotifi ivilli hifhei' ClttLISIhiClltiàtl 
('ii IIIt()t 1,c hiehlt n )1(' I 11111-91 ui)tt it'ti I 
Ii) iIUICII )I'iilIay SlLlticIllii. 

The learned Counsel representing 
• 	the teachers holding BA,, 13.Ed. quaiifica- 
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0  
strenuous1ycoendedat1d labu have been framed in 

such away 

graduates are better quatifted thafl the a- 
	

taChCr o1dtng this qutflC0fl 
Ia 

tcUtaes with D .Ed . a such they cannot b 
	8 o teach aU subjects that are ta 

treat 	feQr Q 	teachers 0ngs.s.C. 	
prtm 	stafldar suttabte for thc 

with • 	• qtfQt0 	th po 	• ctflt 
faUt 	n the age grouP upto 14y 

tchcr8 in t 	
otOO1' Mi of 	(PY qn1 	

otl1 

subrn1t 	thRt ClC 	
b9OutClY io juU 	

toWRd 	hOOt 

ftctL1io for U1C 1trcCUOfl@ asU by he SIULC 	(2) The uyllabUR atO 	
pc 

th pCI with b0tU 	
•tii prog;n 	

on EarLY Chttdh 

p In U 	)C 	Y 	
10 

S.S.C. techer8 tt tB ttU contefldU Lti 

the pOlICY Of the State reeCted 
fl 

the fo of catton. Multi grade eachtflg. 
Educa 

tnstruCttO 	
issued by te State Govern- 

ment vide her circular dated -ii-i9
97 

 ing course speciallY coveres the COfl 

makes an unreasob and arbitra ctaS datain pma SchoolS 

pertatnhngto sC 

stflcatton between two grouS of teachers withOut having any nexus with the objeCt be adopted in teaching these sub)Cth 

sougit to hc achieved, as suh it offefldS prtma schoolS. 
	 . 

	

ArtiCles 14 and 16 o5f the ConStt1utt1t Of 	
(3) The D,Ed. teachers arc taeflto

. . 

indta. tn their 5ubthtSSt0 	
the circular 	

schools for practical sesStOflS 	.. 

1997 irCCtlng red cti0fl in the pay si:uic 
	

21. 
Thc State has also stated th

at thó 

issued by the State GovCrflml datcd l 

OId' tI(trn ,md preR(rib(D 	

State EduCation oard has 5c1flca1lY 
 

as eCfl 	
qu;i1fiCUht0 to teach )nlu) 	

parc I uicI cicl 	
the D,d. syllabUS tó 

stude tt 	eseI 	
to be ct usidC with 1 UCC 	

I. of teaCtltI in prhT 

	

lions to the respofldCnt5 to restore st tus . 
	°° 	nC. be GCVC nmefl of Mahara5 

quO 
antC. in order tobOistcr up their coi. en- tra has accord 

	its 3anCttOfl to lt abovC 

	

lions they sought to place reliance on' th: 
	yhlabuS, 	

.5 

)udgmdeltrbYthe 	

22. The State has not onlY flied thir 

at NagPUr and 	
rangab 	

in support of affldaVin reply to)uSttY their contenUonS 
e. but have also produced ophliOn of State 

he rr tterof(1) 	

Teachers Board to show how D.Ed. edua' 

.. 'IbC $LuLe of Mul 
rashtr and others Wi .t tion is better gitCd for tachtflg 

pm 

	

i'ttltU No QO of 1001 (2) Sift. A1I1iI)" 	
teachein lii comparison o BEd. education 

	

,\shlqUe Husain Shakir v. The 	of Mit 	
which Is essfltiaulY mCat1 for t,eaCht 	tU 

	

ilarashtradotWtht 	
No. i95 dents of higher secondarY 

ciaO5CP The 

- of 1996 and (3) Dhondiba 
Sb Govifldrao 

LaWtC v, The State 
of Maharashtra and olh 

of the seventh 

er Writ pttttQfl No. 348 of i908 	
. dated 5th 

March 1998 thuS cadS 
as 

20 
The Slate ilas led affidavit 

in retY tinCtOl;  

wherein the reOflS for foçmut 	such 	
"(1) ,Ed. Is a OttFSC of one yCa ndofl 

	

poticY hvo been enurnCrat. Accord1n 
	

the other hand, D,Ed. Is the coUrse t 

(hO LR(0 tim 	
yitabU has been spc 	

year 	 S  

	

elileattY 
deflired La mcCL tile rcqUi0I' 	 ) j cac 0 f titd. CouteC, (She abfltttC  

of tCRC 11ii t IC 	 of 	liit 	SOt' 	of the candidat 	
arc ciovOIQ("'t In UO11 

whereas t at of n.d Is geared to meet way that tic is blc to innell nil 

the nubje 

needs of the students of tile OCC 
	in prePrt11 	priflt 	and iitRilCI' 

onda schoolS. The State 0overn11 has courses succesSfY in B.Ed. coUr8C the 
given underm ttoCd rcasoflS as to why abl$.ttes of the candidate are developed 

	

D,Ed. has been prescribed as profCSSi 
	

ch away that he 18 able to teach success 
 

	

qualifications for the post of Prim YTe 
	

fully to the classeS on secOnda level oy. 

cr9. The said reasOfl6 are 
enumcrtcd 	(3) Only after 

0ns iden1ng the fact that 

beret 1)cIOW 	
abilitY rcqutr 	

for teaching prePma 

	

(1) inprima,ticaui0hltcatedt( 	
1)rima 	

as well as o scconda 	
level lé 

	

Ing approach has been 	
ce

pted 1W: the different proVtSt was made in the form of 

GovcrU1 The cofltCflt5 of the D.Ed sy1 
	

Rule o. 66 of Secondaly SCllOO1c 

A. 
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1or the proportion of B.Ed.. and D.Ed., 
1ers for Standard 5th 7th in Secondary 

as 25: 75 only. 
course includes knowledge of 
and teaching methods in con- 

JOfl With only two subjecta rektcc1 to 
Liation eubject8. On the other hand 

2. Course includes all subjects On pit- 
y level along with the guidance about the 
L_ 	t.._....L....l, 	 n,.I*I.,.i ,,,#lillc,If1 

N loil all the subjects viz. Arts ,  Sport& (S'M tcthld bitow) 
t&parlcncc and Mutic ulid, thcrefure, :a. In 	hort the coritetitiuti of the State is 
d:tralncd cnndidntc can teach all the t hs t. (lie graduate tcnchcr arc given training 
Jacts to ollo eItun ot' ncivrnol ("lns In gnl ii 	(eI'ia(( 	(31 prtitt letti 	teacititig 	to 
fully, l(cIitlttry 	clttsco 	VIII 	Ii) 	X 	wI iciens 	thc 
) On prc-pritntuy level, the effect ivi U4(' with 1).EU. truiJlc(i (C:aCIICIn get jItac- 
did centered teaching. joyful education, (ical training and experience for teaching 
fuleducatlonsyStem,ab11itYbaSt .ti. lcnts taking education in elementary 
is inevitable The D.Ecl, course provides fi OlU Ito Vii. According to the Staic,  
ogh knowledge of these subjects u S..C. with D.Ed. trained teachers are better 
:ence considering the over-all extent sued and well qualified to teach primary 
i, course and the aforesaid facts, I t 'tol 	Chll(.ltCli 	titan 	tII 	fIniI'.ntte 	tItiiIiC(l 
o fønehero Training I3oarci opinen thai 
candidate5 holding I,1td. quriiliicn( ton LIhCL(, 	lii 	I he 	MoblitloatuIl 	at 	the 	State, 

fad 	It lila)' appear that 
(Con(cL on Cot. 2) even though. prima 

[lEd.  

d, qualification for a 	Cat dtdai 	lni 1  
U 	recogilisdi sliettar exam. 	exam. of any faculty con- 

sio 	 or any 	.0 .C. n eqt.ilvaleiil tu II S.C. dueled by any U CC. rcc- 
ojitiseil Ut ttvctstty 

2 years. 1 year. 
oil 
ilperiods 	 2400 clock hours 1200 clock hours. 

Secondary Age Group 12 
chtng level 	 Primary Age Group C' 	11. 

to 16. 

Emphasis on pructtcai% use of child 	Emphasis on Principle p0- 

thing m'ëthód 
YflhtI i'huses t)lflVfUl, joyM 	rt 

1- 
c. .; 

Ir 

Yf 

9 . 

cd 

vo 

tic 
in 
Is- 

tat 

16 
of 

cannot be treated as the candidate holding 
the qualification equivalent to D.Ed, by giv-
ing thcrn mere training of 273 months. 

The comparative charlof D.Eci. and 13.Ed. 
oure wan also flied on record to ihow that 

the 13.lCd. course cannot be treated no equlva-
lent to D.Cd, or superior to D.Ed. Course. 
The details of comparative chart are as un-
(icr 

	

methods.. 	 - 
Subject knowlegC and teaching meth-
ods in respect of all subjects in school 
educatiOn 3 languagC (first. second 
and third) Mathcmfl1.1C, Science, So 
cial Science and work experience. 

2.PhySlCal Eclucati011 health, drawing 
and modern arts, work experience 
music etc, subjects from school educa-
tion can be successluhy taught to the 
classes of std. 1 in 7. 
3. Two yearstaiiil1l s given to solve 
the problems and to fulfil the needs of 
the st lidel Is nit pi t;ialry levcl,TliC prob- 
tetits at titctlt nit 1ii111tlil y level LII 
very compitca1t A th.:'rough study in 
respect thereof is mactr.. 

Subject knowledge and 
teaching method In re-
spcct of only two subjects 
(one subjcctofgraduation 
and one other sub.. thus 
only two subjects.) 
The subject knowledge 
and teaching methods in 
respect of only two sub-
jects of BED. can be sue-
ccssfullY taught. 
One year training Is given 
to solve the problems and 
Iii fulfil the lidOCIS of the 
alittlelItti 1)11 !iCc(IIRIIIIY 
level. 

( 	 . 

. 

• 1. 
'I 
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a grad uate trained tenehers arc more qun 
lied or over qualilied than that of Ihe teach-
ers having S.S.S. with D,Ed. quaI1ficati' 
hut in CSSCflC(, the graduate teachers a: 
not really qualified to teach primary schojl 
chlidre!1 as such- BEd. educational qua1it-
cUon bnnot beconsiciered'aS equtvlC1\t.. 
nt1 tilt nblo no onipornd to 1')Id. 6(1110,1- 

ijid (iii rAl IUrttIOfl 
24. 'Ihe State also sought to place ( (-' I -

ance bn the judgment delivered by DlvlSi)Il. 
13nch of this Court at Murnbat in the mati('r 
of Mr. Nandiflht Arunicurnar .Kalaskat v. 

State of Maharashtra and u hers (Writ PC U-
tion No. 4644 of 997) whertlfl the DIvtifl 
Bench of this Court had takeri a view 
grachiate is ntt eligible for teaching pt im.uy 
school classCS. In other words, the Divisi(ft 

Fcnch at Iomb:Ly :i)ur1ci that the reqi.ii 
ii tithe iior.i. or .,ilncry sciiorii 1:tc.tto 

I,o ha: t'(Iit' 

i) c'nttrilv tiloilliel artd I)OAer vjll.ed fol 

itsttii:1 ott 	IC iii 	U 	.iit 

1111 , 110 1g ttiii. 	lie c,00rt iini'l  
li(tieti itru UI 1' it. 	ttitblu. 	irrati tt'. 

euumt be 	.eihfir'l 	ii the ioucith..e hi 

14 oItli':L........ituiiot°tol 1 t'it'h 

l',1.1)J.iJ 

2(3, 	((to pu 	lot 

 

ll[tH to be 	o'(leIl Ut 

well scttld th:t ii parting primary a a sec 
wainry educUttOU to stuctcfltS In the bout 1di 

duty of the State AdminIstratIon 11 Is 
constitutional mandate that the StaY sha 
ensure proper eciucattOti to the studentS o 
whom the future of the Society depends I 
line with this principle, the State has er 

Id §lUL 	iincl frmd 1ul 	tinil 
tutlono to pontrol nnd roguinto eieublt1 
ICit'Ihtb C'1CI1CCIi 	li'IVItIIl. tO(I0CC(t 	Al. t'lllttl'tl 

itvt(O. 1 Ih i41 tt1 	,.l0Vf3I'liIi1I1I 	t'Ov1i10' Li'(Ai 

i'eio)ItI(lic11t 	titil/til' ()Oi'ICCISUIWI Iti 11111 

voi titriiil1 With 0 view Ut ct'Cit4' 

()V('I' I bC jnttl lIi1 tofu ui td it) itiMure ihil Ii 

staiaiarU oi t C-ach I till does not sufler forwa 
of Uc'I( (ernie CUU irol. It iiecds no cropha 
tutu itp1..uiti1InCt of (1uuuhiicl and elileic 

Oh 1 -.tfl' (1UR IOII for nutultO oiiti 

high a nd;i'd 
 

of I tt'hing in cdit :tI tnt 

liiStll1tIflt. lit 	tier to :tciticVe, nu,iuit 

In 1;rivate choois, The p0 	" III 
of the State reflects through rule 8 wh" 
prescribes qüallficatI0fl of primary tea' 
ers as mentioned In Schedule 'B' part1 .. 
whereas qualifications for secondary teacl 
crs' are mentioned In Schedule B, Part h(it:. 
tue Rules. Schedule'B , . Part I prescrIbit Sul 
).Ed. as the requisite qualification for p4 

	

mary teachers, whereas SchedUle B. Partli 	
, se 

	

prescribeS BEd. a a requisite quaIIfleaUQ 	
T 

• fr)l higher secondary teachers. Based orthó ).
Ur  

:i ('orca:ld piovisiofl. it 1:; to lc noticed tha. 
i: liOl leillItlit quioO ! 'tl'uinn for p 	' 

tTlt' 	Ieac:hei'S. 'l'hcsylll)C15 for 13,Ed. 	
B 

mtit'elv dii'l't'l'OiiI. 'lit 	vl 1  h:ts 101' D.Ed. is 	," A. 
.i 	iltd for innrfi eth aton to the 

)hi\"C hci'c..' 	.ialt 	i. 	.. 	 : ' titlrely 
dlstitlet:flCl I) (1ev b.- 1t:tl lot' i ne t.:tttdCfl(3, 	P 

itktn 	nultit allan lii hli',heI' 'innrint'd. The 
t':uel 1101 positiOn ItitS led I hi'i'ht 0111. frOIII the 

'IIlOVII CI 	IIIICIC"hiil 1ihtii'i'tl l ilt ice it) 	1'en' 

• 	CIlCO (Ji'Wl)iCh btiVt fttFt'ili/ becit inacl byufj ., 
In itara 22 	' . 

27. The Stale. Board oi'ea(duca- 
lion is constituted to i'rouu. svilnhtui and'to 

- 	CCIIVIh$? tile 	U(t1 tbttVdIiCICIatIl lit i'ii',itttIt 
1)oiIcy relating to II te etluctutiol I . If 13our in 
its wisdom considered it necessary to pr 
pare syllabus of D,EcI. in a particular man 

a ncr to make it relevant for teaching studeflt 
II of tender age taking education in primal)' 

schools and the State Government has sart& 
11 tioned it, with due applicatIon of mind, then 

no fault can be found with the policy of State 
to innint mi' nppolntment of P.ici. l.onchern 

i' 	10 inipiti't educnllol'i In p11111 lily ti toøl In 
ii 	the iIttt of MiuhiiniOltt Cit. 
t 	21:1. 	The Uoitt'(t ili Ott exileri l)0(.t't' COIl' 

tiltiltitli ol 	perethoirt tOulIlittht, 11010 utliirJenL 
ol 	wnllcs orlife, wil(I Ole Cl 1,ttlIIttd iii Or I ti(et'CBtCll 
e 	In (lie held uP 6011Cltilht1t Itlid hCUV 	witlo 

nt 	experience. l'lie i1tcibiiol u of such expert body 
is needs to be gvôn due weightage by the 

nt 	Cot i ii .T1 te ApxCoturt in this heholf in the 
rig 	case of Utilver'Jtt' of MvsorC v. Ooviuidt' l'(ao 
'tat 	

reported in All ;L965 SC 40 1, Ii no observed 
In, 	as under (at p4)6 (1 f 1\11)  

high and proper standard oleducatiOflaj , 
' 	d 

t:t1Y point I.e. at the stage of prtmaryA 
if the State has formulated its po,' ti 	' 

, cation, 
to appoint the teacher with requf.' only 

professional qualificatlolls, no fault, iii'o r 
State stands reflected In Scci0fl the 

the Act whldh n 	datc 	Ifle St.totq,1 
Mn;'thtj 	itiltihillUIll 	(JUIA111 ,1(141,101 1 0 	for 	IOQ 
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. 	.. .y: 

., ! 	.•t: I  H:. . . , Board ui Appolhl3nents are noii'iI- Article 14 of the ConsUtuLion or such policy 
.a by theUrilversities and when recotn- offends otherconstitutional provisionscomes 

. 	: 	., cJatIons madeby theth and the appoint- into effect with any statutory.provlsion, the 
0 

t  • ts fo1Iowing qn 	them are chaI1eng(c1 Court cannot and should not outatep Its 
tore the Courts, 	normally 	the Courts limit and tinker with the policy decisIon of 

no . 	oüld be slow 10 Interfere with (lie opinlo the cxeculivc of the State. Policy decision Is 
:Io M'  ressed by the experts." 	, In the domain of the executive authority of 
19 The aforesaid 	observations of (he Su- the Stale and the Courtshould not embark 

) prç '. Court havc'scl out the pararricters SO unchartered ocean of public policy 
rti1 ;. far as exercise of. powers hyihe Couris ni t[I(l 	ShOUld 	fbi. question 	the 	efficacy or 

• Doll 
vhIc1 cnccrned. 	Voilowii tg 	tuie 	saici 	gtiicIiIIus. (JthC\'ISe of' such pOIi('y MO long the scunc 

ach do not find any lauli with the rccjtilsl I.. (I0(5 1101 Of((UCI uny pi'ovlslou of Ilic 	1ntti(.c 

artt tiIflcatIons I)I'c8(rtbcI 	(I 	l(uies &uItCI Con1Itut1on of India," 

ach- ; 1rcflcratcd 	by 	(lie 	Educatlo:i 	Board 	'IIk In Iheaforesaid backdrop, thernerchigher 	7 
oP Itaking a second look. :jiaii1icatIon, withouthaving requisite mini- 

rIbes 'c 	29. 	\Vc are a Is 	Ii 	agrcwncrt I v I lii 	_\ iiurn cJtIflIficatIorI prescribed by rules, can- 	If 
jsubm1ssions adv3nccd by Ihe Learned Couti- ' 	r.I be held to be a requisite qualification. 

art CIsd for the resp()I1(icn Is I liii the pol icy () 	ii 	: Io)()i(Iflg to the tenor oil he ai'guineius at l3iir, 	J 
luau 1 	StatcJnliis 	('IIIIIf.tI)I1()I 	l) 	hit (rfI(' II 	VUII Il)re 	)IrIIctIlaI'ly 	oi 	I)chnhf 	01 	tlose 	/ 
'1 the UIIICSS 11 	IS (lItiI(Igt(1 Oil ti1C1lI)UflhI tFi:uiftl ' 	\¼'h1 	had 	llc civalliications  of BEd. 
that 	i! ide, The 	AJ,(.: 	Ccxi it 	iii 	t his 	I)IiIii 	ii 	I :nci 	vvre (:lnllning that ti' should be hcld 

lcasc 	of 	Si 	.i IC 	(If 	' j njtI) 	v. 	J,tiii 	l,flI)imfl\';.' (1j(d for i)Ciflg elupIc)ycd as lrI1nat' 
•1. 	is  Baga r(p()rI.(d 	ri 	I I 9'J8) 	scc: 	I I i 	: ic1ics, the 	t)IiOViflgSt.l1)1)ICI11C1Itfl1y (lU(s - 

-4 ri- 	i1 

')II 	t 	ItisI) 	ItLiS(C1. 
I 	I he 	'. lf) 	: I 	 bo tolcap 
()0113 'It 	, 	i 	1(11 	It(fl 	Ilflhli' 	'iti 	III 	th 	Icit: D,Ed,acl 
Ilely 	. 
:nts 

uny Cowl IC) \IiI 	he 	CII 	i I 	 't'cntcd 	- 
116 	iIt 	q4lUiOaUOJ — 	- 

The 	. 
policy or 10 s:ru(lC Ii4 	1 UlId 	esi tue CicLI'e 
of its i.I1eiicini at 	equ table 'dlaposllioii 	ni r1'niTt)T 	c 	tbove, 

the 
Icr- 

the purpose oi vttryii ig. niudi I\'ing a' 	ii 	iii 
lug ii. liflSt;.l 

	

	i,uvsacver suuticl nail L4f0'l (CCL 
:ii' 	lIc8:I1. 	I , cI.oUUheI J 

>' US rcasoiiii g , 	CXCei)1 	shete 	I . 	arbiiruiv 1 	o3 	 is nc question °1i 
violative oi an'' i:onstittit.toiiai, statutory or iiere i3i5ne qualificallon higher than th 
Iny other provision c,I' jaw. WI in Gavuri I ui.l iei' po iticularly wi(h i'cgni'cl to the require- 

I to 1Th111 foruits Its policy, It Iii bRCd Oil! nt,iiiihe' iient of I,hc prliiinry 
late 01 	CiI'CLII)ISLOICCS 	Oil 	mets, 	law 	ii teluding 'that 1 , 
ito constraints based on its resources. lUs also 
rc- based on expert opinion. It would be danger- 1pai-1sonv[th 	Edb1ñ,tliDiploma. thki 

.dgee wotild 	thin tdip1omaI an- óus if Court 	is 	asked 	to 	test 	the utility, 'iighd'r , 
nts beneficial effect of the policy or its npprlthnl 

fi'u4 	on 	nffRluivi t'i 	, 
based Oil 	et out 0 ry 

tic- Cowl would 	clissutule 	itacil' from ci t,iiiig iiere 	iSeeniployed 's pri- I 

IcIl into this realm which belong to the execu- iyscho&.achcr. V 
ate tive." lven Ii 	111111 	1)0 MO, 	It 	\VO!ld be I! clitir of 

'I'lut 	A.ux (uiiu( 	IliuM IdMI) iii 	I liii ()CC 	(CI 	M, VCI' (1lIfliIIiOd 	i)aFOII 	I)tCiIIi4 8111))IOytM_l 	COt' rl 
iii 1 1 , Oil Extract tot t v. State of M. P, (1997) 7 lob and therefore, in a way a total waste. So I 

5CC 502: (AIR 1098 SC 145) has observed far as BEd. holder is concerned, looking to 
H U-Ills (zCI. 	. 	156 and 	157 rI AIR) I the paucity o1jOl) he may be willing to do, 

nt "The executive authority nithe Stale must 
frame 

what he considers to be an inferior job but 
looking to the difference in the cuiculum he held to be within its competence to 

the Snt:. I and tue requirement of the primary school1 
dy 

a policy for the adminIstratiOn of 
I and secondary school as stated above,tt1 

he 
Unless the policy framed Is absolutely capri- 

and, not bciuginioriiieci by any reason claus 
for1 

he whaisocver, can be clearly held to be arbi- n 	6QiTFot18reaeoa10thC8dI 
no 	I  Ivory and founded on incie ipse dlxii of the 
ed cxcculiVc 	functionaries thereby offending sto-bøtefütcd. 	I 

2OO() 11011)/2(1 	X C 	—21 
•L., 	' 

-- . 
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()2 Born. 	Stic 01 Maharishtra v. Court Rceclvcr, 	ii Sal i3aba Sansthan, Shirdi (113) 	A. i$O 

	

ll. the albresald facWal and Ic 'al canvass 	': lnstruñcn1 Includcs cvery ctocuiitt he dO' 

/ 	
'l 
which 
'cri' 	iltsrIill illy 

.. IirlgulshLd oi rccoickd but doLs 
c;" a bill o1cxchanc, cheque, 

	

In t.lie r(su)t, we answer the refcrefl(:C put 	bill of lading, letter of crcdE, 
to us tlius: in the negative. 	 i'ra1 	• transfer of shares, 

	

All l)cti1lncrs no\' he placed before the 	and rccCiI)t' 

	

I )lvlslon lcrich ('or dlsp()4a1 Iii the ordinary 	NOW cO!1IC In tl 	Instrument of. gift. 	6°is;Thc 

r)ursc, 	 . 	cr),'rcd by Scellon 2(la) vhlch reads : 	• 'ant th c 

	

() rd cr  ;ccordingi\ 	.. iis1riiicii1 of gift" Includes, \v11creth 	lBUCb 

	

. 	 . . 	ll nI•  IIi)' 111ovidlIc or 	' 1 	Ivl.tI)l 	l)Icl)cI( I 	 VttV 
. ,. 	 Lu I. has not been madehi vil hug, any inst.n.i 

	

AIR 2000 BOMBAY 402 	nnt recording vhcthe bj iay of (lCClaa.' 

	

FULL BENCH 	 lui•i OV othci-wlsc the making or acceptanc 	dkow' 

	

l'ANI.)YA, Acig. C. J., Mrs. iNJANi\ 	!,kich oral ilt,' 	 . 	. 	abe.prC 
. 	).S.\J AND \'l.JAY DAGA, JJ. 	 P. lhc aforesaid cict'lnition of instru 	iot'be 
;i 	1:h:ruslitra, /\PPiiCl1 v. Court 	I!:fl1 of gift, lhcrc cannot be any dlsputca , 	. 	1W 

i<CiCIV(i. 	liii S;.il I 'i:'a Sansihan, Shirdi, 	bc.lng In vr1Ung and rcqulrcs rcgIst.r1 	1fl1 

e;lJnrl(:s • 	 - 	
I I •:i .  as ihc (ZtSC 	ay be 	 . :' t 	fOUfld t 

(.• i•.•Il 	2 	I 	I )7 - 29-3-200() 	, 'Fhc afo,coald rccord doc not invdlvf 	•:9' 
:. U i Of immovable propert\' i I t all. By wayo(k 	: laUol 

	

l3oznbay btamp Act (60 of 1958), S. 2(m) 	sio'clinrn WI' IC shown 	;c)lnlila (;ll'eccIptI1 	nUttV 
— Inst rument of gift — Stump duty 	tflven by the Sansthan lit tio top. there i 	.)&PV 1  

	

)ocurrtent merely recording fact that gift 	. '' of Uc Sansthan, Then lines are lcf 	iit 01 

	

as been rec(:ived — Cannot he termed no 	)Ll)t for naine and add Co. of the dontIr. .... 
!nstrumellif.of '1ft . ndcr S. 2(m) — 	I i n thu c k t sntencc U C led tlue follow 	il%  fl9Wt 

	

(iuc', tioxi of stamp dut' bdng aLractd to 	iii)' nicks Lis Gilt with lui i' raihi LOUVCI 	i 
uci documcnt. 	 Then the 1r1iculars of the arUcics in 	. 

	

(PuraB b 9) idtrathl with a coftmmn provIded for oppro- : 	) 

	

IviI.li A. G. 'Iuuaslar, 	' 	value of the articles reccived. By value 
•.ddl. Govt. Pleacir:. br Appiic:i ntS, 	.. mean the value in runecs and palse Aftcr.,', 

	

J. P 1'DYA Actg C. J — \ It 	)Cailing up thc value 01 CIIIR nt at tides N. 
• t:re:tiri qla'stioI Is sought to bL raised 	here Is provision for slgnaturc of the person ' 

	

present, reference under the Bombay 	'.t10 received the sa1 articles. 	
• .T. Stamp Act, 1958. WhIle l.nking the audit ofIS. Once nioreni1c1 cloctit tint and Its aver- for 

	

respondent Sanstiman, the auditors camr 	inent.s are considered. it is Clear that this 
across a document namely a receipt of goods. (bocum?r.t cannot be said either a document. . . 
They IcIL that this wduld attract the stamp olmaking a gift or accepLifice ol gift. Itmercly :: . 	Kol. 

	

duty ns pdr . the provisions of the l3omb:iy 	NXords Lime fact Lhrmt the gilt I ins been rc 

Staihp Act, 1958 (hereInafter referred to as  

Stamp Ad." for short). 	 6. Now one has to turn to iheprovislons 
of Genia1 Law and for eh;:t purpose one has.i: •.. 

	

.2. The Snnsthan admittedly rcelvcd cash to turn to Chapter VII. SectIon 122 thereof 	:; 
donations and gifts in the fom of articles So LILfines the bift being the Ci ii sfcr of certa1n.' 	t 
fax as cash is concerned, the Controller un- existing movable or immovable 1iropertymadej 	. S 
den the Stami Act deternIned that the re- voluntarily and without curioIdcrtl0i. I '.. . 
ccipts for money without consideration L.e. moment, the gift 15 Un rsiond as transaC-  

cash gifts are exempt and the receipts issued U on wlthoutconslderauot, lirot ly, with refer-. 
in rcspcct of the gifts received in articles i.e. 	en- Lo the definition oflb;l iinment In clause . 	:'... 
movable properties are'charg ,cable underthe (1) of Section 2 of th& E;u.ip Act, as the • 
SLimp A.t. It will be relevant to mention at 	ns1ruincnt recorded abpo io:n's the rcccipt 	.. . 
this Junclure clause (1) of SectIon 2 of the 	issued by tite Sansthii1 iiieI loneci abo'vc 	..i 
St mp Act 	 rannot be said to be rcco di my right or 

liability as of In case with ile .mororiflcaSe; 	
j S  

I.: 

S  I. 
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' 

CEJThAL. 	
ThJ.ØJNAL 

•O0aI /o  
1. a)'Name 9f ths Applic8flt 	

0 

epOfJerltS - Union of' India & Ors 

No.  Pf applicant:- 	 ' 
Z.. Is thd appliCatiOfl in the proper form .:_YeS/. 

. 

	

	
ether nae & Des xriptiofl and 3ddreS of allthe papers been, 

furished.n cause. tjt1e- YES/ 
4 Has the appliCati0fl been.dUlY signed and erifed YES. 

5 Have the- copies duly signed - YES/NjV. 

Have 	
fficênt number 'of copies of the appliCatiofl been filed  

'ether' all the annexueS parties are impleadS- 

ether EfliSh tranSlati0fl 	
decuefltS in the Lnguage\'O 

"9 Is the apllicatlOfl is in time :- YES/ 	' 

lO.HS the Vakalatflame/' n/of Appearnce/AUth0S ati'Ofl filed 

11.IS the application by IPQ/pD/F0 Rs.5O/: 
	4 	O9 

1.2.HS the pplicti°fl is mait,nahie 	YES/NC.. 

l 	u' 3Ha5 the impned order orgnal duly at;eSted bGn  

14.HS the legible copieS of the arexu2. duly attested filYS)
. ' 

15.HaS the Index of gecurnefltS been filed all available YES/2 
• 15.Hs the reauired humber of envoloped be&riflg ful addreSS 

o f the resondntS been fiód 	
S/NO 	

'0 

17.HaS the declarati3fl 'as rquird by item 17 of the thrm_YENe. 
• 	. 18.Wh'ether the relief s'oght for arises out of the SngleYO. 

• 	. !9.Vethr the interim relief is prayed.for i_YES/NO. 

20.In case of condonation of dely is filed it it suportedYM° 

21Whether this caSe can be heard by 	
BE'4CH 

• 	22.Any other points 

 

23.eSUlt of the scrutiny with initial of the Scrutifl Glerk- 
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IGER 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

4. 

OA?40. MZ 12006 

iSrinvasa ReddyVoladn 
pffcant 

_vS- 

Union of India & Ors. 
Respondents 

SYNOPSIS OF THE CASE 

This application is directed against the selection and appointment 

of the Private respondent, Sri Bikkina KaaShi Raju Choudary as Primaty 

Teacher (Telegu Medium) pursuant to the Employment Notice No 1 of. 

2004. The apphcant is thus challenging the selection 01 the Private 

respondent as reflected in the result of Viva- voce Test published in the 

EmpIojment News dated 15-21 October 2005 an(1 the appointment of the 

private respondent vide order No.F,252143-8 (VU) PL.IX dated 

03104.01.2006. . Filed 

By 	 . 	 . 	 . 

	

tL 	$>3i 
Advocate 

7, 



Ccrn1 	mirttive Ti.uz1 0 

13 	 0 	 Qi. 

FE 010 

TTht 	T'I 

	

.t 	*tiIIt 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
G)JWAHATI BENCH 

OANO 30 12006 

lSnnvasa ReddyVoladri 	- 
..........pficant . 

_vs- 
Unionoflndia&Ors. 

...........Respondeth 

LIST OF DATES 

DatelVear 	 Particulars 

12.06.04 	EmpIothent Notice No. I of 2004 

uwiting applications for filling up 

vanous posts including the post 

of Airnary Teacher (Telegu 

• Medium) in Railway School. 

(Annexure-2) 
Page 11-21 

3.4.05 	 • 	The date of wtitten 

examination. 
• 	 (Par-4.3) (Page-3) 

August, 2005 	 Result of Written Examination 

• pubftshed in the Employment 
News in Its issue 20.20h August, 

• 	2005: 

• (Para-43) (Page-3) 
Annexure-4 	0 	 4 

Page-26) 	
0 

8.8.05 	 •. 	The Applicant was called for the 



• 	 A..jL. 

I 
410-  

-Fr 

14 	 G whti 3flch 
1_4LL 

viva-voce test. 

(para-4.4) (page-3) 	 • - 

Annexurè-5 	
S 

Page-27 	•• 

5. 	%.1.06 	•. 	The Private Respondent was 

appointed fOr the post in 
S 	 • 	

'question. 	, 	 •_ 

(Para-48)(Page-5) 	• 	 S  -' 

Mnewre-6 • • 	- 

Pag2&29 

Fitedby 

Advocate 
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IN THE CENTRAL ADMiNiSTRATIVE TRiBUNAL 
GWVAI-V11 BENCH 

O.ANO. 3 	12008 

$irTvasa Redct, Voladti 
•ftpplEcail 

-vs 

UicnofInca&Ors. 
Responderts 

SLNO. 

1MDEX 

Particulars of the documents Page No. 

 Ppication 
 
 Ainea.re-1 
 Ainexi.re-2 
 Auexure-3 setis t 
 8rnexue-4 
 Ainexzs-5 21- 

Acwt.4 2-29 

Filed By 
kt\j " &M 

MJbcJ 



'fl.! tf.-_- 	4kNI 

ai $1rTasa Redcty Vdaci, 
SO Scsri Re&ty 
P.O crinanen-Ila, O- NhIganda 

Picti-a Pradesh. 

I 

1. The Ulcn of Incla represered by General 

Manager (Persamel), ILF Railway, 	
p 

• 	 Mahgaon. 

• 	 2. The Ch ES F'erscnnel Officer (Welfare) 

PtF. Railway Maligaat 

The Railway RecnAtmert Board. IL F 

Railway, Mallgaai &iwahatl represerted 

by its Qiairnn. 

Kaash Raju CtJdary residert Cf 

\4sakapatnam, McITa fladesh.to  be 

sensed ttra. theCPerscmel Officer ( 

Welfare) I'LF. Railway Mallgaon, c.iwahatL 

Responclerts. 
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• . . 	. 	DETAILS OF APPLICATION 	. 	. 

.1. PARTICULARS OF THE ORDER AGAINST WHICK THE 
APPLICATION IS MADE:- 	 . 

That this applicatton is directed against the selection and 
appointment of the Private respondent, Sn Kaashi Raju Choudary 

as Primary ,  ' Teacher (Telegu Medium) pursuant to. the Employment 

4 
Notice No 1 of 2004, The applicant is thus challenging the. se!ection 
of the Private respondent as reflected in the, result of Viva- voce 

Test published in the Employment News dated 15-21 October 2005 - 

and . the appointment of the private respondent vide order• 

No.F.252143-8 (W) PtIX dated 03104.01.2006. •' 

A copy of the notice published in the Employment News dated 

15-21 October 2005 is annexed as Annexure-t 

JURISDiCTION Of THE TRIBUNAL: - . 	• 	.. , 	S  

That this Hon'ble court has the jurisdiction to entertain this 

application as the selection under challenge has been made. •  
pursuant to the employment notice •  No.1 of 2004 issued, by the 

Railway Recruitment Board, Guwahati for appointment of Primary ' 

Teacher (Telegu medium). I n terms of the erñployment notice also 
any legal isSue aising out of the said notice shall, fall within the 

jurisdiction of this Hon'ble Tribunal. . 

L1MITATION:'L 	. . 

That the applicant humbly submits that the instant 

application has been filed well. within the period of limitation 'and as 
such it is not barred by the laws of hmitatiofl. 'V 



	

4.1. 	That the Raitway Recriitmert Board Guwahati by 

Eipernert Nctice No.1 of 2004 iiiited applications for filling t.p 

,anous posts, from irlerested canckdates. In the category 9 of the 

said nc*lce, one post of Rlrmly Teacher Telegu medum in 

Railway Sdi. N.F. Railway Maligaon was advertised. In said 

ndice the reqLlred cpiallflcaticn of ltlendng cancldates was shown 

as ler secondary with 2 years JBT or its equlvaletl along with 

corrpetence to teach ttwcucti Telegu medun 

A copy of the en-pcsTnert nctice Is atiiexed as 

Annexure-2. 

	

4.2. 	That the applicart being eiIe in all respect with two 

year C"orna In Bticatlon wtch Is equivalent to JBT applied for 

the said pod. 

Coples of the secondary schod certificate, htermedate 

certificate and the l3plorna in ecbcatian certificate are arme.xed as 

Annexure —3 serIes. 

	

4.3. 	That the applicart was acccrdnjy called for the written 

exanination on 3.4.2005 and In the said written exaninatlon the 

applicarl along with the private respondert were selected for wa- 

A copy of the notice of the written exanlnaticn res&dt is 

arviexed as Annexure-4. 

	

4.4. 	That the applicart was called for the 4va-\ce, wtich 

was to be held on 9.9.2005. 

A cqy of the called letter Is armexed as Annexure-5. 

4.5. That the applicait had performed exce&inqy well in the 

written test and the ,a-ce and was expecting selection as 

Riniy Teacher. The applicart was also the only cancidate In the 

11 

- I, 

43 

I 



4 

vva-voce with an equivalent of JBT; The private respondent who 

has been selected is neither a JBT nor has any equivalent 

qualification. 
$ 

4.6 	That the JBT has many equivalents and the Diploma in 

Education granted by the Board of Secondary Education, Andhra 
Pradesh is one such equivalent qualification. The other equivalents 

are viz. TTC.(TeacherS• Training Certificate) PTt (Primary 

• Teacher Tra ning Certificate) etc. The JBT and. its equivalent are 
meant for equipping teachers or those who intend to be in teaching 

prOfession with the capability of understanding and helping small 

children, i.e. children jipto filth standard in there all round 
• development and studies. In terms of the advertisement, having 

JBT or its equivalent was shown as necessary qualification for the 

concerned post for which the petitioner had applied and the 

petitioner being the only candidate having an equivalent of JBT 
was entitled to be selected. However in the arbitrary and illegal 

manner the private respondent has been selected even though he 

does not posses JBT or its equivalent qualification. The applicant 

has definite knowledge that the private respondent has a B.ED 

degree, which is not requisite qualification for teaching children at 

primary level. He does not posses JBT or its equivalent as was 

sought in the employment notice no 1 of 2004. MoreOver the 

• 	 empláyment notice also did not lay down BEd asa quaritication for 

• 	 appointment I to the concerned post. 

4.7. 	That the petitioner is. as such aggrieved by the selection 

of the private respondent (Annexure-1), even though the . private 
respOndent did not fulfill the criteria for selection as Primary 

Teacher, in terms of the employment notice. 

.4.8. 	That by order No No.F.252143-8 (W) PUX dated. 
/ 	03104.01.2006 the private Respondents has been appQinted. 
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Nil, 

L U 

	

A copy of the order dated 1/4.01 06 is annexed hereto 
	a 

and marked as.Muexure-6. 

49 	That the applicant is a •  resident' of .Andhra Prädesh and 	Do 
since the case had to, be filed at Guwahati, the petitioner needed 

some time to make necessary. arrangements to come to Guwahati 
to tile' an 'application before this Hon'bte Court challenging the 
seiection of the prvate respondent. There is however no 

negligence or lathes on part of the applicant. The applicant filed' 

	

OA. No 020006 challenging the selection but before the same 	 'I 

could be moved the applicant learnt that the.appointment order has 

already been issued. As such the applicant had to withdraw the 
earlier application 'and tile the instant application challenging the 

appointment of the private respondent. 

5. GROUNDS FOR RELiEF. WiTH LEGAL PROVISiON:-" 

5.1 •' That the petitioner/applicant has challenged the 

selection of the Private respondent (Annexure-i) on the ground 

that the private 'respondent did not posses the 'required 

quahulcation for appOintment as Primary Teacher for which JBT' 
(Junior basic Training) or its equivalent is a must and yet the 

private respondent. has' been selected ignoring the better claim of 

the applicant who has the equivalent qualification of JBT. 

5.2 ' That the employment notice clearly stipulated that the 

intending candidate for the post of Primary Teacher must have .JBT 
or its equivalent qualification and as such 'the applicant. 'being the 

only candidate in the viva-voce was entitled 'to, be selected. Vet the 

applicant has been deprived of the selection in the most illegal and 



I 
MA 

, enpciymart nclice wNth Is not tenable in law and therefore liable 

to be set aside and quashed. 
	 4 

	

5.3. 	That various Hon!ble Casts ind(dng the HoiThie Ppex 

CoLnt hate also NO that when JBT or its eqLieflt has been 

nc.tified as te required qualification for Aimary Teacher, the fact 
that a canddate had B. Ed Deqee will not eliltie Im for selection 

as Piimaty School Teacher. The l-Ion'biepeX Coil has dearly 

laid down that even ii B. Ed is a l9t1er qualification, the same is 

nd a st,stftte of JBT, wtch is neat1 for eqLnpping a person to 

understand the dud psychology and to help in deuelapmert Of 

chikken. A perusal of the mark sheet of the petitioner would res'eai 

the said 'errphasis. In similar cases the ,Apex coil has also set 

aside selection. of B Ed holders over JBT holders inspite of the fact 

that wtule Issuing adeltisema11S for posts of Primary School 

Teachers the recired qualification was shown as JBT or its 

eqiivaleit This the case of the appiIaii Is squarely caered by 

the dedsion of the Apex Cotit. 

	

5.4 	That the selection of the private respondent is arbitrary, 

Illegal and is cleavv4datiOn of the eIrpIcP.vnlelt nc*ice and as such 

is not legally tàiable and therefore liable 'to be set aside and 

quashed. The •selechal is also based on extraneous 
considerations. The appdntrnert of the applicant which is based 

on an illegal an arbitrary selection is also mid and bad in law and 

therefore liable to set aside and quashed 

55.' 	•. That the applicant has been depriied of selection tn the 

fTst plegal and arbitrary manner and as such the applicant is 
entitled to be appdnted as .Aimary Schod Teacher by setting 

aside the selection and appdntrneit of the Private respondent who 

does nd posses the reqisite qualification or working as Aimary 
10 

Schod Teacher. 	•. 	 . 
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DETAILS OF REMEDIES EXHAUSTED:- 	 . 
• 	 •. 	 . 

• 	 • 

 

That the applicant states that he has no other alternative, . 	$ 
efticacfous remedy except by way of approaching this Hon'ble 

TribunaL 	 . 	. 	.. 
cO 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

ANY OTHER COURT: 	 . 	. 

That the applicant declares that no other, suit, application, 

writ petition has been tiled by the applicant or is pending with 
regard to the subject matter of the instant application, before any 

court, authority, or any bench of this Hon'ble tribunal. 

RELIEFS SOUGHT FOR:- 	 . 

On the facts, circumstances and premises aforesaid, the 

applicant prays for the following rehef: 

.8.1. 	Setting aside of the selection of the private respondent 

Sri Kaashi Raju Choudary as Primary School Teacher. 
(Tetegu Medium) pursuant to the Employment Notice 

No I of 2004 issued byThe Railway Recruitment Board, 

Guwatiati. 

8.2 	.. 	Set aside the appointment of the private. respondent as 

Primary Teacher (Telegu Medium) by setting aside and 

quashing the, order No No.F.252!43-8 (W) .PUX dated 

03104.01.2006 by which the private respondent was 
appointed. . . 

8.3 	Direction, to the Railway authorities to appoint the 
applicant • as Primary Teacher (Telegu Medium) 

pursuant to the Employment Notice No I of 2004 issued 

by The Railway Recruitment Board, Guwahati. 

10  

- 



S 	 S 	 ... 

8.4 	Pass such further or other order, as the. Hon'bte Tribunal 

may deem fit and proper to grant lull and final, relief to 
> - 

the applicant 

(j 
9. INTERIM ORDER PRAYED FQR 

In the interim pending disposal of the application this 

Hon'ble Tribunal may be pleased to suspend the order 

No 	No.F.252143-8 	(W) Pt.IX dated 03104.01.2006 

appointing the private respondent to the, post of Primary. 

Teacher. (TelegU Medium) pursuant to the Employment 

Notice No 1 of 2004 issued by The Railway Recruitment 

S 	 . 	
Board, Guwahati. 	,. 	 . 	. 	. 	. 

10.— 	 : 

11. PARTICULARS OF THE LP.O 	 .' 
. iP.O NO:- 

DATE:-  
PAYABLE ATGUWAHATI "• 5 	 . 	. 

12. LIST OF ENC1-OSURE_ 	'• 	. 	. 	. 
As stated in the index.  

Verification 
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'vEIFIcAlON 

l &'invasa Redcty Vdadri, do hereby sderrnly affirm and 
erIfy that the statemert nde in the accorrparr4ng application in 

paragraphs I to 4 indudlng all the siDparagraphs to the said 

• 	paragraphs and paragraphs Band 7 are true torvy knoMedge, ttse 
• 	nde in paragraph 5 are true to nv knaMedge as per legal ac}Ace 

and the rest are rnj huntle sthi1slonbèfore tNs I-bible Trlbtnial. 
• 	I have rxi suppressed any mateilal fads. 	 .• • 

Mdl singttisertficaticncnthsthe — ' s 	y 
of January 2006. 

c9c 	V0fiJ1 
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CORRIGENDU  
AppliCatiOnS 	are jnvite.d 	iron: 	tndi3fl C:t:SCOS (On 	:1'  

ECn523i7 - It.,IerenceAdvt. No. 1,2005oubtisbed Trainee (Accounts) reserved or SC 	I 
5252381 intheEmp(0ymefl(Ne%vSd3t 	1OcS 

'roe closing date for receipt of E035 

Management 
reçjuroirig reqtrtsile q:r0ficat!Or1. aoe. rrno'UOrCr-tS 

in the 1-1.0 	of tlre C-jr-4-i applications trririioy and Aoptncut:Ofl Format are a - 	or. or,r 

nniliy be 	read 	as 'WillIe) 	30 Days Eiigible 	r.aneidates 	rflhiy 	I1PP 0 '/  

t52605 - i1rstead of 10 days from the oate of •Applicaioo 	orm6t' 	superSCrlJ:r'.g 103 
 

;ua(rcaliOnotlhls3dseme0mbhe of the post at the top of the en..00;r0.  
ECIS3O2t 

LrlploymerltNewS. passport size photograph and copy 01 caste certif0 

ECt5324S AtharAli Co 
	Secretary at the address 0v0fl 930:0 within IC 

E C153249 Asst Oiie1Or(AO mpany mfl5 days of taver;iSemOflt. his a 
rc:53251 

for oreclor 

ECr53257 - 	 EN29:ttl 

Rai!way Recruitment Board Guwahati 	'1 
StatiOn Road, Guwahati 7 

Result of \'iva-Vnce Test for various Categories of E111Q!rliC11il 1 tii 0r_1. 2004 	 10. 

On the basis of their performance in the Written Examination and V'.'a.Voce. candidateS bearing 

Roll 
Numbers as mentioned below, are provisionally found eligible to be e,flpanelted for the rcspCCtiVO 

Post(s). Roil 
Numbers are arranged in ascending order (Last Five Digits) tuid NOT in order of Merit. u ii. 

CaL No :01 of Employment Notice No. 112004 Name of Post : Law Assista-it 

Date of Written Examination 3010112005 	Date of Viva-Voce : 06/0912005 

40100010 20100014 30100134 10100380 20100786 10100888 4010.213 (TOTAL=7) 	
. 	12. 

Cat. No. :07 of Employment Notice No. 112004 Name of Post: Primary TeachcrBen93l 1  Mediurill 

Oste of Written ExaminatiOn: 0310412005 	Date of Viva-Voce :0710912005 and 0810912005 
10700113 40700119 .30700241 20700265 30700268 10700271 4070.1272 10700394 10700400 

' 	13. 

1070014 10700506 10700508 10700521 20700593 40700960 4071:1041 10701147 1070135 4  

(J\ 	c\ 	 °'° c 	 :., 	
:. 

q. 

- 	 in the 

-, 	
jq with their 
cc-iO about 

-Al:C30 

i'J 0,,jIe or 
it rot i.e 

(is1t.cucflat jam) 

rider Secretatj iEstt. it) 
pEXURE-i 

?st: 

:- -: 	S:au S0t Onm5ofl. 

s;aic: Rs.. 7..225.St500 

4ethodOfApp01t0It rrarste(on 

ErgIi3it,ty: 	Ii) Sac: 	Orticers o 

IIII 'Ct. 01 o:rces no difig ccs; 

.W aulva!e'; c;c. 

:-.-ee VC35 ICr--CC 1 :10 111:ISCCI SCSJC 

Rs. 500-105CC t-.o trav. 

..aierg:r.e t(111fl119 n Casn and 
sccQur,5 .:ori n :re i Si M or 

0110 posS 511:3 

- 	AcCouflIS 	3uLlrJel WOii'i. 

-S ul1O' 	 Central 

Jr AccOunts O:fc c,-rACcOufltflrli 

ii tie reured scale 0: ,S. 
live years 

sv1:eC .11 Ole 9riC5 01 	 - 

AOunS and A:d Q:l.ces Cl SAS 
:;-o yelrS 

ii: ore guide !roc any at tIre 

rl:ed ACcOi.nlS Cierrallmeflis 
Period of Deputation: Not erceed-ng 

ANNEX UR E -Il 

1 Natfla: 
2 Desrgr.a!lcin. 
3 .Jateot lSirlfl' 

EC.at.0001  Q,alhcOuol' 
5 Present Post tietci a.10 wnelhe( it is 

caINe past mr E)Ca.INe post? 
Pu:ent Piy and "e cie Of piry OS 

:.s ,.-os: nc•!d. 
7 Oa:e of COfltiflUOOSappomiment In 

a Creser;: 
3 Eerenca 

ont ServicO 2CltCUtat5 (gIving 
C-' Day seats nd curatioll of 

in CaCti 9:4CC). 

3, tst!rer SCISI 
1. Any 010Cr inlOrmSucln. 

Signature of Candidate 
C:0rflmeflI13t1Ot5 of DepailmeflV 
n.sNy Lc,,warded tlrC aupiCatiofl. 

EN. 29'4 1 

3101123312005 

Cat. No.: 13 of EmpIoYniefl Noticc No. 112004 -lame of Post : TGT (Bo Science 	EngOti i,tCCtiu' 

Date of Written ExaminatIon :0310412005 Date of Viva.VOCC . 13109:2005 

11300134 	(TO7SL1) 

Cat. No.: ISoS Employment Notice No. 112004 Name of Post: TGT (Pure Science . A5S3IflCSC 1. 

Date of Written Examination : 03104,2005 .)ate of Viva .Voce :1 310912005 

21500039 	21500099 	11500136 	(TOtAL = -: 

Cat. No. 	16 of Enirployment  Notice No. 1/2004 Narrie of Post : ICT (Pure Science . Bcng.ilI Meili 

Date of '1ritten Examination :03,0412006 Da:e of Viv.VuCC - 13 092005 

21600010 	(TOTALC1) 

Cat. No. 	18 of Employment NOtiCO No. 112004 flame of Post - TC I fUlL . Bengali Mediu;n'( 

Date of Written Examination : 0310412005 ()ate of Viva-Voce : I 3.'092005 

41800071 . 11800083 	(TOTAL = 2) - 

Cat. No.: 52 of Employment Notice No. 1/2004 Name of Post : ICY. Drawing (Bengal UCdiu:ill 

Date of Wri(tcn Examination : 0310412005 Date of Viva.V0CC : 13:0912005 

15200006 	(TOTAL 	1) 
Cat, No.: SSof Employment Notice No. 112004 f-Ironic of Post:  Pit (Bengali Medium) 

Date of Writtcn Examination :0310412005 Date of Viv-VOCC : 13:0912005 

15500032 '(TOTAL 	I) 

10701403 	10701455 	40701586 	1001643 

No. 	Employment Notice No. 112004 Cat. 	:08 of 

(T01AL22} 
Name of Post : Primary Teacher (Nindi Medium) 

. 	. .- 
Whfa every ca.-c has been taeii iii preparing the above results, the Railway Recruit0 

3. 
Date of Written Examination: 03104120)5 - Date of Vva-Voce : 0910912005 : 

G uwaliZMi. will not be responSible for ally tipographical error and reserves the rIghl to rcctnf 

- 
10800535 	10800667 	(TOTAL = 2) 

Cat. No. :09 of Employment Notice No. 112004 Name of Post : Primary Teacher (Telegu Mediuthu) 

- 
id 	011ltSbiOiiS. if any. 

	

trave 	 been sent to the Chief Personnel Officer, N. F. Railway. Ma 
Date of Written Examination :03/0412005 Date of Viva-VC'CC : 00/09/2005 

,-• .- - 
	Panels 	already 

onward, processing. Candidates will be informed individually from the Office of the CrieS 

5. 

10500049 	(TOTAL1) 
CaL No.:I0 of EmploymOnt Notice No. 112004 Name of Post: Primary Teacher (English Medium) 

09(09(2005 

... 
- Officer. N.F.. Ratlyiay,, Maligaon. 

who may misguide candidates with false promiser 
Date of Writien ExaminatiOn :0-3104/2005 Date of Viva.Voce : , 8eWar1 of unscrupulous persons 

deserve to he handed 
31000087 	41000165 41000074 	21000007 31000164 :(TOTAL = 5) 

Name of Post 	Pnmary Teacher (Assamese Medium) them selctd for the job on illegal consideration 	Such persons 
is boy coriputer1Z5d and is has 

6 CaL No 	it of EmployniCntNoCC No 1/2004 $J ,- polica. RRB. 	uwahati assures that cvaluationlselcCtiofl 

Date-of Written Exam,n.afiofl :03104/2005 	: Date at Viva.Voce : 12/0912005 
11100397 	11100265 	11102189 	( TOTAL 

41100373 
(merit.OfthCCafldidatC 	. 	- RR 	Guw: 

11102501 	21101082 	11101073 	31101652 

No.: 12 	Employment-Notice No, 112004 Cat. 	of Name of Post: PGT (EducaLion) 	 . 23/09/200-5 '-' 	
'-• 	 Charman 

7. 
Dale. of-Written.Examination 	1040411005 Date of 	va Voce 	131a912005 — t --- 

- 



JNNEXLTRE2_ 

, 	

RAILWAY RECRUITMENT BOARD : GUWAHA Ii 
STATN IO ROAD, GUWAHATI.781 001 

	

Employment 
	 DATEOFPUGLICATION 

AppticatiOnS are invited in the 1rescribed format enclosed (to be neatly typed on good quIlity A4 I foolscap size paper using one side Only) from eligible Indian Nationals for the 
following Posts in the North East Frontier Railway. Applications complete in all respects along with required enclosures should be sent in the ASSISTANT SECRETARY. RAILWAY 
RECRUITMENT BOARD, STATION ROAD, GUWAHATI781001, ASSAM, by ordinary post only, so as to reach the Board's office on or before 12.07.2004. The applications can also be 

dropped in the Application Box kept in the RRB office up to 16:00 hours of 12.07.2004. 

IMPORTANT: (1) The envelope contain!ncJ the application should be clearly super-scribed in RED INK "Application for the Post of 	Category No.  

- 	 & Community, i.e., SC/STIOBC/URIESM." 
Each candidate should send only one application for a Post. If a candidate submits more than one application for the same post, his/her candidature will be cancelled. 
Candidates must fill in the application form in their own handwritinç and must sign themselves. Otherwise their candidature will be cancelled if detected at any stage. 
Applications sent by registered post/courier or speed post will not be acknowledged. 
Last date of submission of application for candidates residing In Andaman, Nicobar and Lakshwadeep Islands will be 27.07.2004. 
RRB, Guwahati at the discretion may hold written examination for more than one category in a single session. RRB. Guwahati at the discretion may also hold a common 
examination for more than one category if considered necessary. RRB may hold additional written examination(s) or second stage written examination. In such cases 
the merit secured in subsequent examination alone will be the criteria for further recruitment process. 

	

rN
l 	 Name of Post 	 Scale of 	Age as on Medica' 	 No. of Vacancies F Exam 	 Minimum Educational fTechnic QjaIiflcalion 

	

o 	
Pay(RSRP) 0.07.04 StandandScISTIOBcJESMJURITOTALLFOCs(Rs) t 

 SEPARATE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No. 1 TO 29  

A University Degree in Law with 3 years standing as a pleader 
at Bar. Serving employee who are law graduates are also 

	

i 	Law Assistant 	 6500- 10500 	18 - 37 	C/i 	2 	1 	2 	0 	2 	/ 	Oil 	
eligible to apply provided they have served for at least 5 years 

I in any Branch of the Railway Administration. Railway 
Magistrate full lulling the above-pi'escribed qualification may 
also aoolv 
B. Sc. with Chemistry with 1 year Diploma in Health/Sanitary 
jpector from a recognized Institute. 
Post 	Graduate 	in 	Sociology! 	Social 	work) 	Community 
Education or allied subject with 	similar course contents or 
Graduation in the above discipline with 2 years Diploma in 
Health Education from a recognized University. 
B.Sc. 	with 	Bio-ChLmistryl 	Micro-Biology! 	Life-Science 	or 
equivaIen 	+ 	Diploma 	in 	Medical 	Laboratory 	Technology 
(OMLT) two years co.,se or equivalent or 8.Sc 	in Medical 
Technology (Laboratory) from a recognized Institute. 
10 	+ 	2 	with 	Physics 	and 	Chemistry 	and 	Diploma 	in 
Radiography! X-Ray Technician! Radio diagnosis Technology 
(2 years course) from a recognized Institute) or B.Sc. with 
diploma in Radiography! X-Ray Technician! Radio diagnosis 
Technoto(years couI___  
H.S.L.C. passed. A Nurse preferably with preparation in Home/  
Social Sc;ence and/or expeuleoce in a administrative post in a  
Hospital or Training Institute OR a person with a Diploma or  
Certificate in Home or Social Science or Catering preferab/y - - - 
with some expenence in Hostel or Hotel Management 

,  (1) Higher Secondary with 2 yeats Jar or its equivale1or,. 
Intermediate with 	1 	year .IBT or its -equivalent or Son*o.-  

. 

Secondar 	(olus 	2)  examiflaliOn 	with .'1.vearJBT'OMh •.;•:'. 
- 	..: 	 . 

th4MaIadaI1SPWor GW 
	

5500-9000 18-33 	C411 0 1 1 0 1 0 4 1 5 	. 60 

3 I Extension Educator 
	 5500-9000 22-35 	C/I 1 0 1 0 1 0 1 0 	1 	1 	I 	60 

4 1 LaboratOry Superintendent Gr Ill 
	

5000-8000 I 18-33  I 8/1 	1 0 101 0 1 0 1 1 J 	1 
	

60 

5 1 RadiographerGr. III 
	

4500-7000 I 18-33 1 	Wi 	1 0 I 0 1 0 J 0 1 1 1 	1 
	

60 

6 1 Warden Female 

Primary Teacher (Bengali Medium) 

m J ut1z 

4500-7000 1 18-33 

4500-7000 20-40 

C1I 	00 0 	0 1 	1 

C 	fO 2 5 	0 15 22 

60 

60 



12 	PGT (EduCator') 	 6500- 10500! 20 -40 

13 	TGT (010 Science I. nghsh Medium) 	5500- 9000 	20-40 

14 	TGT (Pure Scirnr' - E,qiisfi Medium) 	5500- 9000 	20-40 

15 1 TGT (Pure Science - Assamese Medium) 1 5500- 9000 1 20 -40 

16 1 TGT (Pure Science herirali Mediurri) 	:5500 -- 9000 I 20 - 40 

- 

	

— 	4-.---------- ------------
f,.Je 11 - 	- -----,\  

I'llighef Selcondary with 2 years ,ET o-  i•s 
intermedrat with i year JST o (ta eqrjrvalenf (orj Senior 

	

C12 	OjO 	6 .02I 2 	60 	 ow 
equivalenf (2) Competence to teach Ihrougt Hedii medrtrr. 

	

------ ------ - 	
----  

(I) Higher Secondary with 2 years J61 or CS eqrvafeof 0: 
Intermediate with 1 year JOT 	S eqsavaterit or Senior 

	

C/2 	00 	0.0 	1 	1 	60 	Seconday(p us2) examinatcirrwri t yar Jjr 

equivalent. (2) Competence to Leach through Telegu medium 
I - fluently.  

(1) Higher Secondary with 2 years JOT or ifs equivalent o' 
tntermedale with 1 year Jill or its equivalent or Senior 

	

C/2 	1 2 	2 	0 	0 1 	5 	60 	 Secondary (plus 2) examination with 1 year JOT or its 
equivalent. (2) Competence to leach through English medium 

-- — - - n tly .  
(1) Higher Secondary with 2 years JOT or its equivalent or 
Intermediate with 1 year JBI or Is equivalent or Senior 

	

C/2 	1 	1 	0 	0 	5 	6 	1 	60 	 Secondary (plus 7) examination with 1 year JOT or its 
I 	equivalent. (2) Competence to teach through Assamese I 

mediumfluenlly  
1 	(j13a Class Master Degree in Education (2) University 

C/2 0 0 0 0 (10 Degreei Oiplonra in Educationi leaching or 2 iears Integrated 
Post Graduate Course of llcgorrai College of Education of 
NCERT tolc through English medium - 
(1) 	Clas Bachelors Degree in Science (or 45% of marks 1 
can oe considered equivalent to 2 -  Class where there is no 
demarcation of class in Bachelo-s Degree) with Botany. 

	

C12 	0 0 	0 	0 	r 	1 	(10 	Zoology and one subgecl Out of F'lrysics/ Chemistry. (2) 
I 	 University Degree! Diploma in tducatrorrf leaching or 4 years 

- 	 I 	 Integrated Degree Course of Regional College of Education of 

	

— ---- . - 	 . 	 NCER1(3ompelencetotcachltrruug3i 1.nolinh medium  

1 - - (1) 2' Class Bachelors Degree in Science for 45% of marks 
can be considered equivalent to 2 -  Class where there is no 
demarcation of class in l3achelort Deqee) with Physics. 

C/2 0 0 0 0 1 1 (1 Chemistry and Mathematics (2) Unrversiiy  Degreel Diploma in 
Educaliori! Teaching or 4 years Integrated Degree Course of 
Regional College of Education of NC[RT (3) Competence to 
teach lhrouoh Errhish medium  

I 	 (1) 20  Class Bachelors Degree in Science (or 45% of marks 
can be considered equivalent to 2 Class where there is no 
demarcation of class in Bachelrr's Degree) with Physics. 

C/2 1 0 0 0 2 3 60 Chemistry and Mathematics. (2) University Degree! Diploma in 
Education! Teaching or 4 years Integrated Degree Course of 
f<egional College of Education of IC€RT (3) Compelence to 
teach through Assarnese medwm.  
(1) 2 Class Bachelor's Degree ii Science (or 45% of marks 
can be considered equivalent to 2 Class where there is no 
demarcation of class in Bachelors Deeree) with Physics 

C12 1 3 0 0 31 4 60 Chemistry and Mathematics (2) University Degree, Diploma in 
Educalion/ leaching or 4 years Integrated Degree Course of 
Req orial College of F dijca Iioii&rf N 1. RI 3 Cr.''iii''e nr.n 1 

- -------- IC;3-1) through Benalr ,nnoiu' 	 - 

IIIIIfI Th 
8 	Primary Teachi' pi.n31 Medium) 	 4500- 700' 	20 -.40 

- --- •-- 	----__ 

9 	l'dmary Teacher l egu Medium) 	 4500 - 7000 20 - 40 

10 I Pmaiy TeaclWl (f rrgIsh Medium) 
	

4500-7000 I 20-40 

• 	 . 

- 	 . 

11 I Primary Teacher (Assamese Medium) 
	

4500-7000 1 20-40 



I 

p t (I) 	2'Clas 	.iCiiii)i'& 	ijuuru 	-.-% 	of 	naris 	be 

	

wilCrC 	ItiC(C 	iS 	icr 
considered 	eou,vaieiil 	in 	Ceiss 

Degree) in Hindi literature. 
I demarcation of i:Liss in Bachelor'S 

Education! leaching Ot 4 

5500 - 9000 20 -40 C/2 0 - 0 -0 1 2 60 (2) University Degree/ Diploma in 

years 	Integiath:l 	Degree 	Course 	of 	Regional 	College 	ol 	1 
17 	TOT (Hind - Bengali Medium) 

F Education ol NCERT (3) CompetenCe 10 teach through Bengali 

I( J  
medium. 

is 	no 

I considered 	equivalent 	to 	2 	Class 	where 	there 
in 	Bengali 

demarcation 	ci 	class 	in 	t3aclreloi'S 	Degree) 

Degree! 	Diploma 	in 	EducauOrd 

Bengali Medium) 	 5500 - 9000 20 -40 C12 0 0 1 0 1 2 so literature. 	(2) 	University 

Teaching ui 4 yearS Integrated Degree Course of Regional 
to teach 

18 	TGI (MIL - College of Education of NCERT (3) Compelen 

I I ,:._.L-_----------- its 	 from 	a 	recognized 

1 I A 	UnivOsily 	Di:qcee 	or 	equivalent 
and Management from 

F 	 45C0 - 7000 18 -33 N2 11 17 25 9 31 93 60 
UniversitY. Diploma iii Rail 	I rairsport 
the Institute ol Rail 1 ransport will be art additional desirable 

I 19 	Trainee Assistant Station Master 

1 2Iil1i 
7 

Matnculatic.t, 	plus 	(I) 	TI 	in 	specified 	trades/Act 

3050- 4590 ta -33 All 25 13 45 17 67 167 40 

21 	Appr. Diesel Assistant Dnver 

Llectricijn 

(iii) 	Instrunient Mechanic 

I (iv). 	Mill Wrght /MainlenanCe Mechanic 

Mechanic (Radio and TV) 

Electronics Mechanic 

Mechanic Motor Vehicle 

Wirema.n 

Tractor Mechanic 

(x)- 	-: 	Armature and Coil winder 

(xi) 	 MecIsanic Diesel 
- 	- 

" 	-I-teat Engine 

OR 	(2) 	Diploma 	In 	Mechanical! 	ElectncaU 	Electronics 

Engineering recootized try AICTE in lieu of IT1 
(a), Pass in:lst year of 6.Sc. (Physics) OR (b) Pass in tO • 2 

- - - • i1iflIW 	c 	,-.i'j- in 	Science 	with 

	

stage

Maiiilancr Or. I! 	 4000 - 000 	18 -- 33 	B/t 	 I 	 60 	 casual ESM for 2 years 'Cl S &T 

Signa l 

• 	

-recognized 

ized 
i 	0 I 	 1 	 60 

—F5o(>-o  -

25 App' SupS P 	 4500 - 7000 18 - 33 	N3 	2 	4 	2 	1 
I 	

460 1'',

B'Sc. with Physics and Mathematics. civil Eiineer1r19 Diplom3 

-- - 	

- 	 hoe(5 rt ruzd b AICTE are ii o i btc 

26 	Apç( Jcfl or rug ii r Cr II (UM) 	 5000- 8000 	18 33 	Afl 	1 0 	I 	1 	2 	5 	 nI tn 

I 	Pro7 u omobi i 	 ( 

27 	r SiO Fn uner t lcmca 	 60O - iC00 20 35 	612 	1 	0 	1 	0 	I 	3 	
EIrtricJt c inn 	IL 

28 	Appr .JL?uor Engiriee.f Cr ii ([ICC ricai) 	5000 - 8000 	18 33 	B/t 	1 	2 	1 	 9
DiPlO1a I 1 	ctricaU Eki.. ruutic Engrrcen9reco9rt zedry 	., 

• '..-' 



- 

-4 

J 

½ 
- 	 ivinucil rning rccoq ii .i 

l,g[Jun,rErl9ineert310tui 	 jj ~i~~1 3L  11 	 IC 	 jiriiuneennq&5poss1o4W 

-. -- ....... 	 . -- 	 0C .wITTcn FOR CATEGORY No. 30.T.O 33 

i.vii__ ....... 

SINGLEAPLI ' 	 --.--.--.- . 	 . 	 --.--........ 

30 	Appr Section Engineer (BridOni 	 500 - 10500 	20-35 	N3 	0 	0 	1 	0 	2 1 	
Ueqiee 	Cv) i:nqiiieeliy 

31 	App( Sctiofl Engineer (Ord 	 i 	OC 	10)001 	
20 35 	C/I 	2 	1 	3 	I 	oo 	

DL9rI 	I 	LngineeIiilg recog AICT1 

P32 	APPr. Ston Engineer (W0rki 	 600 - 10500 	20-35 	 2 	1 	4 	 5 	 I 	o 	
Degree 	Ciii Lrigneenilg recognized by 	CTE 

nn Fnaineer (I 	, 	 6 	i 	iOjOO 	20 35 	N3 	3 	1 	4 	 - 	
i 	vii 	i inc nng recognized by AIC IL 

ic) Be St1LilflE0 FOR CATEGORY No 3410 36 	 .- 	 - 

34 

inrEnoineerGr( ) 	51 	 18-33 	C/I 	3 

Appr. Juiuor Engineer (,r II (W C 	 'Itt) - 6000 	-  ia 33 	A13 	4 	2 	8 	3 	 60 	 LI 	(Cliii 	i 

35 	Appr. JuiiiOr Engineer Gr. I) (Dfaw1bl 	5000 -0000 	18-33 	C/i 	5 	3 	9 	3 	14 	34 	60 	
- DpioiJ nCiv) EngiiCeflh1Y recognized by ;\ICTE 

60 
 Ay 

 

lI 	 OOO 	800O 	 1 	4 	2 	6 	15 	
•DOifldCi 99 

''ri- 	 _____ 	. -. ....l_-._ .................---- 	 - 

0 PPLICATlONS 10 BE SIJ8MITTEO FOR CATEGORY No.37 TO 39 	 . 	 -- 

- 

 

	

60 	- 

M38 	 ticI1 	ect, nics Eiqilieeting 

11oPl 	

—' 

--- 	 -- .- 

SINGLE APPLICATIONS TO BE SUBMITTEO FOR CATEGORY No. 40 TO 43 
Diploma iii Mechanical! Electrical! Engineering recogni.'ed by 

40 	Appr. Jr. Engineer Gr. II (C & v1 	 5000- 8000 	18 -  33 	B/i 	7 	4 	13 	4 	27 	55 	60 	 AICTE Minimiirrl 50% of the total posts will be from 

Diploma in Mechanical! Electrical! Electronics Engineeimng 

41 	Appr. Mechanic (DiesetlMechanical) 	5000-8000 	18 -33 	8/1 	2 0 	3 	2 	4 	11- r600 

	 mecogni7.ed  by  AICTE. Minimum 50% of the blat posls will be 

J--------- 	 _ - - - - 	
_

Diploma in Mechanical) Electrical) Electroni

42 Appr. Mechanic (OiesctIEIeCtfiCal) 	I 5000- 8000 18-33 	8/1 	2 0 4 	2 3 	11 	
recognized by AIdE. Minimum 50% of the total posts will be 

i 	iII1F J I JILl 
—. -- 

SIN 	A GLE APPUCTIONS TO BE SUBMITTED FOR CATEGORY No. 44 TO 45 

44?p SeJ0fl E' (Sflal) 	 10500 20 35 	N3 	1 	4 	1 	5 	12 	60 

1 ___ 1 
2o35jn_1FLt lE7f 60 

SINGLE APPLICATIONS TO B E SIJBMITrEO FOR CATEGORY No.46 TO 47 

	

16-33 	Ar3  

47 	Appr. Junior Engi 	.,Gr. II.(S9fl3U 	L.50008000 	 i... 	ii 	L 	60. 

Degree in Electronics! 	iecmcjv 

Engineeting recognized by AICTE. 

Degree in ElectronisI Electrical! TelecomrnuniCabon 
recognized by AICTE or M.Sc. (Electronics). 	 - 	 - 

a 
inqrenized by AId fOr M.Sc. 

in- Electronics! Electrical! T 
rE. 

tF 

04 

pJAY  



52 	TGT (Drawing - Bengali Medium) 
	 5500 - 9000 

	20-40 	C12 	00 	0 	0 

lS3TGT(SWjflg_gh1Med1um) 
. 	 .\55OQ_900O 	20-40 	C12 	0 0 	0 

I.-
r 	siHGLE AppuC 

- 	 54 	Tt(EfsglLsiMe4 

44,  

400 

tct.EMe 

— 

TIONS TO B SUBMITTED FOR CATEGORY No. 54 1055 

in) 	
5500 0000 20 40 	U? 

550- 	O0 	~ n., 4(  

0 oj '0 	0 

7 

- 	--- 

sY T 

-i 

SINGLE APPLICATIONS TO BE SUBMIED FOR CATEGORY 
NO. 48 	43 0  

Electric 	
Maintainer G1. ill 	

3050_ 4590 	18 - 33 	6 4 	10 

------------------------------ 

9 I Appr  TeleCOmm ication Maiaine1 GrIll 3050- 4590 
	18 -33 	 6 0 	ti 

OR CATEGORY No. 50 TO St 
SINGLE APPLICATIONS TO BE SUBMIUED F  

000 

50 	 cApprenttce

1833 2 

l 	 (a) Malriculatioli (101.h class pass) Sili Ill 	0rrii_Zri 	ii 

Electrician! FlecIflc3t ftter! Wireinail I mdc 
3110 1 

25 	50 	
experienCe as 	

iui OR cli) Mum 
casual ESM in S & 1 Deparlrile 

be a Casual ESM/EleCtflCat Filter for 
3 years in S S I 

I 	
Dei,aItment OR (c) Pass in + 2 Stage In Higher SecOiiclaIY with 

Ph'i,ic 	 ca S & Mathemati or its equivalent 

4 - ---- 	 ..--- - (a) sass in • 2 stage in Higher S0n031Y with 
Matheitiatir.S 

I 	
and PhysicS.0( equivalent OR (b) MOIIiCUICIiOC and 	il 

12 	 o 	
I 	cerlficate in Electrical! RadiO! Wireless1 I 

e leCOlitCiuiCahiOhh 

IV Trade and 1 year experience as caseal ICMANM in S & f 

I 	 Department OR (c) Must be a casual TCM/WM for 3 sears 
iii S 

j 	
&TDe artrnenl 

— ---——i  A University Degree or its equivalent 
from a recognized 

- 	

rJniversity Diploma in Rail TransPOit and MalaQel 
reel from 

19 	38 	60 	 the Institute of Rail Transport will be an addi onal desirable 

qualification 

- - ----. - - - - ------------- - 

I 	
Degree lronl a recognized University or its equrvaleel Diploma 

g I 	60 	I 	ri Rail Tm sport and Managemeol fOii i the Institute of Re I 

I 	
Transport 

will be an additional desirable qualification 

- - 

	

r 	(1) MA 
Degree in Drawing and Painting! Fine Arts from a 

recognized University Cf 3A (Hons ) in Art and Art EducatiOn 
01 

2 Ci tss Bacheto(S Degree with Drawing and Painting' Fine 
Arts with minimum 2 years full time Diploma from a recognrled 

Institute or 
Higher SecondarY! Intermediate with minimum 

4 

1 	1 	60 	
years full time Diploma in Painting' Fine Arts or pan time 

r 	
I 	Diploma of not less than 5 years duration (2) ComPetence io 

I 	I 	teach through Bengali medium (3) Desirable at least 2 years 

I 	~aheraining course from a recognized Institute or 2 years 

I xperienco in a recognized Institute 

II 	
0mfb 

recognized University or BA (Hons ) in Art and Art EducaliOn or 

2' Class Bachelors Degree with Drawing and Painting! Fine 
rs full time Diploma from a recognized 

Arts with minimum 2 yea 
ondary' Intermediate with minimum 4 

Institute or Higher Sec 
 

1 	1 	60 	 years full time Diploma in. 
 painting! Fine Arts or pail time 

Diplomaof not less than  15 
 years durabOn (2) ComPetence to 

nglish medium. (3) Desirable at least 2 years 
reach tii!ough E 	

I 

training course from a ecognized stitute or 2 years 
teachers  
k.achin expefleflco in a recognized Institute. 

recognize  

1 	 60 	
Physical Training froma recognized Institute 

or B P Ed lion a 
( 

recogniZed UniversitY and Higher Seconda ry 2) CompelenCe 

I 	- 	
to teach tuQh English rnediurn ) 

I 	

(fl Graduate from a recognuled University with Diploma in 

I 2 	 1 - o 	I 	
ysical Training from a recognized Institute or B P Ed from a 

Ph 

a 	j 	
recognized Unive(SiY. and Higher Secondary (2) Competence

1. 

_LI_----- 

- 

 

&or_. 	• 	

. 	 .: 	-- 	 - - 
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1. 

I ABaEVATONS USED:SC 	
Schedu4ed Caste 	S T r ScflcUulI 	H 	(t 	()her Bckwa1d C'asses 	ESM 	Ex SeCeIflefl 	UR 	U 	-:(rvPL1 	rH 	I'yafly Hflhjc3ppeU 

=A  pprenflce 	
FpOIndian Postal Order 	RRB 	Radway fCfL,IIT,fflI 3()a(i 	RSRP 	Rai'way Seices Revised Pay 

2 

3 

I 

S 

The 	are temporary and likely to be made permanent 

The mOflthY emolumentS on succeSSt coinplaton o tIalnIflq 	nc 	fl :ipvic::thI:. wifi be on the tTnIrflurn of the scate of pay pIs DA as adrnssthle trout time to tile 	:dCiitiOE; eniIOyee wtl 

get HOU3 	F'ent Allowance and Gily Compenso'y Aow3rC:. 	 ,u or lIi,: pace o 	pasxiny. New Pension System introduced from 01 04 2004 	;iIt :'C 	PPIICC' Ie. cnvsagng cc:rpuso1y 

CQrtfibUflOfl t1O% ol Basic Pay & DA by RaIvay employees 3fl(1 ri:'Cflq coruflbuliofl by Govemmerfl would be deposited in a non-witt1dawabe b1fl5.IC)fl flCCGUIIt. During tfdIfl!flq pOC oI'Iy 

stipend witi be paid as appIiabte 	The selected candidates are habu to be f)Osel ai'y where on Northeast Frontier Ratway. CanddateS will have to give ,ecurity deposit ani execute ,idmuty 

ond wherever neceSSa 

T hce IS 00 reservatiOn for pers ous with d is a bili t es 
	

n Ui s t • 0 )':' 	. ' 	N ot c 	C ;e 	c 	ri -n ao 	r ( P ) 	Northeast Frontier Railway,  . will liii in 	he q to ) 	OSOI VtO 	O 	pe son S wt 	s 	Oil ties 

sep3flItetY 

n 	 C. 	
c 1  

the vacanCieS shown above are provisional ad liable to vary 	r 	55 e ne vncaflCy posinon 	for any categorY s reduced or even made nil. RRB is not h;3bIe 0 compensate the appIIcJ •H 

corisequentiat darna9&tOSS 

6  

1 	/ 

8 

9 

Vacanc es of Ex-SerVicernafl given in the table are not sepaiate bill inch iicr ii in the total uuniber of vacancies. 

ApsiS from signing en photograph. the candidate is required to sign below photograph at the place in AppticatiOn Form. The signatures on Application Founi. Auswei Sheet. Question hoole' aiirr 

otllef ptaces should be identical 	Signatures at the time of apphicatron 	
written examination, interview or docunient verification in different style may result in cancellation of candidature 

l3elom applying for the post the candidates should ensure that he/hnC fulfils the eligrbilit 	orms 	The candidate should have the requisite Educalion .ailleChnical qualifications from recc.iniied 

Universityllnslitute as cn the date of submission of the application and Si :'uhd enclose with their application attested copies by gazetted officer. certificates, mark sheef5 in support of having the 

requisite qualification. The candidate must enclose the pr  oof ot qualification 	Those awaiting results of the final examinations need not apply 

Separate applications are to be fitted for Cal 	No. 1 to 29 (one applicaloil loi each category) 	A single application is to be filled for categories 30 to 33. 34 to 36. 37 to 39. 40 10 43. 44 to 45. 46 

to 47. 4810 49. 50 to 51. 52 to 53 and 54 to 55 

to 

ii 

Serving Defence Personnel likely to be released within one year of the closing date can also apply against ESM Quota. 

The candidates who nave been debarred from all RRB examinations or the period of debarring such candidate is not completed, need not apply. Their applications 
will be ieecled, whenever 

detected. 

1 	12 

1 	13 

14 

1 

Any subsequent changes in the terms and conditions of this Employment Notice as per extant rules will stand good. 

V'ThiIe all candidates irrespective of community/group will be considered against UR vacancies, against community/group quota vacancies only candidates belonging to that community/group 
will 

be considered. For this purpose. SC/ST/OBC candidates should furnish Caste Certificale from competent authorities. In case of 08C, the certificate should specialty indicate lhat the candidate 

does not belong to the Persons/Sections (creamy layer) mentioned in Col 3 of the Schedule of toe Government of India. Department of Personnel and Training O.M. no 360331312004.ESII 

.(ReS) dated 09.03.2004 and the certificate should be in the preserhied form circulated by Ministry of Personal and Training. Public Grievances and Pensions. C'maitment of Personnel and 

Trsining Government of India. 
The candidates belonging to SCIST108C should clearly indicate t/se same in the application (even.wtiefl applying for UR vacancy) and should attach proof of the 

same in (tie specified format (ailing which they wiU be treated as unues.wvexl and subsequent repesefltatiOfl5 tot change of C nRy status wU not 

SeCcr,sonecoqrunemdauon by RRB does not COnI 	upO c nd3tes any ngtrt of appointment in Railway 

m 	 eaxMsabis ptovtsiots 	as app&atsons ate dsecsed thotughty tate on It a candidate does not fuUflI any condition given in this Employment No ice his/her candidature will 

be cSnC~ at 	 e dismpancy is noUced 

I .1 76 Thnsb tmezessiOn must: be clear and compiete in Application Form (specialty middle portion) Ridges must be seen cleady. 

7 

1 18 

Selected mate candidates who are finally appointed are liable for active service in Rai Waj Engineer s ..n t of Territonal Army.  

Date of examination and result ot examination are publisried in Empo)n 	I I' tws 	a 	a d 	robs e http //w'ww raitwayrecruitment org 	Call letters for wnt en examination are sent 10 

applicantSPOSt (under certificate of posting) RRB wit 	rot be respOrisi') a cr posia 	etay or wrong delivery, RRB does not send reply to candidates who are not selected in wrilten exam nation 



I- 

1 20 

1 -4 

	

ritway Pa.S as :irii: :h. ' .iii '!t-' 
	' 	 / 1 iarri' iriiirities when they are called k'  

iri.V submit valid caste ceilifiC8tC All 0th 	i(C' 	
- 	 tn' examinationS .i: thou 	 ç i,wn (o 

1 21 

Selected candidates Will have to unulerqo tiainiirtl Win('iOV,i required IC  Inc"'CategotY 

Ladies are also eligible However it may 1)0 uronOd Oral inuiisl Of 
the vacancies mnvol 's duties which are arduous un nature and called br working in shills at odd hours aniu a: mae 

Sri" '.l.itioiis 

also, away from neau 9 	'. - 

	

1 22 	
CandIdate shoUtd fill application foron iii lrithiit'i Own haflhiWiitiilli lilt i l000it that s amebody else has filled the sw. 	lhc candidature will be cancelled 

1.23 

1.23.1 Any materials suppression of ,  facts or 5u
bniiitiirq forge certificate/caste certificate by a candidate for securing eligibility and/or obtziining privileges including free travel for 

a
ppearing in the examination shall be liablO to uiot rUdY for resectiOn of his/her candidature for the particular recruitment for 

which he/she has applied, but he/she will also be 

debarred from all exarnninations conducted hi all 
RRBS 

ott over the count for a period of 2 years and legal action wherever warranted. 

1.23.2 Any candidate found using unfair means in the exanhiiiatioii or deputing some one else in his/her place will be debarred from all the RRBS for lifetime. Such candidates will also be 

prosecuted by lodging FIR. 
1.23.3 Candidates submitting duplicate applications for the same category will not be considered. Even if such a candidate gets selected inadvertently, he/she will not be offered 

apPointment later on and is even liable tO be debarred from all RRt3 examinations for a period of two years. 

- 	 icme cRflM SELECTION. 

1.23.4 CANDIDATES TRYING To USE INFLUENCE OR UNFAIR MEANS 
WUULU OL ui i'.r'-'-.. .. -------- - - - 

2. 

	

2 1 	
The selectiOr will be made strictly as per meld on lIre basis 

01 
wnilten examinatiOn. 1' addition. Aplitmide/skhll testIintelVieW will also be conducted wherever applicable 

	

2 2 	

The Railway ReCruitment Board at its discretiOn may hold additional written test(s)/skill lest(s) and/or intervieW if considercd necessary. for all or a limited number of candidates including 

absentees as may be deemed fit by Railway 1feCru,lIrCi1l Itoard 

2.3 	

me syttabuS for the written examination will be generallY ,n conlormily with the educational standards and/or technical qualiIic3itionS prescribed for the posts The questions 
will be of objective nature 

on General Knowledge. General English. General Arithmetic analytical and quantitative skills and knowledge in the subjects covered as part of minimum educational/technical qualification for the 

posts. subject to minor vanatiOnS The written examination shall consist of one silting of about 90 minutes duration 

2.4 	

The questions for the Aptitude Test (orIy for Trainee ASH and Apprentice DAD) will be mainly to test perception, analytical and reasoning power of the candidates relevant to the safely categories 

2.5 

	

	

The Answer Sheets (OMR) wilt be in duplicate using carbonlesS paper and evaluation is computerized. The Question Booklet and the Answer Sheets are to be returned back in the examination hall 

without fail by the candidates for evaluacon there shjlt be negative marks deducted for each wrong answer @ 1/3 of the allotted marks for each question 

2.6 	
The date arid venue of the written examination and Aptitude/Skill testuinteeW will be fixed by the RRB and 

will be intimated to the eligible candidates in due course. Request for postpOnefl)ent of the 

examinadon/ interview and change of center/venue wrIt not be enlertained. 

2.7 	

Figat selection will be based on the total marks obtained in the wnItefl examination and interview, wherever provided, plus clearing Aptitude! skilt test! vision test etc. as required 

2.8 	

The appoin'ent of selected candidate is subject to hiS passing requisite Medical Fitness Test conducted by the Railway Administration. 

3. - 

The candidate recomnded (or appOintment will have 10 
pass requisite medical fitness lest(s) conduCted by the Railway Administration to ensure that Ihe candidate a are medically fit to carry out the 

duties connected with tne post 	
dtmi

Visual AcilY Standard is one of the important critena of medical fitness of railway staff. Candidates are not eligible for any alternative appointment if they fail in the feral 
ries are ouUined below: 

conducted by the Railways betore appointment, for at'y reason. The medical standards for different catego  

- 	A - 1: 	PhySrCY 

fit in all respects Visual Standards - Distance Vision: 616. 616 withOut glasses. Near Vision, Sn: 0.6. 0.6 withOut glasses (must dear Fogging Test). Colour Vision. 

-. 	 '. 
. . Binocular Vron. Field of Vision & Night Iisiofl muSt b 	L 

	

e ptestn 	 - 



_ 	 I 
* Phicady it if, all  respect5 Visual Sta idards Ots:ancc V SO 6/9 9 werthoul grasses 	 5 0 	 j 3 sos cotour 	a 	so 

tftht — - 	 V sion niust be pren 

3- 	T - Physically fit in aft respects Visual Standards - DistanCe ViSiOn. 6!. 619 with or without gtasses Near Vision Sn 06. 06 with Of WithOut glasses Colour VrS!OO Nir)4rcuiar V151)) 
-. 	- 	 Vd of vision & Night vision must be p5errt 

Physically fit ill all respects Visual StaridarOs - Distance Vision 6/9. 612 .r' with or without gtassCs (powiri not to excited 1 40) Near Vision. Sn 06 0'6 wnh ol with5; glass.., 
when reading or dose work is required Colour Vision. t3tnocular Vision and Night Vision must oe present 

B-2: 	_SimilarasabOve — 

Physically fit in all respects. Visual Standards - Distance Vision 6112. 6118 with or without glasses Near Visiofl Sn U (2 0(2 With Of Without 9t35es When reading or close sr)lK is 
-.... 	 required. 

C-2: 	Physically fit in all respects Visual Standards Distance Vision 6i'1 2. Nit With or without glasses Near Vision Sir 0 6 combined with or witfioul glasses when reading or close wmli 
is required. 

N9)9i 	(a) 	The above modial standards (criteria) are indiCalrvc and not exhaustive and apply to candidates Sr geneia! 

	

(b) 	for Ex-Servicernen. different standards ariply 

	

(C) 	Candidates applying for the post of Trainee A.SM and Apprentice DAD should enclose medical certificate from a Ritqistered [ye Specialist as per prescribeo foirnat (Ariirexrri 	3) 

4.  

The tower and upper age limit indicated will be reckoned as on 01/071200' Ihe tipper age limit is retaxable as under subject to subrnissroir of iequisitrr certificate 

By 5 years for SC/Si candidates 
By 3 years for 08C candidates 

C) 	 By 5 years for l3onafide displaced (J;okisnrilhs 
By 10 years for ptrysc crlly lrandicappc0 
By 5 years for persons who Ordinarily dorrircited the Kashmir Division of the state of Janimu and Kashmri tronr 0 1 /01119,60 111 31/12/1989 

1) 	 For Ex Servicemen up to Inc extent of service rerroered in defense plus 3 years providcd they have put in more than 6 (onths service after attestation and otr to roe acre Ct 511 year. 
for reservists not employed in government service 

g) 	 Up to the cxlent of service ieimoCred h Grnurr C and Gioup 0 Railway Staff and casual tabours/substitutes provided that they have Pill  in minririunrr or 3 	aisOnvici.- 
(continuous or broken) suhiect to ripper age limit of 40 years for General candidates. 45 years tar SC/Si carnrtmrtates and 43 years for CRC carrdnoate,s ion xorkin.3 a l Ouac. 
Administrative offices of the Partway organization such as Railway Canteens. Co-operative Societies and Institutes up to 5 years service rer)dered icr such organr?atlorls srr0ect In 
upper age limit of 35 years 

Ii) 	 Upper age limit in case of widows. divoiced women and wOOlen judicially separated from their husband but 1101 remarried shall be relaxed up to 35 years for General and 40 years 
for SC/ST candidates. 

5. 	I *1 I 'AL 6lIi'L1/l 'II '1.11 

5.1 	This employment notice contains vacancies resenvrxd for ox-servicemen irrespective of their community. However ex-servicemen may also apply aga;nsl Other vacancies for which they will be 
granted age relaxation and fees exemption as indicafed in paras 4 and 7. 

5.2 	The term Ex-servicemen means a person, who has Sewell in any rank (whether as a combatant or non-combatant) in the regular army. Navy or Air force of the Indian Union hut does not rincluo 
a person whohas served in the Defence Security Corps, the General Reserve Engineering Force, the Lok SaIayak Sena ano Inn f 1 ara Military 1- o(ces ann 

Who has retired from such service alter eanninlit his/liO( oensron 01 

Who has been relea sea from SUCh s cr vr e or lieu ira I qr ornilci S alt ributa Ide to inil:lar)r Service or cii ci cm yr n :0' 0iV 0011 	ii i 155, rn 5 ....... r.-,r 11.11 i 	of .' 	......., ' 
Who has been released otherwise 11311 ci) 154 awn ieqries! as a result of reduclr in srjcli Pstal)Iistnnneirn ci' 

dl 	 Who has been released In om 51 cdl s(-n vi. 	S tt r r irOn orel rug the specific p01100 f errgagemeil Oltre (55151 I In inc iii ri 	rw r i dill St II DV w0' 0 '.S iris 51 0' 5 
misconduct or inefficiency are, us 050cr ntrvern a or Slurry SflO includes persons o. the 1 erritorial Arniry (Ii  nnr' rnllcrci.'rnq calerrents 

Pension holders Or connininous errrunnrea service 
Pensions wiTh aisartrirtrSS a0rn rn,iL,r. 	nrdiv service runt 



C 

:1 	 '9 
c;a Ilant y iiv:ar'j Will 'iii (S 

F XPI ANATiOI'f i'hn persons serving in the Armed Forces of the Union. who on retirement from service would CouPe urroer toe category of Ex-Servicemen, may be permitted to apply for re-enrploviile;S 

cc year netOlC the CoinP(etion of the specific terms of engagement and avail themselves of all concessions await itc to Es-Servicemen but shall not-be pennitted to-leave the Uniform until Uiey 

i-onpli'ie tire specifeii temis of engagement in the Armed Forces of the Union, 	 - 	- 
Service personal woo are to be discharged from military service on or before 12/07/2004 are eligible to apply against t is adverlisenienl. 

Lx.Smvrcemeil who have atready secured employment under Central Government in Group 'GrEY will be permuted the benefit of age relaxation as prescribed for Es-Serviceman icr 
securi'lg another employment in a higher grade or cadre in Group 'Cit) under Central Goverurrte. - .l However. such candidates will not, be eligible for the benefit of Ex-Seivir:emen 

in the Central- Govt. lobs 

Gandidates serving in any Government department or Public Sector Undertaking including Railway Snould apply through proper channel or should apply directly to RRB. Guwahati will] NO 
OBJECTION CERTIFICAtE from the employer to avoid delcy. The last date of receipt of applications in Ills office will not he extended on account of any oclay in transmitting the appiIC3iIoflS 
the concerned office. No advance copy of the application will be entertained. Applications received alter closing date/flour will not be accepted. 

,- EXAMINATION FEESI1 

1 	1 For SC/S T/ESM: No examination fees 

/ 2 For General/OBC candidates: Examincion fees have been indicated against each post 

7 't 
the examination fees/Postal charges are non-refundable. It should be paid in the torn of a crossed Demanri Draft of any Natronalized Bank or Crossed Indian Postal Order (made on or alter lIne 
(late of publication of this notification but before the closing date of receipt of application) drawn in tavoiii of 	RAILWAY RECRUITMENT BOARD. GUWAHATI. 	The Bank Draft should he 

payable at 	GUWAHATI' and lFO should be payable at 'GPO. GUWAHATI'. 	P0/DO obtained earlier to the date of publication of the Employment Notice or after the closing dale will not be 

accepted 

7 4 '
For Single Application, tea for only one Post should be enclosed. 

7.5 
The candidates should write the Employment Notice No. Name of the post applied for. Category Number of the post and Name and postal address of the candidate on the reverse side of Bank 

Draft/space provided in the Indian Postal Order. 	 - 

76 RemittanCe of examination fees-in any other folio except Bank DraftltPO will not be accepted 	 - 	- 

7 7 The particulars of Bank DraftilPO should be indicated in the space 	provided in the prescribed application format 

78 
An application not accompanied with Bank Daft/IPO of requisite amount towards -examination tee/postal charges will be summarily rejected. 	 - 

8. IlkI.7 thE 
8. 1 the form should be fitted' up in candidates' Qwn handwriting. 

8 2 ApplicatiOn(s) should be made on good quality white A.4 / foolscap sire plain paper and' should be in conformity with the format given in the Employment Notice. Candidates are advised to 
in English or Hindi-, ensure trial Inc application is legible, preferably typed 

8.3 Candicates, purc 	nntedaPPticatl0n form from the market 5",'),iid imximre that it conforms to the format prescribed in the Employment Notice 

8 4 The applicatiOn sould be fit-led- up by the cn0idate in tiiS/l5ei' Own ,  handwriting,, with- inkiball point pen (nofi in pencil) dated and signed. Only international numerals (i.e. 1.2.3 etc.) shouid be 
 

used the application tojur should be flIed up in EngI Sh or Ninth Only strictly observing the irlstructiors given in this Employment Notice The candidate should affix his/her normal signature in 
M. 

ere ap,ticatiOn tom-i (EngtishlHrndt) nppircal ors s gned n capital letters / spaced Out letters will be treated as inval d 

8 5 the Candidate a Address with Pin Code Father s name and Nearest Railway Station should be written legibly in ENGLISH in bold capItal lette 	eve 	if a"Candldate fills in the t't1 

applIcation form in Hindi.  

-I 



.. 	- 	:' •-• 	 . 	 . 	 ---- 	

: 	• 	° - 

8 6 	PhotOW 
aol One recet 

(001 (3ti t 	one month 	
the date of app cabOn) 

passp0 sme p0tPh with clear front wew ol Ihe 	c ;fl PO 	
a re tro c 

, 	 sboul be 3sted o° (he prcan lorm in 
the spate pcoided and signed on the 	

tograPh as well as in the apa 	wded i the box 	'1e poto?Ph. 

uly signed n the 	t) O1th 	 raP 5oxjtd be dOd h the eppt cation 	
candate5 name and ca1egO number 

On the ie5e o ea O9 	andd e 

es 
may note (hat the RRB 

may ceJe atny 	f 
pasLiflg otdtundeOr photograPh on 

the appbcat0 and for 
30 

signhfiCt V(iatiOnS twtween phetncIan paslOd 
in e appkCahefl n0 

ctual  t-ysicaI appearaCt ol the candidate.' 

- 8 ' 	
In pals'? of (he apica0O° lrm. 

	date should 	caf any ° sibIe m25 of entca(i0n live a mote or 3 scar etc Normally this ould O 5iflO mars emed 	he oc2 

documenis Such as School Leaving cificate etC. 

The 	
ate should iie 100 

dedarat9fl at parS-fl of the appdcatiofl form in EflgtnHind4 in their own running (not in 

capilalISPaCed 
out letters) fraodwntifl9 taitrog wnrcfl e0 ap icatiOns ll 

- be reeCtCd 

6 9 	

Prool ot age. proof ol qualt5hi0n5xnenca and proof of community should 

be endosed with the 
application Attested Xerox 

copies of the bonale celificates issued by the mpeteni 

Ruthorities only should be enclosed with application form arid not the originals 1 he certificates it not in EnglishIHtfldl should be acconipamed by attested translated En sh/Hrrtili coPies. 

81O - Cafldid5teS a required tc send dear attested coPieS of all relevant mark shOOts and of the finaUPrOviSionSI cortitice5 in proof of their eduCatiOnaleChm 

	0ualitieaiiOnS 

811
1' 'Ii should be understood clearlY that the enclosure 

	

part of the application Theuef ore, all endoSUre5Sh0u be sent along will i tIre application and it 
any ericlosuies are sCnl scpaiale trio 

wilt not be 0 ,'cted and will stand rc1ected 

6.12 	

Each candi to should send onlY one applicatiOn comPlete 
10 

all respect br one category of posl (Except wherever single application is invited for more than one categOiY l Posts) Candidate 

submitting more thaO one application for a catC9OY will be disqualified If any such candidate gets selected inadvertendy. he/she 

will not be olfered aplrointn'eot later Oil and is even liable to be 

debarred from at Rllt3S exaflition for a period of 
2 years 

8.13 A canddatCS sinqlC apPllcatiOfl only should be confaiiled in one cover Covers with more than one application will be summaflly retected 

.14 	

Candidate who is to appty for more than one category should send separate application, separate IPO/DD for the prescribed value as well as a separate set ol eiiclOsiiies as icqirired br each 

category in separate covet5 

8.15 	

ApplicatioflS which are illegible. incomplete, unsigned, signed in capiai letters not ort prescribed format, without photo of candidate, not having Xerox coos of celtiricales nor raving 

iPO/DO or 

having P0/DO purchased hotore date of notification and aher closing nate of Employment Notice are liable to be rejected If me post and category riirinttiOi i' rOt indir.alrrd on 

rhO tOP of tIre-

envelope c,onlaithiJ appliCati0fl the same will not be entertained 

8.16 	

The envelope conlaiiiing the application should he clearly super_scribed in NED INK 

-Application for the Post of 	
(.alcPOiY Ni ._ - .. 	fi Commonly i e 

SC/ST,0I3UESM without which the application 
will bi rejected 

9. 

The following enclosures should be firmly stitched along 
will 

i the apPlicationl in the giVeP order: 

A valid Indian Postal Order 
Ot 

the 8amt Draft Ion the amount as prescribed in Para 7 of the application should be ftly tiedianflexed 

on the op of the application loon 

Two copies of identical passport sized ptiotograPhs duly signed on the front, firmly stitched to the pp jçatiOfl 

rapa romfle copy pasted on the form) 

Application bo 	
in i he prescribed format- 

Attested/b0to5tat copy of Matdculatiofl or equivalent certificate regarding the proof of age. 

Attested,pltoboslat copy of the Academiec 
	

at qualification and ina5 list as appliCabte 
copy of Caste certificate front coifll)etent aolhorities not below the rang of l'ahsilda( in the case cf SC/ST candidates. 

Attested/photostat
g) AtteSted0t05taf copy of community certificate in the prescribed format as per Annexure I issued by the compete' authedty in case of OBC candidOiCs 

Ex.setvicemdui apprying for If ie post shall submit AttestedlPhot05ttt coPY of appropriate certificate issued by the seices to claim educational standards 

No objection r.ertifiCate from tfie employci. 
if already employed 

I) 	
In case pICv5i15 experience is essential, dOCUiliediSiY 

pOOl shrorjld be enclosed 
indicating period of seedce. 

C) 	AlIOslCd°° 	
copy ob requisite ceilificall 

riGS5" itf claiililrlq age relaxation 

NOTE 

Zvi 



-'I 

ALL ENCOSURES sltc)AJLD 	ii l•0R IN ENGUSH OR IN HINDI ONLY WHERE CERTtFICATE.S ARE NOT IN LNCLISH/HiNi)r oJt'S tED IRAN';l :.'.  

HINDIIENGLISt4) S O)JLL.' Eii i-Nf 0c1' TI-IL APPI ICATIONS WITHOUt tHE REOtJISfTE ENCLOSURES WILL BE REJEC lED 

IF ANY OF tHE ABOVE FuRl OLtiftEs ARE SENT SEI'ARATEt Y OR SUBSEOUEN'I If) THE RECEIPT OF APPLICA1 ION OR THE ENCLOSURES NOT OOi 	.i 'i) IC) 

APPLIF-ATI0N. THE APPLICA1 ON WilL 135 REJECTED. 

10. 

The applications, which suffer from any Of ho rrrlOwiOg deficiencieS/IrregUlarilies, will be sirrnnraiilY rc1ected. 

i) 	
lncomplele/illegibte apOtications oi jpolicaliOnS made on adveisemenls cuttrnqs a ppearing in Newspaper. 

ii 	Unsigned and undated applicr4iioOs Of 
writing flume in capitals under sim.tnatrr:e cotimiruri ci on (oe photograph. 

iS) 	
Applications with 1poiblank Draft of lesser value than proscribed or tPOs purchased prior 10 the date of publication of employment notice. 

Applications without complete/prOPer enclosures or enclosures other than in Hindi/English or illegible enclosures. 

WithoUt the photograph pasted on the application and signed on the front. 
Applications not in conformity with the format. 
Without proper caste certiticate in ifiSpeCt of SC/ST/ODC candidates 

Applications of under/Over SpOil candidates 
Applications of candrdates who do riot fulfill the eligibility- criteria. 
Applications received alte( the closing dOle and lime. 
Applications without the candiOateS' thumb impression in the prescribed place 
Applications without deClaration in the curirdidates' running hand wnting 1(1 trw prescribed Idace. 

xlii) - 	
The envelope cOntainrntj the aptilication should be clearly super-scribed in RED INK ApplicatiOn for the Post of 	 - Category No. 	 l:.r-rniV 

SC/STIOBC1UR1Et without which, the application will lbe retected. 

xiv) 	
If the envelope contains more than one application, all the applications will be rejected 

RRB may hold written exaiiiiat1on anywhere in the country. The Centers allotted by RRU will be final and binding. 

12. 	
The decision of RRD in all matters relating to eligibility, acceptance or rejection of the applications, issue of free Rail Passes, penalty for false information, mode of S&lectic.P conduct Of 

written examination and interview skill/Aptitude test, allotment of examination center selection. altotnient of posts to selected candidates etc will he final and binding o" no canoidateS jnd 

no enquiry or correspondPi1ce will be entertained by the Railway Recruitment Board in this regard. 

13 	
The Railway Recruitment Board is not responsible for any inadvertent error 

14 	
Any legat issues arising out of mis Eaiptoymerit Notice shatt fall wthin the legal jurisdiction of Central Administrative Tribunal I Courts in Guwahati only. 

Dear Candidates.. 

 

8ewa(e of touttheaIs falsely promising to get you some favour. We woutd like to assure that such a thing is impossible. The recruitment will be sdty on merit atone If you listen to  

i.jtsictteats or associate with them you are bound to lose your precious candidature Candidates who obtain services of impersonator in RRF1 Examination will be deBairea for life from 
promises of to  
appearing in all RRB Examinations and p,,osScution proceeding will be initiated against tnem 

CHAIRMAN 
RAILWAY RECRUITMENT BOARD 

GLIWAH.A1L781 001 

.,,r . 	 ..... 
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SEC ONDARYSCHOOL CERTIFICATE 

Corlih .1  

	

• 	• 

(I 	 edtpt 	
SRINIVASAREDDY VOLADRI 

1 0439408 	S/Q 	SOMIREDDY 

BANDUVU HS SURyAp 	
• 

t the SSC EXAMINATION held in 	?IAR Ch 1994. 	
aPPeared 

C , 	 FIR$T 	 Ionwjth 	TELUGU 	E:: ~as't ~e,%e;. ~16in$i instruction, 
The Date of Birth  014hEC4dt0 Is 

• DATE OF BIRTH 
• 	 MONIFI 

(1 	 ;21'O1/1979 	Two. 	ONE ONE  NIN ~ 
SEVEN T 

Ehq • 	

• 	 andatesecwedtheflI
mar~s - 

FIRST LANG 	MARKS 	THIRD LANG 
I 

MARKS 	MATHEMATICS. 	MARKS I 	 I I.' 	 • 	 • 	 •• 	 •• 	 .• 

TLUGLJ 	75 	ENGLIsH 	63 	
71 • 	 • 	

• • 	

•_•4 	c• $ENERAL SCIENCE 	72 	SOCIAL STUDIES 	68 	TOTAL flpres') 	349 "•.•• 	 .' 	 .'• 	 '•. 	.• 	 •• 	

•• 

\ 	
ç OT(Iwo) 	* . TIIREE HUNDRED AND FORTY NItE 1  I''-•. 	 • 	 • 	

• 

-. 	

• 	• CONOI.NGVAQ. HINDI 	 * FIFTY FIVE * • 55 

• 	

•: 

• 	
A 	 TOTAL 

: 1 Mark3 of Identification 	 •
404 

,Head 
	

31 

HYDERABAD 
A 	

SECRETARY • 	 • 	•, 	
••" 	 •- 	 • 	 • 	

• 	 •BOARDOFSECONDR 
c v EDUCATION 

I 	 • 	 • 	

•  

Any correCtions in the Certificate will not be entertained after three yers fromthe date of Isie 
c 

canceHation Otcertificafe 

• 	 • 	 • 	

• 	 .4; 
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• 	 No F 

xx 	nf It  

-•—Iu.I)L5(.'J( • p 	 ANDHRA PRADESH HYDERABAD 

uj 

tr 

GIL 

is 

c 
Ill 

 Da 

 ca 

21( 

Dal 
Cat 

41111 411 P 4   PASS CERTIFICATE CUM- MEMORANDUM OF MARKS 	
: 	 Ov. j1, CoIga 

Dal 
• 	HISISTdCERTIFyTHAT 	

SR1NIVASA REDDY VOLADRI' 	r' 

SOMI 

• 	WITH REGISTRATION NUMBER 

REDDY 

2057351 PASS ED THE 

1996" 

I "  A. 

'1 
- r 

•,;II 'I' 
S. 

I' 

S y,  

INTRMEQIATE PUBLIC EXAMINATION HELD IN 	M A R C H.  

AND WAS PLACED IN 	 DIVSlON TrIRt) 

'THE'SUBJECTS IN WHICH THE CANDIDATE WAS EXAMINED AND'.TH'E 
MARKS SECURED WERE AS FOLLOWS 

MEDIUM.: 	TELUGU 	 ''0.S42ó3 

• PAPER - I " 

MAXIMUM 1 MARKS . MAXIMUM- ''MARK SUBJECTS 
• 	 •. 	:' 	' 	. MARKS OBTAED 3 .'ARK OTAINED 

PART i 	ENGLISH 100 037 100 	rD35 

1PAT-2: 	
TELUGU 100 045 100 1 . . 060 

PPRt3 OPTIONAL SUBJECTS • 

MATMEMATICS 150 061 150 067 

P1S1CS 60 034 60,. 026 

PHYSICS 	PRACTICAL . 30• 030 

EMISTRI oO 038 60: 029 

CHEMISTRY' PRACTICAL 	. . 30 

/ 'GRAND TOTAL 	' 	: 	..... .. 	 ..'.. 

IN FIGURES IN WORDS yDArE 

'-4 	.. 	 .. 	•. 	,_. 3t)IJIIFI),Il 

495 ***F,PURk**NINE *** FIVE ****  
I.. 

I- - 

I 	II' 1' •' 	' 	• 
,•• 5 S  

5 	 ..'-•S.• 	
'S• 

F 'L 
'c 	SIGNATURE OF'TH PRINCIPAL 

AND 	IIEGI44' : .., . 

•.: - 

" tbi ' : 

Cat 
in 

vv~ l0i 

41, 
Da 
C' 
12 

- . DI 
Ci 

42 
0; 

tan; 
ItItti 

RI 
L. 

:.:, 
• . . 	• 	 -':j'- 	jt' 	f''.' 

	

I; •'.S 	 .' t • 1 ri.i 	. 4çvp 
- '(EXAIxTiOr r1 " :  - 

' 	''''• 

	

,,i 	•:'.• 

•1 	'-'- 
• 	' I 

I-i 

Sr 

	

-WS.*'ISfl.sct •.. 	... S — 

- 	'44' 	1- 	• • 	1. 
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766 	
,::d:.4t ,,', $44tt I 4 4 s) 	s'ss .,, * s. ss 	,s • '*'t '*'*Iy4bi.'f$4''4 4 b 	 4)

Nit 
CAL 

t 	
SI No A. 14437 	ANb, 	

PL/2,:S/P133S/OJ 	lj 
Ct.• 
Ila 

.. 	,, V 	• ,•• 	

½  

ij CAL  

. 41110 

Dau 

., ; V, ••  . V !i •itD. 

z 	A 
BOARD OF SECONDARY EDUCATION, AP , Hyderabad t 

'fl 	DIPLOMA IN EDUCATION 

jf' 	
:nPOI!NÔ 

/451. 	L  

VV 	
: 	 • 	

:- 	 I 
42 

. 	 ': V • 

	 N0z.dmet(A.P)  
V 	 4*rA,4...PJ 

V 	
bei;€ 

cc1fieci that 	V SFU NIYAS REDOY 	
I 	 YCan 

5/0 L_bUML RL)Y 	 UhoiLas 

4dfliUte(.l in the Distiict in.(itule of Education - lruuiuig (1)117, 

	

NRhl.HYOAAL) 	dur78thea 	,n cadei)Car 

ba complied the twd 	ar coue of Diploma in / 1,icatio,i 	ft 
Ihe year 	002002 	 I 	4 
FI'JShepassedD Ed, Exdrninat:on held in MAY2002 

- 

DWISION AVARDED 

I Theory 	fr iRbi 
V 	 V 	

if 

2. Pnictical 	FIRST 

WTO 
for Government Examinations 

Nyderhad2,,Ob/2OO2 	 - 	
" I 

Dated 	 41! 

1 	 0vt.D  

SM 

	

$ .•s .'sss' ,7'ssj 	 C 

1 

4. 
V 

- 



1 

• 	OFHCE OF 	THE OJRECTOR OF GOVERNEHT EXAH1NA1IOHS, A.P.:: 	HYt)EABAfl 

f: •: DIPLOMA IN EDUCATION. MAY- 2002 MEMORANDUM OF i1AiKS 

RO1.L NO 	7451 NAMF V SRIHIVAS PlOD? 

INSTUTE 	DIET NERCDMEI 	HYOERAI3AO U 110IUM tLLU(U S P835  

SI 	Nate ol 	the Paper Theory 

•No. 
Int Asbeswent }-inal 	Lxaw 8rg:id f 	Practical 	Hrk' ecuied 

Total 
Max Mm ec Max 	thn 8ec (for IP 	Obb 	Int 	Fl Totol 

5 1stYear 30 12 70 	28 100) 7x5 5x2 	7x5 	20 100 

techer & Edn 	in 30 --

---------------------- -----------------
12 13 70 	28 50 63 

7- 	Eergin( India 

- dnJ 	Pa4.hoJpgy O 12 I, 70 	28 41 S 

Hesureant 	va1 

3 	Ele Edn Pig Minagement 30 12 16 70 	28 42 56 

ond Teacher ,  fucttons 
• Pe.pective6 	iciPn .Fdn. 	30 12 20 70 	28 213 48 

.5. 	CapacIty 	Uu'Iiiing 30 12 l 70 	28 4/ 60 
 -  ----------------------------- - - - - - - - - - - - - - - - - - -- - - - - - - - - - - - - - - - - - - - - - - - 

	
- - - - -- 	 - -- 	 - 

Total 150 60 78 30 	140 )08 186 

I1 -Y. ------------------------------------------------ ------------ 
- - / 82 

Tejugu 

2 	?1ethods01 	Teaching 30 12 26 70 	28 48 74 30 	3 	28 	13 79 

;- 
34*et0d$, of TeachIng 	30 12 	25 	70 	28 46 	71 	28 	7 	29 15 	79 

jtatics 
f4'eods of Teaching 	30 12 	20 	70 	28 45 	65 	25 	 27 15 	7' 

of Teaching 	30 
•:.. 	. 

12 	22 	70 	28 44 	66 	30 	8 	31 19 	88 

oL1StU.di e , . 	.. 	 . 

!4ç 
• r 	150 

--------.-------------------------------------------------- 
- 60 .118 	350 	140 239 	.35/ 402 • _______________________________________________________ 7. 	s 	P 

RECORDS PAC.T.1CUH'.F1EL0;WORK • -:'/- . ----------------------- - 
I 

SOf'the Records Max. 	• Mm. 	Marks 

Marks 	Marks Secured 
Consolidated 	?larKs 

Theory 	leaching Practice 

- 
Practmcum 

5ec/i1ax c/hax 
-- - 

Child Study 40 	16 	25 1YR 	286/ 00 
378/D0O 

Pro)ect Work 40 	1( 	33 2YR 	3511500 	4u1/00 

Working with coniuni ly 25 	10 	15 

Work Expernce 'i 25 	10 	18 Theory 	Total 	64313000 	rou Ihiee  

'Art Education 20 	08 	15 Plctcticai 	(Ieaclirq 	Practice 	+ Prac't1cur) 

6 , 	Physical 	Fducation & 25 	10 	20 Iota I 	 /i30/J 000 	Sever,  I 	m ltt 	Id 	o 

. ; HeIthEdUcati0rl 
7 	Conputer Education 50 	20 	42 Result 

School Observation 50 	20 	42 

9 	PsychoIogy Records , 25 	10 	20 TlILor/ 	FIRST 

Adhmeveent Test Records 75 	30 	55 Pract 	FIRST 

AtIv1typacks for.  50 	20 	35 
Y 	strategic subjects 
12 	Mand4ory literacy Activity 	75 	33 	58 
------.-*-- 	------------ ------------------------------------------ -- 

- 	Total 	• 	• 500 	200 	378 

— 	

- - 

Station 	H?(ThRABAD 	 S1HATURE pj: 

Date 	27.05.2002 	. 	• 	WI.THfIAL 
DIPUIY 	C0MMISSIONR 

FOR GUVERNMlHT 	tXAII[NATIOHS •::: (A.P) £redzBet 
S 	 • . 3cundemabad-500 0513• 

-.------ 	 - 
	 -L 
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NNEXUE 5 
j> 1T 

RAILWAY RECRUITMENT BOARD - GUWAHATI 
STATION ROAD; CUWAHATI-781 001 

CALL LETTER for VIVA - VOCE 
No. 0,$04 1/10. 	 Dito 0808 2005 

To, 
SR1NIVASA REDDY VOLADRI 
ROOM NO 04 TELLCu I3HAVAN 
CCOU CAMPUS VIDYANACAR 

HU DRAB AD 
ANDHRA PRADESH 

Pin Code 0002.L 

RoflNo.: 
{ 	10900040 

Sub.: 	\'in Vocc Test for the post of PRIMARY TEACHER 10 LEG OM 01)1 '0 
under Catecory No 9 of Employment Notice No, 1 , 20G4 

With relrence to your application For the post mentioned abo e. in rzsponsu t 	he Einplovirierit Noicv 
cued, you are hereby advised to auend the office of Railway Recruitment Board. Station Road.rihati-
781001: Assam, on 09/09/2005 at 09:30 hours for \'iva Voca Test and vcrilicattti of original certificates. 
testimonials etc. 

You wil not he allowed to appear in the Viva Voce test without this Cull Letter, Huwe','cr his Call 
Letter does not in itself entitle you for se!ectic, 

You should bring your original Matriculation Certificate issued by the competent authority rot 
verification of your date of birth. You should also bring all of yoor originil Certiflcale and marks-
sheets of Matriculation onwards issued by the respectke Board/Councll/Univerit 	ildng Vilh 
experience and other certificates, ii any. If the originals of above certificates/marks-sheets have not 
been received from respective Board/Council.Universiry, then provisional pass certificate and 
m;irks-sheets issued by the respective Board/CouncilhJniversity should he produced at the time of 
Viva Voce test. 

You are also directed to bring the Attested Photostat copies of all original certificates and marks-
sheets and other certificates along with the originals at the time of Viva Voce test. 

Your attendance may be required for more than one day (i e. dat as mentioned above) and you 
should come prepared for that. 

S 	Reoiiest for nn.ctpnnement of date of Viva'oce test will not be considered and no further chance 

will be given. 

6. 	If you are in service and have not submitted ''No Object ion Cert Ecute'' l : on 	Oil cnpl3 

you should bring the same now, failing which you will not ne considered for the post 

7 	Approaching Chairman, RRB and/or his Secretary directly or nd recik b a cand date or anvoot\ 

on his/her behalf requesting undue consideration for the recruitment wE render a canddate liable 
for disqualification. 

8. (For SC/ST candidates only) 
On production of this card you are entitled to travel free by the Railway in second Class from 

SECUNDRA BAD Station to NOT APPLICABLE Station and back. This pass will be valid up to NOT 
APPLICABLE, 

(Authority: Railway Board's letter no. E(NG)1-84/RSC.'122, dated 2311 1/84). 

ASS I QRARY 
For CHAIRMAN, RRB - GUWAHATI 

f 

.1 
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ANNEXURE-6 

N. F. RAILWAY 

OFFICE ORDER 

Sri Bilddna Kasi Raju Chawdan (UR) an approved candidate 

for appointment as Primary Teacher (Télegu Medium) in scale Rs. 4500-

70001- who has reported to this office alter being declared medically fit in 

C12, is hereby temporarily appointed as Primary Teacher (Telequ Medium) 

in Railway School on pay RsA500I- P.M. in. scale Rs.4500-70001- plus 
usual allowances as admissible from time to time on terms and conditions 

as laid down in offer letter No.F1252143-8(W) PUI dated 8.12.05 and 

posted in Railway DTP School Gosala (Telegu Medium) against an 

existing vacancy. 

The appointment of Sri Bikicana Kasi Raju Chawdarl is 

pending verification of the character and antecedents by the Police 

authority subject to the condition that if any adverse report is found in 
verification report he Will be liable to be discharged from Railway service 

without any notice. 

Date of Selection by RRB GHY = 9.9.2005 

Merit Figure 	 = 1(UR) 

• 	 . 	 Sd! illegible 

(J.RABIOAS) 
Senior Personnel OfflcrNU 
For General Manager (P) 

No.F.252143-1(W) PLIX 	 date: 4.01 .2006 
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NF. RA1LWAV 

i1:F&Q ORD ER  

si-i J3i 1.1 in Kasi Rain Chawdari (CR) an approved candidate br appoifltfl)CflI as 

inmary Tcacher Tiuu Mdiurn in ca1e Rs4500-7000i- who has reported to ibis 

ii 	iflr bin 	 !i:;iflv lit in C . 	 htTehy icmporarily appO1ii1i-1 as 

r3r 	ir { I uU 	 n x<au1\aV 3choül on py RS.45UU!- f.v1. rn 
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Senior Pe onn.d Offl • W 
For (71eneral Manager P), 
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L 
Dist. 	 - 	 ----- '-.. 

VAKALATNAMA 
INPHE GAUHI5fl HIGH COURT 

(THE HIGH COURTASSAM, .NAG1AIAND, MEGHALA, MANIPL TRlPtRA,  
MIZORAMANDRUNACHALPRADESH) 	 '.7. 

IN THE COURT OF .... 	 GUWAHATI 

0.........  .... No ................. ..  ........................ OF .......  

AUL 
• 	. 	 . 	. 	. 	 . 	Plaintiff! Petitioner :' •. 

VERSUS 

U 	 6 La L O 	Respondent 

Defendant / Opposite Party c,o 

Know all men by these presents that the above named 	f\ }A' 	' 
do hereby nminate, constitute and appoint 	 tL. 

1'- 	
1 

Advocate and such of the undermeritioned Advocates as shall accept this Vakalatnama to be 

my/ our true and lawful Advocate to appear and act for mel us in the matter noted above and in 

connection therewith and for that purpose to do all acts whatsoever in that connection including 

depositing or drawing money, filling in or taking out papers, deeds of composition, etc for mel 

us and my/our behalf and I/we agree to ratify and confirm all acts so done by the said advocates 

as mine/ ours to all intents and purposes In case of non-payment of the stipulated fee in full, 

no Advocate will be bound to appear or act on my/ our behalf.  

l!we hereunto setmy/ourhand this the 	U 
• 	. 	.........................................day of 	 . 	.. 	0 

Mr. P. K. Goswami 	. 	. . 	Mr. B. M. Sarma 	 Mr. M. Sarma  

Mr. P.C. Déka 	 . 	Mr. T. N. Srinivasan 	. 	Mr. M. Dutta 	... 
Mr. J. M. Choudhury 	. 	Mr'.'G. K. Thakuria 	 . Mr. A. Barkataki 	. S .  

Mr. A. K. Bhattacharyya 	. ., 	• Mr. B.K. Baishya 	. • 	Mr. N. Deka.... •  
Mr. B.K Sharma '' 	•.•' ' 	• Mrs. S. D. Baruah 	• 	. Mr. B. Barman 
Mr. M. K. Choudhury 	 Mr. Siddhartha Sarma 	. Mr. J. Purkayastha 
Mr. P.K. Tiwari 	. 	• Mr. U. K. Nair 	•. 	' 	. 	 • 

Sri ............................... . ..................Senior Advocate, leads me/ us in this case. 	• 	• . 

Advocate 	0 	 • 

Received from the executant, 	 Accepted 	 . 	Accepted 
satisfied and accepted. 	0 	 . 	 . 	 . 	 S 	

•, 

• 	Advocate . . 	 S 	 • •  
• . 	 S 	 S 	 , 	 . 	 . 	 . 	 • 	 Advocate 	. 	S 	 ' 	

• Advocate 

I 
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IN THE CENTR AI)M1NISTRATIVE 
• 

TRIBUNAL GUWA11A1T BENCH, 
GUWAHATI 

OANIO.. 30126 
• 	 SRU1EVASA REDDY VOLADRI 	 4 

........... 

	

- 	 - 

UNION OF iNDIA & ORS 
Ir .RC$dCDt 

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT NO 1,2 and 3 1 
That the respondent NO. 1,2 and 3 most respectlly beg to state as under 

That they have gime throtiigh the afiid Ok and understood the content 

therthiL 

That in reply to the statement made in pam 43 repondents beg to state 

that Railway Rccmitment Ban1 Guwahali provisionally empancifrd Sri Kaashi Raju 

Choudhury as Primary Teacher Telegue Medium basing on the pedfbrmance both 

in Wrilten Exammabon hebi on 314105 and Viva-Vocc Test held on 09109105 pvrely 

on merit Hence there isno wTong on the palt of the respondenls in seling the 

candidate. 

3.. 	That in reply to the statements made In pam 46 and 43 reponden1s begs 

to state that Employment No1ice on I of 2004 Cal No.. 09 PriinaiyThichcir (Tcicgu 

Medium) perites the minimum educational & technical quah&auion as gien 

below. 

(I) Higr Sccondaiiy with 2 )25 JBT or its 

equivalent or Inter Mediate with 1 year JBT or 

its equivalent or Senior Secondasy (plus 2) 

examination with I year JBT or its equiwelent 



(ii) Conqietence to teach through Te1egi medium 

Jaicnøy. 

Rcspondenls also beg to state that cmpioymat notice mentioned above only " 

provides the minimum qualilication and there was no bar to appily,  for this post 
I 

pocssing a Highei Degree.. it will be worthmcnlion to s1aIe that Shi Kaashi Raju ' 

Choudhwy who had been provisionally enipanelled from this RRB possesses the 

B.Ed. degree winch Is a higher qualification than HS with 2 years JBT or Sethor 

Secondaiy (Ius 2) examination with 1 year JBT. Hence there was no wong on 

the part of respondent no 3 in selecting ShrI Kaashi Raju Choudibwy for the post 

In reply to statenent made in paa 4.9 respondents beg5 to state that it is 

obiIga1oy to any petitioner to come over to Guwahali to tile a case since any 

legal maiEes an within the jurisdication of CAT! Guhati only 

That in the facts and circumstances explained above the application deserves 

to be disinied vith costs. 

I 
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VERIFICATION 

i ivir 	 aged 

abouLlfryears waiting as 	 do 

herebyveri4f that the statements made in paragraph 1 to 	are true to my 

knowledge belif. I have not suppressed any material facts. 

Place: 
	 c%1  

Date: 	 Signature.. 

tEi 

4 	 c. 
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SL.No. 50030 
DlSICT: 

• IN THE GA 
THE HIGH COURT OF ASSAM, NAG 

AND9 

u1 ¶T 	NDL 

I 
i FIVE IUJPEES lrq 

TI HIGH CQ'tJRT \ 
EGHALAYA, MAI(PUR, TRIPURA, MIZORAM 

HAL PRADESH] 

t&jWt 	 -4. 
APPELLANT 
PETITIONER 

VERSUS 

VrM&.t& l,--- 	r.JV-9 	
RESPONDENT 

p 

Know all men by these presents that the above named .......... .k.... 
do hereby nominate, constitute and appoint Sri/Smti ............ V...................................................... 

.............. . ............................................ Advocate and such of the undermentioned Advocates as shall 
accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above 
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or 
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree 
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf. 

In Witness Whereo?fe hereunto set my/our hand on this ..... 2ibay of 	 ..2 

p1.. 

N. M. LAHIRI (Sr. Adv.) K.R. PATHAK (Sr. Adv.) 
B. M. GOSWAMI (Sr. Adv.) BHUBANES WAR KALITA (I)(Sr. Adv.) 
J.P. BI-IATtACHARJEE (Sr. Adv.) B. R. DAS (Sr. Adv.) 
D.C. SI-IARMA S.P. DEKA 
B. K. GOSWAMI (Sr. Adv.) D.R. GUHA 
A. M. MAZUMDAR (Sr. Adv.) SAUKAT ALl (Sr. Adv.) 
P. K. BARUA (Sr. Adv.) B. K. ACHARYYA 
S. N. BHUYAN(Sr. Adv.) MS. USHA BARUAH 
J. K.BARUAH(Sr. Adv.) N.C. DAS (Sc, Adv.) 
ANIL SARMA(Sr. Adv.) A.K. BHATTACHARYYA (Sr. Adv.) 
B.K. DAS(Sr. Adv) B. CHOUDHURY (Sr. Adv.) 
M. A. LASKAR(Sr. Adv.) 	. T.S. DEKA (Sr. Adv.) 
DR S.N. CHETIA K. P. SARMA (Sr. Adv.) 
A.S. BHA1TACHARJEE (Sr. Adv.) P. BORAH (Sr. Adv.) 

R.BANERJEE (Sr. Adv.) H. K. SARMA 
D.K. HAZARIKA (Sr. Adv.) PRABIN BARTHAKUR (Sr. Adv.) 
N.N. SAIKIA(Sr. Adv.) M.C. BARTHAKUR 
J.M. CHOUDHURY(Sr. Adv.) P.C. GAYAN 

RK. GOSWAMI (Sr. Adv.) C.K. SHARMA BAUA (Sr. Adv.) 
PG. BARUAH (Sr. Adv.) ANUP KR. DAS 
C.R. DE (Sr. Adv.) OR Y.K. PHUKAN (Sr. Adv.) 
D. K. BHATrACHARYYA (Sr. Adv.) DIBAKAR GOSWAMI 
O.K. TALUKDAR (Sr. Adv.) BIJON CH. DAS (Sr. Adv.) 
R.P. AGARWALA (Sr. Adv.) R.L. YADAV 
D.P. CHALIHA (Sr. Adv.) 	• PRAFULLA ROY 
MRS. K. DEKA A.C. BURAGOHAIN 
BISHNU PRASI-IAD 	.• B.L. SINGHA 
S.S. RAHMAN P.K. MUSAHARY 
GOLAP SARMA M.Z. AHMED (Sr. Adv.). 
S.R. BHAUACHARJEE (Sr. Adv.) R.P. KAKOTI 
PC. OEM (Sr. Adv.) 	• S I. RASUL. 
BHARGAVCHOUDHARY B.K. GHOSE (Sr. Adv). 
P.K. DAS S. K. BARKATAKI 
A.K. CHAUDHURI 	. DR N. K. SINGHA 

R. DEY (Sr. Adv.) D.C. MAI-IANTA (Sr. Adv.) 
A.K. PHOOKAN (Sr. 	dv.) T.C. KHATRI (Sr. Adv.) 

MS. BINOYA DUTFA 
BHABATOSH BANERJEE 
R.K.JAIN 
G.K. BHATTACHARYYA (Sr. Adv.) 
PRANABANANDA PAThAK (Sr. Adv) 
DR H. N. DAS (Sr. Adv.) 
B. C. MALAKAR 
SAMSUL HUDA 
BHADRESWARTANTI 
N.N. SARMA 
JANARDAN DAS 
CI-(AITANYA BARUAH (Sr. Adv.) 
A.C. SARMA 
NZ.AHMED 
N.C. PHUKAN 
MUNIN (GAUTOM) SARMA 
FAIZNUR ALl 
O.K. KAKATI 
G.N. SAHEWALLA (Sr. Adv.) 
G. K. JOSHI (Sr. Adv.) 
A.A.MIR 
MS. REKHA CHAKRAVOR1TY 
MRS. JHARANA BORAH 
S. N. SARMA (Sr. Adv.) 
MD. ABDUL MAN NAN 
DILIP KR. DAS (Sr. Adv.) 
PRADIP KHATANIAR 
N. CHAKRAVORTY (Sr. Adv.) 
MRS K. YADAV 
DR B. P. TDI (Sr. Adv.) 
MRS. K. BHATFACHARYYA 
A. K. BARPUJARI 
S.S.SHARMA (Sr. Adv.) 
S. P. ROY 
K.K. BHATRA 
R.P. SHARMA (Sr. Adv.) 

S.C. BISWAS 
P.C. RAYMEDHI 
UTPALDAS(I) 
DR S. S. HARLALKA 
DR. GOGOI 
KHAIRUL BASAR 
A.S. CHOUDHURY (Sr. Adv.) 
DINDAYAL AGARWALA 
KAMAL AGARWAL 
MD. SAMNUR All 
JOYDEV CM. DAS 
V. K. BHATRA 

.A.C. BORBORA (Sr. Mv.) 
P.K.KALITA 
SAILEN MEDHI 
MRS. M.B. DUTFACHOUDHURY 
P.C. GOSWAMI 
APURBA SARMA (I) 
K.H. (SALIM) CHOUDHURY SrAdv.) 
A.K. PURKAYASTHA 
ASHIS DAS GUPTA 
L.P.SHARMA 
VIJAY HANSARIA 
B. N. SARMA 
J. L. SARKAR 
R.C. SANCHATI • 
J.P.BORA 
SISHIRDU1TA 
C.R. BORAH 
P.K. GOSWAMI (I) 
N.S. OEM 
M. SAHEWALLA. 
H.A. SARKAR 
MRS. RUMA BORDOLOI 
B. K. JAIN 	• • 
NILOY DUTTA (Sr. Adv) 
CHINMOY CHOWDHURY 



KAMAL NAY K MANABENDRA NATH 	 . MD HABBUR RARMAN KALYAN BHATrACHARJEE 
SK. N. MOHA MAD MS. MONIDEEPASARMA 	. JAYANTA CHUTIA DAYALOH BARMAN . •• . 

D. C. CHAK 	VARTY D.K. KOTOKY A.K. ROY MS. R.L. GOGOI 	• 

GIRISHMISH T. BIDYUTBIKASH 	. R.K.PAUL MD. KA.'MAZUMDAR • 

JOGINDERSI GH (Sr.Adv) S.B. SARMA ASWINITHAKUR 	. U.C. BHATTACHARYYA 	1 
ABU SHARIF S.K. SAHA JOGESWAR SAIKIA TAYUM SON 
B.B. NARZAR (Sr. Adv.) YADAB DOLO! • 	 : AK, SARKAR MS. RITA DAS MOZUMDAR 
MD. ABDUL AHED (Sr. Adv.) R.C. DAS P.B. MAZUMDAR MS. SYEDA I.A. BEGUM 
NASMUDDIN MED P.K. TIWARI 	• L.M. KSHETRY 	. A.S. NIA1UDDN 
MANORANJA DAS D.C.LAHIRI M,K.SAIKIA 	• . RANJANMAZUMDAR 
DRGOBIND 	L • PRANABBORAH 	. A.J. DAS RAMENbAS(I) 
B.C. PATHAK DR (MS.) S. RAI-IMAN . 	 • BISHNU BURAGOHAIN N.N. OZAH 	. 

F.H. LASKAR MRS. S.D. BHATrACHARYYA AF.G. OSMANI . S.K. PAUL 	• 

MRS. M. H 	RIKA (Sr. Adv.) MANOJITBHUYAN SANJIBSAIKIA MUKPER11N 
SAURAV KAT KI RAMESH BARPUJARI MS. PORI BARMAN DRA.C. PHUKAN 
MD. ABDUL H I MRS. N!RUMA SAIKIA MD. A. SABUR CHOUDHURY M.C. DEKA 
GAUTAM UZIR JENAT MOLLAH R. N. KALITA PALLAV KATAKI 
H.R.A. CHOU HURY (Sr. Adv.) PUSPA KT. BORA MS. MANOSHI HAZARIKA S.C. KEYAL 
MRS. MANJU DAS NISHITENDUDHAR MS. A. BHAGAWATI MS. S. B. BHUYAN 
BHABENDRA . SARMA M.L. SHARMA RANJAN BARUAH SKI-I. MUITAR 
BENU DHAR D S MS. TRIBENI GOSWAMI JNAN CH. NATH APARESH CHAKRAVARTY 
S. L. TULSHYA R.K. MALAKAR KR. DEEPAKDAS MS. J. PHUKAN GOGOI 
N.N. KARMJ\ R BISWAJYO11 TALUKDAR MONMOHAN TALUKDAR GAUTAM BAISHYA 
MRS. REETA B RBORA ANIL CH. DUUA UPAMANVU HAZARIKA SIDHARThA BHATTACI-IARYYA 
HRISHIKESH Y(Sr.Adv.) SINGHNADCHOUDHURY AMLANDU1TA M.P.SHARMA 
PRADIPDAS DILIPMOZUIVDER BILLALHUSSAIN RANJITDS 
MD. M. H. RAJB RBHUIYAN A.M. BUZARBARUAH (I) T. J. MAHANTA RAMESRGOENKA 
MRS. J. B. KHA BI-ilSH ARUP KR. SHARMA (I) MD. CHOUDHURY PHANIDHARGOGOI 
D. N. CHOUDH RY MD. JASIMUDDIN AHMED MS. S. DEKABARUAH MS. PB. HATIKAKOTI 
S.S. GOSWAMI DR P.N. HAZARIKA MR. DIGANTA DUTA MS. SUNITY SONOWAL 
K. K. MAHANT (Sr. Adv) ZIAUL KAMAR MS. NILIMA DEVI MS. BABITA GOYAL 
JAGDISHSHA MRS.M.PHUKAN SflYENSHARMA BIMALCHETRI 
P.S. DEKA R. K. SAIKIA RAMCH. SAIKIA PREMSIIARMAH 
MONINDRA SIN H SUBRATA NATH UJJAL BHUYAN BISWAJEET GOSWAMI 
N.R. PHOOKAN DHANESH DAS DIBAKAR SHARMA (I) MRS. EVA (AKOTI 
K.P. PATHAK ( r. Adv) H.N. GOSWAMI MS. A.G. BARUAH T.C. CHUTIA 
ARUP KR. GOS AMI (Sr. Adv.) H.P. BARMAN MS. MANJULI DEV V.K. CHOPRA 
S.S. DEY MS. JYOTI TALUKDAR AMARENDRACHOUDHURY S.K. SINGI- 
DIGANTA QAS SACHIN KR. SHARMA DR P. K. BHUYAN C.T. JAMIR 
MRS. B. ACHA VA L.R. DUTTA MS. G. D. MAZUMDAR 	. MALKITSII4GH 
DILIPCHOUDHU V J.N.CHAKRAVARTY JYOTIRMOY ROY H.K. SHARMA 
LAKSHESWAR ALUKDAR QZI. S. KUTUBUDDIN ASHIS BHATTACHARJEE SUDAMA CHAUHAN - 

S.P. MAHANTA S.K. KEJRIWAL MS. PRANATI SHARMAH U.K BORTHAKUR 
SK. CH. MOHA AD MS. PRATIMA DAS KI-IARGESWAR DAS MS. GEETA DEKA 
HASIBURRAH N JAGANNATH BARUAH H.K. BAISHVA MS. N. DUTrA SHARMA 
MS. AJANTA OH R MD. M. AHMED BISWA NATH SHARMA MS. S. ADWANI 
A.K. MAHESWA I MS. B. K. DEVGOSWAMI CHANDAN DAS P.J. PHUKAN 
RN. SINGH B.C. SARMA S.K. LAI-IKAR MS. R. PATHAK BORAI-t 
NILAMONI GOS AMI MS. J.D. ACHARYYA RASAMAY DUTTA MD. M. H. CHOUDHURY 
MS. BHARATI D I V.M. THOMAS MS, S. BAYAN ROY RAB HUSSAIN 
DR Z.N. SHARM K.K. PHUKAN S. N. DEV NATH PALLABH BHOWMICK 
K.K. DEY B. DEVA GOSWAMI D.C. DUTA S.M. SARKAR 
G.K. DU1TA AMAL CHANDRA DAS MS, SNIGDHA BARUAH S.K. GOSWMI 
B. MRINAL CHO DHURY MS. GITI KAKATI DAS MRS. P.M. DuTrA HARMOW&N WUKDAR 
KUMUD BARUA MS. BAHARUN SAIKIA PADMA icr. BORAH R.M. CHOUDHURY 
APURBAKR. SH  RMA MRINALKR.Cl-IOUDHURY(Sr.Adv.) H.S.THANGKHIEW 	. MASLIMGl-ANI 
NAZRUL ISLAM MS.AHMEDABEGUM P.J. SAIKIA J.C.BEZ 
RAJB BORUAH D.C. KATH HAZARIKA RAJ KR. AGARWALA BIJAN CHAt RABORTY 
SRIKANTA H RIKA MD. MOTIURRAHMAN KAMALESH K. GUPTA A.B. ROY (Sr. Adv) 
K.N. CHOUDHU V (Sr. Adv) MS. DIPTI DAS B. C. CHOUDHURY A.M. BUZAFBARUAH (II) 
MRS. ABHA BH ACHARYYA M.K. JAIN JAIRAM GIRl UTPAL RAJ SAIKIA 
A.K. THAKUR MS. BASANA RAJKHOWA SANTANU BHARALI L. NESSA CI1OUDHURY 
A.C. MAHANTA S.C. DU1TA ROY P.K. ROY DHIRAJ KR. SAIKIA 
MS.I3HUMIKAC UDHURY S.L.JAIN 	 . .MS.GOURISINHA J.K.MISRA 
DRA.K.G.THAK RIA B.K. BHATrACHARJEE P.C.DEY BIPULSARMAH 
D.K. MISRA (Sr. dv) MS. ANUPAMADEVI K.K. NANDI MS. S. DASBARUAH 
DR A.K. SARAF (Sr. Adv) MS. M. BUZARIBARUAH R.N. PURKAYASTHA G.K. THAKURIA 
DR R.C. BARPAT GOt-lAIN MS. MRIDULA DEVI S.K.SINGH H. K. NATH 
MD. ALl SEIKH BHASKAR J. DUTTA iD.K.GOSWAMI RAFIQUL ISlAM 
B.K. TALUKDAR MANIKCHANDA R.K.JOSHI K.R. SURANA 
NISHITENDU CH UDHURY K.K. MOUR D.C. CHETIA MS. L. CHENTALAPATI 
G.P. BHOWMIK B.B. GOGOI 	. MD. ABDUL HANNAN MS. D. DAS ROY 
MD. ABDUL HAKI (I) ABDURROSHID MD. IQBAL HUSSAIN ANuPALDUTrA 
UPENDRA NATH AS M.R. PATHAK DEBJIT KR. DAS RK. ROYCHOUDHURY 
P. K. GOSWAMI (I) P.K. SHARMA MS. A.D. THAKURIA K.C. MAHANTA 
SANJOYMITRA P.K.BARMAN MS.ANUBHADAS B.C.TALUKDAR 
MS. KALYANI DE I RAJEN CHOUDHURY MS. WEELI BORDOLOI R.K. DAS (Sr. Mv.) 
PARAMANANDA ALUKDAR MD. NAZIMUDDINAHMED D.K. KOTHARI PRAB1R CHOUDHURY 



(3) 
KHAGEN GOGOI 
RAJES WAR SARMA 
tG. BARUAH 
D.G. BARUAH J . 

MD. ABDUL AKIM (II) 
AJITCH. KAUTA 
B.C. SAIKIA 
TAFAZZUL HUSSAIN 
TAUHIDUL ISLAM 
R.D. LAL 
B.C. CHAKRABARTy 
MS. SUNITA KERJIWAL 
SUKUMARCHOUDHURY 
G.C. PHUKAN 
N.H. MAZARBHUYAN 
BIMAN BARUAH (Sr. Adv.) 
TONNINGPERflN 
BASARUDDIN AHMED 
MS. DEEPABORAH 
MD. ABDUL MALEQUE 
J. C. GAUR 
H.K. CHOIJDHURY 
B1PLAVCHAKRAVORTy 
PN.CHOUDHURY 
ARUNESHDEBROy 
MS. N. BHATFACHARYyA 
PRABIN MAHANTA 
H.K. MAHANTA 
MM. RAY 
P.KDAS 
MS. SOHEU SEAL 
MR. AJANTA TALUKOAR 

i MRS.N.T.NATH 
NIRMALENDU SINHA 
MISS. Z. TSIBU KHRO 
MS. ANITA DEVI 

i MRSANUBARUA 
MS. FATIMA AHMED 
NILUTPALBARLJA 
MS. BABITA DAS (I) 

- UTPALCH.DAS 
ARUP KR. SARMA (II) 
MS. S. BARPUJARI 
S.S. SAMADUR RAHMAN 
BISWAJITPRASAD 
MS. M. PRADI-IAN 

. A.IK.JAIN 
MS. JYOTIMALA KONWAR 
MS. CHANDANAIDEKA 
D.R. BORA 
H.R. KHAN 
SYED 1. RAHMAN 
PARAMANANDA BORAH 
JAYANTATALUKDAR 
MS. BONTI SARMA 

• J KULENDRA BHATTA 
MS. A. DEKA LAHKAR 
P K. BARLJAH (II) 
CHITTARANJAN GOSWAMI 
N.K.BARUA 
B.K. BAISHYA 

! IFTE KHARAHMED 
D.C.NATH 
MS. NILUFAR RAFIQUE 
ZAFAR IQBAL 
MS. MEGHAMALA SHARMA 
AJANTA SARMA 
ADILAHMED 
MS. NANDITA MORAL 
MS. DEEPANJALEE DAS 
O.P.BHATI 

i DR (MRS) P. CHAKRABARTY 
JAINUDDINAHMED 
B. KARPUKAYASTHA 
SIDHARTI-IA SARMA 
A.K. DEY 

".K. MEDHI (I) 
MD. SHAMSUL ISLAM 

RATULGOSWAMI 
JOYRAM SAl KIA 
BHUMIDI-IAR BARUAH 
DEVA KR. SAl KIA 
PRANBORA 
DEBAJYOTI TALUKDAR 
MS. M.D.G. BARUAH 
BHABANI PHUKAN 
RAHMAN ALl 
DHIRENDRA KR. DAS 
R. K. BORAH 
ALOKVERMA 
HRISHIKESH SARMA 
A.R. SIKDAR 
NITYANANDA BARUAI-I 
N.K.NATH 
DR PAUL PE1TA 
MS. ARIFA K. CHOUDHURY 
D.M. BORDOLOI 
BHABA KANTA GOSWAMI 
M.K. GARODIA 
MRS. R. PHUKAN SAIKIA 
J. N. SARMA 
HAMIDUR RAHMAN (I) 
KAMALESH SHARMA 
BISWADEV SINHA 
H.K. DAS 
B.D. KONWAR 
TN. SRINIVASAN 
DILIPBARUA 
N.J. DUTTA 
J. K. BAISHYA 
MAThEIM UNGGI 
MS. APARNA DEV 
AVIJIT ROY 
KRISHNENDU PAUL 
HALADHAR KALITA 
DIBAKAR GOSWAMI (II) 
MRS. N. DEVI SARMA 
C.R.DAS 
MS. ANJU TALUKDAR 
S. P. DEY 
MRS. INDRANI SARMA (I) 
MS. BHANU SENAPATI 
DEBASIS SUR 
MS. ANURUPA 0EV 
D.C. BORAH 
R. K. PRADHAN 
SANTANU BHATTACHARYYA 
SATYAJEET SHARMA 
DEBA KR. DAS 
PRIYATOSH BHA1TACI-IARJEE 
PARITOSH PURKAYASTHA 
MS. RINA BHATTACHARYYA 
DEBAJIT B1-IATTACHARJEE 
PRADIP DUTA ROY 
M.K. MAJUMDAR 
B M. CHOUDHURY 
SOUMITRA SAIKIA 
SYED MD. T. CHISTIE 
DR (MRS.) M. PATHAK 
MS. KALPANA BARUAH 
B.W. PHIRA 
S.R. RAVA 
MS. P.B. BHATACHARJEE 
S.C. BHARALI 
MANOJ AGARWAL 
HAREN DAS 
MS. AJANTA NEOG 
ARNAB BISWAS 
SAHIDABEGUM 
MONMOHAN GOSWAMI 
P.C. CHOUDHURY 
M.N.NATh 
MS. UMACHAKRAVQRTy 
MS. JUTHIKA CHAKRABORTY 
MS. S. SENAPATI 
MANAS SARANIA 

MRS. PFANITA CHOUDHURY 
DEVASHIS TI-JAKUR 
MS. Z. ARA BEGUM 
K.C. SARMA 
SUMAN CHAKRABARTY 
ABRARAHMED 
MS. SANGHAMITRA DOWERA 
PRASANTA KHATANIAR 
ANUP JYOTI SARMA 
S.C. CHAKRABORTY 
PM. DASTIDAR 
HAMIDUR RAHMAN (II) 
MS. DEEPAWALI SHAH 
D.K. CHOMAL 
MS. ASHA JAIN 
MD. A.H. LASKAR 
AJITDAS 
M.S. REETUJA DU1TA 
S.K. TEWARI 
TAPAN KR. DAS (I) 
SHAH S. A. RAH MAN 
PARAG K. DU1TA 
P.0 BARPUJARI 
B.N. HAZARIKA 
R.R. KALITA 
M.K. SHARMAH 
B.C. KALITA 
DR B.U. AHMED 
M.U. MAHMUD 
B.N. SARMA BORDOLOI 
SALAHUDDIN AHMED 
MRS. J. SAIKIA BHUYAN 
NARAYAN CHAKRABORTY 
SASHANKA DASGUPTA 
RIPUN BORA 
JAYNAL ABDIN (I) 
I.E MAZUMDAR 
ANUPAM SARMA 
KAMESWAR LASKAR 
U.K. ThAKURIA 
J.M.DAS 
MS. G. DAS LAF-IKAR 
CHANDRA BORUAH 
SR SHARMA 
BHUBANESWAR KALITA (II) 
N.K. GOLDSMITH 
SURAJIT DUTA 
A.K. MEHIA 
ANJAN J. SAIKIA 
A.K. BARUAH (II) 
BALDEV SINGH 
Y.S.MANNAN 
RAJSEKHAR 
PULIN BISWAS 
MONOJBHAGABATI 
SONES WAR DAS 
MRINAL SARMA 
MD. A. ALAM KHAN 
MRS. J. CHAKRABORTY 
MS. SB. CHOUDHURY 
U.S. AGARWALLA 
P.K. SENSOWA 
O.K. MAHESREE (Sr. Adv.) 
N.N. BHUYAN CHOUDHURY 
SARBESWARDAS 
MRS. AMI B. SARMA 
AFTABALAM 
J.K. ADHYAPOK 
COL (RTD.) M. GOSWAMI 
BK. SINGH 
MD. AYUB ALl 
ADHIRS. CHOUDHURY 
S.R. SAIKIA 
BAHADUR RAMCHIARY 
TAPAN DAS (II) 
MRS. PUSPA GOGOI 
MS. APARAJITA SHARMA 
AJOY KR. DAS 

BIMAL KR. JAIN 
REKIBUDDINAHMED 
MRINAL KALITA 
MS. CHANDRAMA SARMA 
KD.CHETRI 
S.J. BARTHAKUR 
MS. ANJANA DAS 
K. KATH HAZARIKA 
PARITOSH BANIK 
ARUNABH CHOUDHURY 
BHASKAR DUTTA 
TAYAM SIRAM 
DULAL TALUKDAR 
C.R. BISWAS 
BHASKAR KR. SHARMAH 
A.K.SAIKIA 
DINESH AGARWAL 
MS. PANCHALI BHATTACHARYA 
MS. MAMONI CHOUDHURY 
MS. TRIPTIDHARA DAS 
SURAJIT CHAKRABARTY 
MS. U. BHATTACHARYYA 
MS. MOMIKSHYAARUNA (OZAH) 
RAJESH AGARWALL 
ABDULMALIK 
MS. D.S. NEOG 
MS. N. N. AHMED 
MS. S. T. SARMA 
H. B. GOSWAMI 
KHIZIRULMONIR 
MRS. K. K. CHOUDHURY 
MS. MAMON DEKA 
MS. DEBJANI SEAL 
MS. PRIYANKA BARUA 
ABHIJIT BHATTACHARYYA (I) 
MS. ECHO SI-LARMA 
KALYAN PATHAK 
MAN ISH GOSWAMI 
MRINMOY KHATANIAR 
DIPANKAR BORA 
SUMANSHYAM 
BEDADYUTI CHOWDHURY 
MS. BORNALI BHUYAN 
MS. BANTI DUTA 
MS. MOUSHUMI DEKA 
MS. CHANDANA NANDI 
SUNIL AGARWAL 
HARI KANTA DEKA (Sr. Adv.) 
MS REHANA BEGUM (I) 
O.P. SAHARIA 
S.C. ACHARYA 
S.S.DUTTA 
AKHTAR PARVEZ 
MS. N.S. THAKURIA 
S.S. MOZINDER BAROOAH 
DIPU MANI THAKURIA 
JAINULABEDIN (II) 
JAWRAMAIO 
JOGEN HANDIQUE 
I.A. TALUKDAR 
BIKRAMCHOUDHURV 
NABAJIT BHARALI 
MRS. H. M. PHUKAN 
A.R. MEDHI 
MD. BABULUR RAHMAN 
PK.PODDAR 
MD. ILIASH ALl 
RAMKRISHNA BHA1TACHARJEE 
M.K. MISRA 
R.J. BARUA 
B. K. DUTA 
MRS. S. DAS BHUYAN 
MRS. M. RAJKUMARI 
ACHYUT OZAH 
BIKAS HAZARIKA 
MS. MOM NATH 
S. K. DAS 
RAHMATALI 
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DEVAJIT SAIKIA 
MA11N B. U. AHMED 
B. }. HAZARIKA 
SO1JOY SARMA 
MGi A. J. ATIA 
ASIUFAHMED 
MAtIUR RAHMAN 
A.K. BASFOR 
SHUMEN SENGUPTA 
DJ4JAIN 
MSL MALLIKA DUTTA 

H. B. SARMA 
PRJNAN C. DEKA 
ARNDAM BARTHAKUR 
M.J.DAS 
P.I. TALUKDAR 
M. MOHSYNA SYREEN 
M. K. M. PHUKAN 
M4 J. RANt BORA 

NASH BARUAH 
K.K. BHAUA 
M1S. RANt DU1TA 
A$.AM KHAN 
PR1ANAB CHAKRABORTY 
M. PURABI KALITA 
JAANTA DEKA 
NAS/AROON NATh 
MS. NIRMALI TALUKDAR 
NA. LASKAR 
NAJROL HAQUE 

K.NHAIYALAL GUPTA 
MFS. M. GOHAIN 
MFS. GFA MEDHI 
B.S. BASUMATARY 
NP.DAS 
DIRUBA KR. SAIKIA (Sr. Adv.) 
INRANEELCHOWDHURY 
MIS. R. S. CHOWDHURY 
Sli BRAT BHUYAN (I) 
MI]S. JYAISNA SIKOAR 
MS. M. SARMA BARUAH 
J..DAS 
HI.ALAL MAURYA 
K4MALAKSHYA DAS 
M. IPSIrAGOHAIN 
M*. DIPASHREE SINHA 
M. NIRUPAMA BARUAH 
M. PAPIA CHAKRABORTY 
I4REKRISHNA DEKA 
S*JID RAHMAN 
M. APARNA AJITSARIA 
GIB. DAS 

. MEDHI (II) 
GUM R. A. SULTANA 
OKDEB 
. B. CHAKRABAR1TY 
INDRANI CHETIA 

;. ANUPAMA DEVI 
)DHARTHA BARUAH 
R. RAJBONGSHI 
<.BHAUACHARYYA 
. MANJULIKA BAROOAH 
. MANJUSHA JHA 

). KHORSHED ALl 
J-IANGIR HUSSAIN 
N. 0EV PUZARI 
SANTA KR. MISRA 
). AFTAB HUSSIAN 
S. N. S. AHMED ISLAM 

5. G.R. MAHILARY 
K MODI 
. HAZARIKA 
IAJAHAN ALl 
IIMAN TALUKOAR  

U.P.BARUAH 
MS. ARUNIMA SENAPATI 
MS. SUJATA CHANGKAKOTI 
A.L. MANDAL 
UTPAL GAS (Ill) 
S. K. KHAITAN 
MRS. V. L. SINGH 
ARNAB JAN DEKA 
S. K. SINGH 
NIRAN BARAH 
MRS. A. A. BEGUM 
SONESWARSAIKIA 
J. P. CHAUHAN 
DEBAJflGOGOI 
GAUTAMSOREN 
AFSARUDDIN CHOUDHURY 
JOGEN BORDOLOI 
SUNIL KR. SINGHA 
MRS. B. BHUYAN 
ARUNNATh 
MS. M. BORDOLOI 
SADHAN KALITA 
CHINMOY BHAITACHARYYA 
ANUPAM CHAUDHURY 
PRABAL KATAKI 
SANJUGANGULY 
R.K. BOTHRA 
MS. NAVANITAMITRA 
RAM NAKSHTRA 
S.N. RAY 
O.K. SARMAH 
MS. ANUPAMA DASS 
MISS. R. DEKA 
L.K. BORAH 
R.K.ADHIKARY 
S.K.SHARMA 
MISS. ANITA DAS 
J. K. SARMA 
MRS. M. CHOWDHURY 
ZIAUL ALAM 
MS. N. HOMCHAUDHURY 
S.K. SINHA 
ROMEN BARUAH 
ARUPANANDA CHOWOHURY 
NILADRI BHATTACHARYYA 
MS. I. KRISHNATRAIYA 
MS. PAHARI SAIKIA 
N. K. BARKAKATI 
ASHIM KR. CHOUDHURY 
MS. S. HAZARIKA 
RUPJITDE 
R.K.NATH 
D.J.DUITA 
R.K. SARMA 
DINAMANI SARMAH 
PARThACHOUDHURY 
B.P.SINHA 
ROFIQUDDINAHMED 
AISWARYYA SARMA 
MS. A. BARUA 
MD. NIZAMUDDIN SEIKH 
DIGANTA GOGOI 
SANJIB ROY 
MS. KALPANA GOGOI (SARMAH) 
ANIRBAN GAS 
MRS. INDRANI CHOWDHURY 
ANAN KR. BHUYAN 
PALASH GAS 
MS. BIPAAKKHI BORTHAKUR 
DIPAK KR. DEY. 
PARTHA P. BARUAH 
AJITKR. DU1TA 
MD. BAHARUL ISLAM (I) 
MD. TARIQUL ISLAM 
ABUSAYED 
BHASKAR BARMAN 
MS. BIJOYA BAIRAGI 

PABITRAS. BHATTACHARYYA 
SURAJIT BHARALI 
MS. BABINA BEGUM 
MS. NANDITA BHARALI 
SUJITKR. GHOSH 
MISS. RUPALIM GAS 
PRANAB SHARMA 
MISS M.M. BORAH 
MS. BANTI BAISHYA 
RADI-IAM. GAS 
PADMESWAR DEKA 
ANU PAM CHAKRABORTY 
ANGSHUMAN BORA. 
RAJEEVDAS 
BISWAMBHAR SHARMA 
HARGOBINDA BORUAH 
MS. JITUMONI SHARMA 
PUTUL CH. GOSWAMI 
RANJAN GOGOI 
MISS. LOLITA RENGMA 
MISS. BASABI GAS 
MS. RUPANJALI DAS 
MANISH CHOUDHURY 
MISS. MARAMEE GOGOI 
NABIN DEB MATh 
MRS. CHAYA DEVI 
MS. BASHARI SEAL 
MISS DEBALINA CHOUDHURY 
MS. SMRIT1SHREE CHAKRAVARTY 
MISS, MAMANI BASAR 
MISS. SANCHITA ROY 
MISS. ANJALI GAS 
DI PAK KR. KALITA 
NURUL I. CHOUDHURY 
MD. A.K. HOSSAIN 
MS. KAVERI MEDHI 
KAUSHIKGOSWAMI 
ABDUR R. SHEIKH 
MS. TAPASI DAS 
HEMANTAKR. SARMA(II) 
MISS. DIPSHIKHA DAS 
RAJESH KR. BHATRA 
SAGAR RAVI C. 
PADMADHAR UPADHYAY 
MISS. PEACE LAHKAR 
IKBAL H. SAIKIA 
DIBYAJYOTI BORAH 
MISS. HASINA YESMIN 
MRS. JURI 0. BARMAN 
MISS. ASMINA BEGUM 
MRS. RAKHEE B DEB 
MRINMOY otsrrA 
MISS. SANTANA SARMA 
B1MAL SARMAI-I 
AMBAR BARKATAKI 
MISS. NIZIFA KHANAM 
MS. BARNALI MAHANTA 
MIZAZUR R. BARBHUIYA 
SANJAY ROY 
IM11 LONGJEM 
MISS. BIPASHA SARKAR 
MISS. RINI SHARMA 
SHAMIMA JAHAN 
NILOUTPAL RAJKHOWA 
R.K. 0EV CHOUDHURY 
SONIT KR. SAIKIA 
MISS. SEWAU KEOT 
MS. MITALI MAHANTA 
GAUTAM KR. SARMA 
SHAHAB UD. MAZUMDAR 
ABDUL MANNAF 
RAGHUNATh PD. ROY 
NURMOHAMMOD SARKAR 
SANTOSH JAIN 
SUNIL KR. JAIN 

IPENJYOTI DUTIA 
MRS. BANANI DAS 
hAJESH KR. CHAYENGIA 
flS.ASHATEWARI 

MRS. R. BORO BORAH 
fIIISS. REKIIA DEKA 
1S. N. MEDHI KALITA 

'AANASHGARODI.A 
IJAKIRUL I. BORBHUIYA •  

UBIR BHATrACHARJEE 
S. DIPIKA BORGOHAIN 

v1RINALENDUCHOUDHURY 
DHRUVAJYOTI PATI-IAK 
KAUSHIK HAZARIKA 
DIUP BARUAH (II) 
MD. ABDUL MATLIB 
RAJIB 1-IAZARIKA 
NABASHISH GOSWAMI 
DEBASHISH BA1TACHARVA 
KUMUD CH. BORO 
NARENDRA MATH JHA 
RANDEEPSHARMA 
MS. TAMANNA BORA 
MRS. FARIDA BEGUM 
NEELANJANDEKA 
DEVASHISBARUAH 
MS. .MEETA DEY 
TUSHARKT. RAJKUMAR 
MISS. S. MADHURI NEOG 
MRS. RUNUMIDAS 
MISS. B. MAYA CHHETRI 
MD, MASUD-UR-RAHMAN HAZARIKA 
TAPANCH. DAS (III) 
SANJAY KR. CHAKRABORTY 
MiS. D. BAISHYA(GOGOI) 
MS. ANJU AHMED 
ROBIN KR. DUTTA 
SHARIF UDDIN 
MRIDULKRDAS 
MRS. CI-(ANDANA SHOME 
RITU PARNA HAZARIKA 
ABHIJIT DAS 
MS. KANCHAN NEWAR 
1-IRISHIKESH GAS 
PRABINDAS 
ANKURBHUYAN 
MRS. SHAHNAZ BEGUM 
DEVA KR. GAS (II) 
MS. ROUSHANARA 	 ZVY  

RABINDRACH. PAUL 	' 
MS. M. BHATTACHARJEE 

1. 

MS. NAVANITA BARUAH 
UJJALKR. GOSWAMI 
MR1NAL KT. MATh 
DURGA P. MANDAL 
MISS. NAMrrACHOUDHURY 
DILIPKR.JAIN 
MISS. IJUMONI TI-IAKURIA. 
ARUNDEVCHOUDHURY 
NAKUL KALITA 
MS. MUNMUN B. SARMA 
MISS. RANJUMONI NEWAR 
MOIRANGThEMG. SINGH 
SANDIP BHAUACI-(ARJEE 

I DEBASHISH SAIKIA 
NANDAN SARKAR 
SOFIQUR RAHMAN 
UDAYJ.SAIKIA 
PANKAJ KR. DEKA 
IMRAN H. LASKAR 
MS. BANASHREEGOGOI 
MISS. HIRAMONI DEKA 
ISWARCH. GOGOI 
MISS BIJOYA SINHA 
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MD KURBANALI 
SAHIDUL H. SARKAR 
GAUTAM SHARMA 
MISS.pm BI-IATrAcJARJEE 
DHRUABANIA 
GAUTAMCHAUDHURY 
SATYABRAT DEV SARMA 
MRS. NIRADA SEAL 
NARAYAN D. BHUYAN 
KULAJIT DAS 
MD. ASLAM KHAN (II) 
SAMIULMUNIR 
SANTANU GOSWAMI 
NARAYAN SHARMA 
MS. PANCHALI BRAI-IMA 
MANISH NATh 
MISS. REHNA BEGUM (II) 
MS. RAJI CHETRI 
KISHOR KR. BHANSALI 
DIBAKAR BORAH 
NARESH MARKANDA 
MRS. MAITREYEE BORAI-I 
JAYANTA KR. PARAJULI 
BAPANCHOWDHURY 
UTPAL KR. KALITA 
MS. APARAJITA SAl KIA 
MRS. MEERA H. BORAH 
DEBABRATA SAHA 
MS. ANIMITA GOSWAMI 
MS. MANOSHI SHARMA 
MISS. SATYAWATEE KONWAR 
MD. JAKIR H. KHAN 
BIJAN KR. MAHAJAN 
ABHIJIT BHA1TACHARJEE (II) 
ARSHAD CHAUDHURY 
PRANABKR.DAS 
MS. MITALEE LAHKAR 
KHANINDRA LAHKAR 
MS. MANJU BORDOLOI 
SUSHANTA S. BAROOAH 
MS. S. HAZARIKA (BORA) 
MD.ASLAM 
PRANJALDAS 
MS. PANNA SHARMA 
MS. MONALISA KONWAR 
SANDI K. DEORI 
MS. M. CHAKRABORTY 
DEBOJITSENAPA11 
RAJKUMART. SINGH 
MS. B. GHOSH (SEN) 
MS. TASFIA HUSSAIN 
MRS. MEHBOOBA BEGUM 
JAI KISHAN BAJAJ 

EMS. JAYATI PURKAYASTHA 
MS. PAREE GOGOI 
A. M. BARBI-IUIYA 

 MISS. ARJUMANDA BIIANU 
MS. KANGKI BORKATAKI 
BINOY PATHAK 
NITYANANDA UPADI-IYAYA 
SANJITSHIL 
MS. JULIE MAHANTA 
MRS. MADHABI SAIKIA 
MISS. BABITA RANt DAS 
SANTANU KR. DAS 
MISS. DOLORINAPATHAK 

.SUBHRANGSU DHAR 
PARAMA KUMAR GOGOI 
MISS. GOPA SUTRADHAR 
IKBALAHMED 
SANJIBGOGOI 
ABHIJIT BHATACHARYA (III) 
SUDIPTO BHAUACI-IARJEE 
PRAHLAD KR. BRAHMA 

MS. JAGRITI RAJKUMARI 
KUSH RAM BORA 
MS. DEEPALI KALITA 
DEEPAKBORA 
DIPANKARPD, BORAH 
RAJESH KR. AGARWAL 
MRS. SACI-IITRA BORA 
SUJOYGOSWAMI 
RINKU MAHANTA 
JAIDEEP PURKAYASTHA 
ZAKIRULAHSAN 
MISS. RINKI BISWAS 
MISS. SHABNAM CHETtRY 
MISS. MANASHI CHOUDHURY 
SANTANU RAJ GOGOI 
MISS. SHARMILA DAS 
MRS. RUPREKHA DAS 
MS. ARPITA PAUL 
JOY DAS 
DHRUPAD KASHYAP DAS 
MS. SARMISTHA BARUA 
MRS. PRANITA PATHAK 
MS. MOUSHUMI DAS 
MS. BULIE SARMAH 
MS. NANDINI MUKHARJEE 
NEERAJANAND 
GITARTHA PATHAK 
SANKAR P. BHAUACHARJEE 
MD. KOHINOOR ISLAM 
SYED MUSFIQUR RAHMAN 
PUSPENDRA KR. MEDHI 
SANJIB KR. SINGHA 
MISS. NILAKSHI GOSWAMI 
MISS. MANISHA SHARMA 
GAUTAMRAHUL 
MS. ANITA VERMA 
TONGPOKPONGENER 
ANIL GOHAIN 
MISS. ANUJITA BORA 
SANJAY KR. SINGH 
SANJIB BARUAH 
MISS. SOBHANA SAIKIA 
MISS. MOON BARUAH 
BRIJESH SHARMA 
MISS. RAKHI PATHAK 
RATANCH.DAS 
NABAJIT NARZARY 
SAFIQUL HUSSAIN 
NASIRUDDIN 
MS. N. M. BORDOLOI (BORA) 
PRAKASH KR. BOTHRA 
BIJOY CHETIA 
SUBHAJITBANIK 
SAHADEVDAS 
DR K. UDDIN AHMED 
MD. A. Q. AKANDA 
PRADIP KR. AGARWALA 
MD. FARID U. BARBHUIYA 
MISS. NIYATI KALITA 
MRS. SADHANA KALITA 
ARUP GOSWAMI (It) 
MS. ARUNDHATI BORA 
MS. RITAMANI GOSWAMI 
SI-IUROT ZAMAL SHEIKH 
SUMAN CHE11A 
ALAKESH DEV SARMAH 
RANJIT KR. GOSWAMI 
JAKIR HUSSAIN SAIKIA 
BHUPENCH. PEGU 
KUNTAL SHARMA PATHAK 
DEEPAK KEJRWAL 
MISS. AMI SAIKIA 
MRS. RUBI G. GOHAIN BARUAI-1 
MISS. JOYATI PAUL 

MISS. ANOWARA MAZUMDAR 
MISS. MADHUSMITA BAISHYA 
ABHIJIT DAS 
BIJOYKR. DAS 
JAHURUL ISLAM 
MISS. GI11JMANI DEKA 
MS. HIRANYAMAYEE BARUA 
MD. JEHIRUL I. AHMED 
MS. PRTIBHA DEKA 
MRS. S. BORPATRAGOHAIN 
MRS. MANASI DAS 
SYED S. FAROOQUE 
PARANGAMN. GOSWAMI 
ANOWAR HUSSAIN 
ADITYA HAZARIKA 
SI-IIMANTA NEOGI 
RUPAKDHAR 
TAPAS DHAR 
RAJA JOY PHOOKAN 
MANOJ KR. SHARMA (I) 
ROUSHAN LAL 
MD. ROFIQULALOM 
MISS. PRANATI DAS 
RATUL DAS 
MISS. BAGMITA SARMA 
MISS. P. R. MAI-JANTA 
SANTANU BORTI-IAKUR 
MISS. MITALI BHUYAN 
MISS. SABINA YASMIN 
KISHORE KR. 1-IAZARIKA 
MOYNUL H. CHOUDHURY (2) 
JONAB ALl AHMED 
BHASKAR NATH 
ALIN SARMA 
KULAPD. GOGOI 
H. M. A. MANNAN LASKAR 
BIBHASH PATHAK 
MD. JYOTSI-INA ALl 
JITUBORAH 
MISS BABITA DAS (II) 
MISS RUNMANI DEKA 
MISS MURCI-tANA SARMA 
ASHOI< KR. BORA 
RANJAN KR. BHARALI 
BIJAY KRISHNA SEN 
MISS MEDI-IA LILA GOPE 
DR N.G. GOSWAMI 
KASHEM BHUYAN 
MISS LIYANA RAHMAN 
M. U. MONDAL 
MISS PARUL DAS 
JAYABRATA SINHA 
MISS BIJAYA HAZARIKA 
MISS SUMITA CHOUDI-IURY 
DEBAJIT BARUAH 
MISS DIPANJANA NANDI 
ABDUL KASHIM TALUKDAR 
BIKASH SARAF 
MS. AMVALIKA MEDHI 
BABUL KUMAR DAIMARI 
MISS IVALINA DEKA 
SANJIB GOSWAMI 
SABYASACHI P. CHOUDHURY 
DEBA KUMAR BORDOLOI 
MAN INDRA CHANDRA DAS 
MULHOQUEAHMED 
BATU KRISHNA BORAH 
MISS BANDITA DEY 
MISS JULI GOGOI 
MS.V. N. LSKAR 
MISS RANJITAVERMA 
HARINARAYAN SARMA 
MISS DIPANJALI DEKA 
MD. ALAM GEER 

NUR ISLAM 
BABULDEKA 
AJOY KR. PHUKAN 
ATALTEWARI 
MISS WAHEEDA REHMAN 
N. UNNI K. NAIR 
NABADIP BAROOAH 
J.A. HASSAN 
MISS SANGEETA SARKAR 
ANJAN KR. DAS 
MISS JAYA CHANDA 
NITESH BHATRA 
MISS DOROThY ROY 
MS. ARPANA BORAH PHUKAN 
MISS LIPIKA TALUKDAR 
MISS MEGHALI DEHINGIA 
MISS RIMLY BARUAH 
MS. BIPASHA DAS 
MS. PRANITA DAS 
ABHIJEET KR. BARUAH 
SULTAN AHMED 
MISS BARNALI BARUAH 
MRS. M. MAZUMDER DEB 
MS. PANKAJAUPADHYAY 
THANESWAR SARMA 
ASHIM TALUKDAR 
ABID ALl 
MS. SIMA GUPTA 
D. N. BHATTACHARYYA 
MISS SUDAKSHINA KHANIKAR 
ASHIMANTA GOSWAMI 
ANIL SHARMA BHATRA 
K. R. PATGIRI 
DEBENDRA SAHARIA 
RAJIB SARMA 
MUSTAFA JAMAL QUADIR 
MISS MANASKANTA BARUAH 
MISS KAVITA K. JAIN 
TAPAN RANJAN DAS 
TRIDIB KALITA 
MS. MAMONI ROY 
SAIDUL ISLAM 
MS. SHAMIMA BEGUM 
DIPANKAR BAGCHI 
SHYAMAL AICH 
MS. KANIKA SINGHA 
JAGADISH CH. GOGOI 
MISS SWARNALI S. CHOUDHURY 
HARIBRATA CHANDA 
MUKUT CH. BHA1TA 
SUJIT KR. ROY 
RAJU GOSWAMI 
NANIG.KUNDU 
SHEKHAR CHAKRABORTY 
OM P. AGARWAL 
RANABRATABANERJEE 
MS. SUMITRA SARMA 
MRS. BANDANA DEKA 
TARUN BORA. 
MOTI RAJ ADHIKARI 
MISS SABBINA YASMIN 
BISWAJIT BURAGOHAIN 
MRS. BOBY G. BURAGOHAIN 
MISS SANGEETA BURAGOHAIN 
NEEL KAMAL DEV NATH 
MISS DIPANNITA CHAKRABORTY 
NAZMUL I. MAZARBHUIYA 
PRASANTA HAZARIKA 
MS. NAZNEENAHMED 
RIYAJUDDINANSARI 
SOURAV SHARMA 
MS. SIMA RANI DEY 
MS. SWARNALATA GOSWAMI 
MAINULH. BARBHUYAN 



XWO 	 (6) 
WUKTI RAM LkSKAR 
A1SS BINITA BARUAH 
RAFIbUL ISLAM (Ii) 
MIS4 KAMALA SINGRA 
MIS ANUPAMA ROY 
BISJAJIT CHAKRABORTY 
MD. AFIKUL ISLAM (lit) 

MINERVA BARThAKUR 
NITU 1-IAWELIA 
IL BEZBARUAH 
IASERtJDDINAHMED 
F DAS 
CHOWBA SINGHA 

RITA DEVI 
53 ix SINGH 

)AN KR. KAR 
PMMALAKAR 
KR. MINDA 
JLEY K.R. AHMED 

¼D HUSSAIN 
IINDRA KALITA 
I PAYENG 

MS. ABERI OEM 
lIP KR. KALITA (ii) 
ANU BORA 
BI KALITA 
MANIKA CHOUDHURY 
RUMA DAS 
)ULISLAM(IV) 

SUNITI KAUTA 
MD. EKIBUDDIN AHMED 

BORPUJARI 
NTA BARMAN 
RDA 
IL HASHEM KHANDAKER 

DR LOK DASGU PTA 
\4 KUAMR BARUAH 
AYSINGH 
1M KR. CHAKRABORTY 
). INAM UDDIN 
OTPALDEKA 

MS. UBINA SULTANA 
WAJYOTI DAS NAIR 

MS. YESHA SIDDIKA 
MS. HARATI MUKHERJEE 
MS. IALABIKA P. GOGOI 

AN KR. TALUKOAR 
JLI.CHOUDHURY 
JANTADAS 
JALLAN 
QUEALAM 
3 CHAKRAVORTY 
MI N. DIHINGIA 
SF4 DUBEY 
YOTI CHOUDHURY 
NKUSUNDI 
ATA NATI-4 (II) 
GITY KALITA 
'IAN MALOO (JAIN)  

MS.ONT$MA SHARMA 
TAPAN ROY 
MOINUL HOQUE ANSARY 
MD. RAHMATAU (II) 
MISS MARY GOGOI 
IDRISH CHOUDHURY 
MS. MINAKSHI BHA11ACHARJEE 
JYOTIRMOY PATOWARY 
SHEELADITYA 
MADHLJRYAMAHANTA 
MISS SHEHNAZ RASUL 
RASIDIJL HUSSAIN 
MISS ANJANA SINGHA 
MD. ABUBAKKAR SIDDIQUE 
ABDULAWAL 
SOHELALIM 
JAHID M. A. CI-IOUDHURY 
MISS JULFIVA BEGUM 
MD. HOSNULHOQUE 
TRIDIB BAIDYA 
SANTANU KR. SARKAR 
PRASANTA S. OEM 
MS. BIN ITA SWARGIARY 
MISS SNIGDHA DAS 
ATANU GANGULY 
B1-IARGAV SARMA 
TALAT H. HAZARIKA 
DIPAYANDUTTA 
G1-IANASHYAMDAS 
NAYANJYOTI MEDHI 
MS. MOON MOON LASKAR 
DILIP 0EV 
MANOJ KR. SARMA (II) 
MRS. JENNIFER ZAMAN 
GURV1NDER SINGH SODHI 
MD. ClASH UDDIN 
MS. JULIANA RAHMAN 
MUSTAKIM RAHMAN 
PRANJAL BORTFAKUR 
BIPUL KR. DAS 
ASHOK KR. BORAH (2) 
MISS PALLAVI TALUKDAR 
INDRAJEETSHARMA 
SUKUMAR SARMA 
NAVAN JT. SARMA 
RITU BARNADEKA 
MS. MOMITA BARAH 
MISS LIPIKA DEVI 
RITURAJBISWAS 
MISS SEEMA CHAKRAVORTY 
SATYAJIT K. S. THAKUR 
DRMA1IURRAHMAN 
MRS. P. DUTTA BUJARBARUAH 
AMAL KALITA 
MS. MANJU AGARWALA 
MOBARAQUE HUSSAIN 
PURBADRI BANERJEE 
MRS. C. BARUAH TALUKOAR 
ZAKIR HUSSAIN 
MAZHARUL ISLAM 
MRIDUL KR. BORAH 
MRS. NANDITA NATH 

MISS KALPANA TALUKDAR 
BHUPENKUMAR 
MS. MITAU GOGOI 
MISS RULI BARUAH 
DIGBIJOY MANDAL 
SANTANU PARASHAR 
MS. MRINALEE BHUYAN 
SWAPAN KL MAR DAS 
MS. ALPANA SAIKIA 
MISS NASHREEN AHMED 
MISS NILAKSHI BARMAN 
SAIKH MD. A. PAHIAVI 
SHAH NEWAJ AHMED 
MRS. ABHINANDFrACHAKRABARTY 
MRS. NIBEDITA SARMAH 
MANASHHALOI 
MISS SUSMITA KANUNGOE 
MS. TEENA SI-IARMA 
MS. MAN ISHA SARMAH 
MISS BIJU RANI KALITA 
MISS BARASHA DAS 
SAMUDRAGUPTA DUTFA 
MISS KABITA GOSWAMI 
RAJEEB KALITA 
TRIDEEP BARUAH 
MS. AFSANA IRFAN 
MRS. DIKSI-IA H. BAROOWA 
MS. TRIPTI PATOWARY 
KRISHNAKT. DAS 
NAYAN MONt HAZARIKA 
ZAKIR HUSSAIN (II) 
ABDUS S. AKAND 
MRS. SABINAYESMIN (II) 
MRIDUL MAI-IANTA 
MRS. SONGITA MAHANTA 
ABDUL GONI 
TILAK R. SARMA 
MD. BAHARUL ISLAM (II) 
MOHENDRA DEKA 
MRS. B. DAS SARKAR 
JONE KR. SENAPATI 
IFTIQUER RAFIQUE 
I. A. SHEIKH 
MISS ELAKSHI DEKA 
MD. ABDULA. ALAMGIR 
KAMAL K. GOSWAMI 
BHASKAR JT. DAS 
BIBEKA NANDA GOGOI 
DHRUBOJYOTI CHAKRABORTY 
MS. ARUNDHUTI BARUAH 
ARUNANGSHU DHAR 
MS. SHABANA A. CHOWOHURY 
TAPAN RANJAN DEURI 
MANOJ KR. SARMA (III) 
MRIDUPAWAN GOSWAMI 
AMLAN SARMA 
MS. MADHURIMA DUTFA 
AMIT GOYAL 
DEBASISH SINGHA 
YADAV P. DAS 
JAGAT CH. BORAH 
ANGSHUMAN SARMA 

MS. TNKU SO 
MD. IMRUL H SSAN 
MS. APAIAJITA BHUYAN 
BHUPENSARM/( 
BISI-EWAJYOTI PATHAK 
AZIMH. LASKAR 
MRS. SUNIFA M. CHOUIDHURY 
RANJAN KR. SAIKIA 
MS. ANJU AGARWAL 
MS. JUUE BEGUM 
RUPAMSARMA 	- 
K. ENATOLI SEMA 
JASHADHIR DAS 
KAJIMUL H. BARUAH 
MRS. DAISY B. GOGOI - 
UJJWALKR.DAS 
DIGANTA SARMA - 
PARTHIV K. GOSWAMI 
MS. FRITI REKHA BARUAH 
MRS. CHINOO ROY SARKAR - 
MS. USHA DAS 
MS. BIJITA SARMA 
MD. SI-IAFIQUE KHAN 
SAMEERAHMED 
BKASH JAIN 
MS. QUEEN DUTFA 
AJIT BORGOHAIN 
MS. PRITI BORDOLOI HAZARIKA 
GOBINDA CH. NATH - 
MD. S URAJUDDINAHMED 
BABUL KUMAR BATTACHARJEE 
ASHINA DEVI KALI1A 
UDITA BARMAN MANDAL 
RAMA SHANKAR THAKUR 
RUPJYOTI BARUAI-i 
PANKAJSARMA 
MILAN KUMAR NEOG 
MS. LUCY LAGACHU 
MS. PANKHI BORAH 
DIBYAJYOTI I-IAZARIKA 
SAMRAT SAHA ROY 
DILIP BASUMATARY 
SYEDABDUL MUSSABIR 
LAL MAHMUDUR RAHMAN 
BIKAS PRASAD 
MS. PALLAVI SHARMA 
PRANAB BORAH (Ii) - 
MANAS PRATIM HAZARIKA 
MS. MONA MALLIK 
RAJASRSHI MALI.A OEM 
MRS. NIKITA BAROOAH 
BIDHANDAS 
MANORANJAN OEM 
KAIJSIKPATHAK 
RANJAN SARMAH. 
SANTANU PRASAD DAS 
GAURAV KHANDELIA 
MISS AMRITA RAKHRA 
MS. ANZITA SAIKIA 
ABHIJIT SAIKIA 
DIBYAJYOTI BARUAH 

ived from the executant, 	- 	Mr/Ms..................................................................will lead 	 And Accepted 
ame/us in the case 

)cate 	 Advocate  
'S .J_ And Accepted 	- ' 	 And Accepted,. 

	

- 	Advocate 	 . . Ath,ocate  

\ 
PrinteiandPu6(isfiei 6y çaufiati .7{igfi Court Barssociationafid.t/?'781 001 
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IN THE CENTRJL ADNIVIIS!IRAI1VE T BtJNAL GUWABATI BEN( 
- 	 tABATI 31 JUL ;:: 	J 

tri 
• 

SJUNIVASA BEDDY VOL ADRI 

APPLI CANT 
Vs .  

UNION OF INDIA, AND OTHEES 
REONDT. 

Written statement of respondent.No. 4 0  begs to 
rA 	 state as under 

That, the respondent No. .4 appoInted in the post 

of Primary teacber(Telegu medium) in Railway School and 
has gone through the petition of aforesaId CA NO. 30/2006 4  

That, the OA has been bad for misjoinder of parties, 
hence liable to be dIsmIssed. 

That, the Railway Recruitment Board Guwahati by 

employ*erit Notice No. 1 of 2004 invited applications for 

filling up. I.Primary teacher Telegu medium In datagory 

No. 9.'3he minimum educational and •technica1 qualification 

for the post as was as follows 

(I) 	Higher Secondary with 2 years JBT or Its. equivalent 

or IntermedIate with 1 year JBT or its equivalent or Senior 

Secondary (Plus 2) eirLatIon with 1 year JBT or its 
equivairint. 

(ii) Competence to teach through Telegu medIum, 

(4) 	That, respondent No. 4 applIed for the said post 
in Category 9 having the higher qualifIcatIon than the 
prescribed minimum qualifIcation published In the said 

advertisement. The Respondent No. 4 has the qualification 

of B.ed Degree, which is higher th*n H.S. with 2 yrs JBT 

or Senio.r secondary (plus 2) ecm1nation with 1 year. JBT. 

. 	•C.• 



1- • 	

cel- 
s 2: 

Accordingly, call letter for written .exminatioyi to the 

respondent No. 4 was Lssued by respondent No, 3 

quoting Roll No. as 109oo49 and the same was held on 

03, 04, 05. (call letter of written examination is 
enclosed as knnexure i.) 

5.That, the respondent No. 4 came out successfulry In the 

wrItten examination and accordIngly received call letter 
for viva VOCO test, held on 09-09.2005, At. the office of 

respondent No. 3 (call letter for viva voce test Is enclosed 
as Annexure..2). 

61 	That, finally the respondent No. 4 was eliq,anefled 
for the said post by the respondent No. 3 and accordingly 
he was appointed in the said post vide office order No 
K/252/43..1 (W) ?t4X dtd 03-01.2006 in Rajiway School. 

That after receIving the above office order the 
respondent No. 4 joined as priry teacher in Railway 
DTP School/Goshala (Telugu MedIum) and at present doing 
his job will full satIsfactIon to his controlling 0 tflcer, 

(Copy of office order is enclosed herewith as Annexure 3). 
7. 	That, in this facts and circumstances explained 

above the application deserves to be dIsmissed. 

It is therefore pra7ed that your honour 
would be appre.ciously be pleased to accept 

this WrItten statement of respondent No. 4 

and may also be pleased to dIsmissed the 
petition agair  this respondent No. 4 
and for this act of kindness your peti-
tloner/respondent No. '4 remain ever pray, 



/ 

c 	 - - 

/ 



flAil WAY IN.'r1UIIMLNT I3OAflD, GUWAIIAIf - 701 001 

I.' 	'r. Calti 	I.J ili 	N 	- I):I, ul 	Ettitriattoil 

Bi::IWA 	j\I RAJULIIOWDARI 
09 of 112004 - 	10900049 03-04 .2005 ( '0 	. 	IAVtIcUMAH U 110 Ci. 	I 1(2 	II . 

Plti4/PI.f_(._LCil'HI 	I II 	 1 IuI 
i:fIcA; / 1 1 0 Li VCJyn IJI(iOinit IiItli School . 	

- 

AWOHRA 	 I I UI iI 	 PIN 	&3OOO undo 0 twitl nil 	70101 

Illiji-, 	the 	I:.hIhul -1 	Qvil'jI. I -' 
' 

liE QUESTIOI BOOKLET WILL BE DISQUALIFIED. nv-r olrni /AII, Secy .  

1iiiOVAY PASS 
fl4 	C?S1 CANDID!,  I ES ONLY 	On 	 Iruduclion ol Ihi:: Isil'r you ate enhilied lu 	Iu- i 	Is;ivui by l;IIIW$y ill 	 :l:';a 	utly 

born  SIn. It) - . 	 . 	- j 	Slit. 	:tiiii 	h:is:l 0 

VISAKAPATNAM . tJot ApplIcable 

I, 01 	c I lIi4hIe uplo 	 Not Applicable 	
j 

(Aulliosily 0 isIi ty LIujuJ S cIt 	r No 	L (NG) 11134 / I1SC / 122 Iii 	2111131) II ii 6, 	til Ii 	/Assit.  
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RALWAY RECRUITMENt BOARD - GUWAHATI 
STA'FION ROM);{UWAHA'1i-781 001 

CALL LETTER for VIVA— VOCE 
I)ate: 08/08/2005 No. RIU3/G14 1/10. 

To. 
I3IKKINA KASI RAJUCFIOWDARI 
C/O K RAVIKUMAR D NO 9-31-7/2(7) 
PITHAPURAM COLONY POST 
VISA KA P ATN AM 
ANDIIRA PRAI)ESII 

Pin Code -. 530003. 

RoilNo.: L 	10900049 

Sub.: 	Viva Vocc Test for the post of PRIMARY 1EACIIER (TELEGU MELDIIJM)! 
under Category No. 9 of Employment Notice No. 1/2004. 

H 

 

 

\. /J 

With reference to your application for the post meiltioned above, in response to the Employment Notice 
cited, you are hereby advised to attend (lie oflice of Railway Recruitinejit l3oard, Statioi, Road, Guwaluiti- 
781001, Assam, on 09/09/2005 at 09:30 hours for Viva Voce Test and verification of original certificates, 
testimonials etc. 

I. You will not be allowed to appear in the Viva Voce test without this Call Letter. I lowcvcr this Call 
Letter does not in itself cm itic you for selection, 

You should bring your original Matriculation Certificate issued by the competent authority for 
verification olyour date of birth. You should also bring all of your original certificates amid marks-
shcets of Matriculation onwards issUed by the respective Board/Council/University along with 
experience and other certificates, if any. If the om'iginals of above ccrtilmcatcs/niarks-sliects have not 
been received from resl)ective 13oard/CouaiI/U niversity, then provisional pass certificate and 
mitarks-sliects issued by the respective l3oard/Council/Univcrsity should be produced at time time of 
Viva Voce test. 

You are also directed to bring the Attested Photostat copies of all original certificates and marks-: 
sheets and other certificates along with the originals at the time of Viva Voce test. 

Your attendance may be required for more than one day (i.e. date as mentioned above) and you 
should come prepared for that. 

Request for postpotiemnt of date of Viva Voce test will not be considered and no further chance 
will be given. 

If you are in service and have not submitted "No Objection Certificate" from your employer yet, 
you should bring the same now, failing which you will not be considered for the 

Approaching Chairman, t{R13 and/or his Secretary directly or indirectly by a candidate or anybody 
on his/her behalf requesting undue consideration for the recruitment will render a candidate liable 
for disqualification. 

(Fum SC/SI cnndid;it(!s on!y) 
On p nducju,tj of 111k, cud you are emmtitkd to ii LVCI 1a.e by tlmc Railway in Sm.m.uiid (.liss twin 

VISAK (PAl NAM St;ti;m in NOt API'! lCAIJI.,l Station and back. this pis will be valid up to NOT 

(A uIIurilv: Railway );tnads lener no. E(NG)! I-84/RSC/l 22, dated 23/Il 

ASSISI4TSECRETARY 
• 	 • 	• 	 • 	 For CIIAIRMA!j RRI3 —GUWAHATI' 
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() R.I1)l 

sfi Bikhjna SO 1tajt.i (ivdaci (1,1 14 an approved eaiii date br appon ment as 

Primary Teacher (Telugu Medium) in sc.te Rs.4500-700 '- who 1a ieportd to this 

office afler being (iyd 1e(tjc1lfy fl in C12 1  is hereby te1fl1)oiai1Y 

PriinarV Teacher (lelugu 	cdiU3i) 
in &aIwaY School on pay Rs.4UU - P.M. ;n salC 

1.4O-JO0O p1w3 UUI L 	 (U 	li3bk (WIIi t%I1 	to time n t:n'' and 

condilions as 1UCI down in. offer 1c1ti No E; 252,43-8 (\k) tiii uaieU 	L 	aitt 

posted in Railway I YIP Se1ooVGoJa (14.0 Medium) 	;unSt. an  CN 1ifl VtCfl V. 

the 1j)PO1.1) InWD I l* A I3ikkina Kas; Ra ti ChawLUI ;; pc;iiti11 	,nlwmuw of ms 

I1CI and 

 

	

alliccudmity by the ohe aI IhuitIV stth CCI tO Ihc Ofltlt i 	; O i 

ath'ete report is round in veijilcatioli rcporL lie will be liat)I It) be discl;aied from 

Railway sen'ice without any nohee. 

Dale of Selection b RRB,G11Y, 
Ment Fiuie  If- 	k 

(3. RAI.3U.)AS) 

	

Sen.tom PCi()flhl 	\V 
For Gueral vlanagCr (P) 

N. E.2543-J (W) 1LL. 
 

Copy forwarde(I for inbormatioll and necessary action to:- 

i\ & CAOIMLG 	. 2) SPO/RCCIL!MLG 	3) PS to CPO 

Con fto1Iifl Officer (SPO/Rtt) 
SPO/Welfare — The ajplicatiofl form of the applicant (ogether with Is 

eflcIOSUrCs, 

nedieal fitness ccrtificatChaXaCt0i cerdlicate, oilr It1cr etc. are sCnt herewith for his 

() icac1tet-inchargC, Riy.DTP 5chooVTelugu i\'lediumnIGOSal.a - the date of rCSUIflPti011  

of Sri Bihkina K.asi Raju Chawdari may be intimated to this olhice 

MY 
,-fri 

l3ilina Kasi Rain Chawdari at 0111cc. lie is directed to report to SPO/RcctL.'FlQ 

for isUmptiOn 
o1 

For tjencrl juiagcr (P) 
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/ 	 re.  
I. 	 "i'c j 

/ 	3 'J;L 

I1T 
I .  

-T 

IN THE CEMTRAL ADMINISTRATIVE TRIBUNAL GUWAHATL 

OA 3012006 

1rils Reddy Vdadrl 

AppIicart 

rsus- 

Won Of India & Ors. 

Respondents. 

IN THE MATTER OF: 

Rejncter/Reply of the applicant to the written 
statement of the respondents No 1, 2 and 3. 

The hurrble rejcxnder/reply of the applicant, most respectfully begs to 
state: 

The appcant has received a copy of the written stat errnt of the 
respondents no 1, 2 and 3. The applicant has gcie through the 
same and understcod the contents thereof. 

That save and except what has been specifically adntted 
hereinbelow, all other statements made in the written statement are 
denied. Further statements not borne out of records are also denied 
and the respondents are put to strict proof thereof. 

That adverting to the statements made in the orinaI application the 
apph cart states that the applicant is a D. Ed hdder, which is a 
ccur- equlvalent to JBT. D.Ecl is a recorjnized:  qualification for 
primacy schocA teachers. The said ocurse is spedfically desigied to 



- ¼ 
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Inpart necessary tra!nlflg and KnoMedge abxt teacrng rrthod 

and tectTJeS fcr p1ry sthod stucterts to thts ce4 rt ts 

prtert to merticn that the Priiipa Ofthe GciEtnnflt Ustrict  

Institute of Edmation and Trairng, Fkabad has &A lf ied that DEd 

is ecvaent to jn"r- r1ifflw the 'VCTE by a ccrrmxcatkDfl dated 3- 

3-03 on a 	y. the,,  D. 5d.Trainees Psoctaliin hed written to 

the Departmett ci Schod Etio .Aidhra .Fadesh thfcrning that 

13 Ed is lid a s1stitute far Ic teadrs trig iqjarm1 	The 

said ccrrmnc8ttcfl 	as rmde cii the basis ck a 	xrpawt made by
A. 

the af*xesaid asscdaticfl that the Oc 	rnrt of 	Ta 	adesh is 

going to appoint 8Ed deje hoids in pin ry sdiods of the state: -• 
- 	•t• 

Gt, DJ.ETIs annexed asAHNEXURE7. 

- Ccpy of the cormuuicatiCi of FGVE dated 3- 
3-06 Is aiexed as ANPEXURt 

&• That with regard to the statérneth nwie in paragraph 2 ci the 

written staternit the apIicart cdTers no cccmt inasnidi s the 

•aterTr1ts 	made in the ainaI 	appaticn ha 	n 	been 

- - ccrtrcwerted. 	 - 

5. That with regard to the statemerts made in praaph 3 -ci the 

wrItten statémer 	the appicat states that the st-and Of the 
respcndents Is cct1ray to what has been held by the -f-b1e 

-. 

 

9jpreme Cart and scrr 	of the Hcnble HcJ Ocuts The CTE - 
-. 

NtifIcation has also - clarffied the said posiUar 	These juccial 

priicenrts and the darthcat'cn by the NCTE 1 -Mm rde the 

POSth( 	ery -dear by hoiCflj B1 inspite of befrg a Hgher 

caIcaticn 	ca 	be 	stitute for JBT, DEd and 	her 

èquienI .carse so faras appdntrr 	of ririrrry sthod teachers 
are ccnerned. Uidet- such c1rcurrtanes the cscisicn of the 



3 

nciues to arpc*nt the prrte respqclalt, is paIpaby errcnecu 
llIecja arbitrary and theefe  fiaUetotj et aside. 

the PCTE ndifiati 	ished ai 
49 (ii is anrexeij as PNi(uR.g 

t3. That with regard to the aten- nts rde n paragraph 4 the 
appffc8Jl fers no ccnin, 

:7. That with regard to te aten- nts nds in paragraph 5 the 
( eP(xect reiterates the .Staterrnj made in the precedinci 
pargr-aphs 

VERI FIQATOt4j 

invasa R€ckty Wadri, cia 	seniv affimi and 
rify that the statareltnde herefnab 	are true to rry 

knMedge 



.' 

_-•*--_-i-.*-__-..-.-. _t 

NNEXU 7- 

GOVERNMENT DISTRICT INSTITUTE OF EDUCATION 
1 	AND TRAINiNG, HYDERABALD, 

ANDHRA PRADESH. 
I I 

I .  

H 

TO WHOM SO EVER IT MAY CONCERN 

I '  
This is to certify that Sri.V.Srinivas Reddy, S/O Sri: VSonii Reddy has ' 

ornpleed D.Ed., Course, during the academic year 2000-2002 in our 
iistitutjon. 

Ours is a State Government District Institute of'Educatjon and 

Training, running Dipiomai'ji Education (D.Ed.,) two year course since 

1999 which has the recognition of National Council for Teacher Edücatipn 
(NCTE), New Delhi and is equivaJent to any teacher training course 
pertaining to primary educatbn after intermediate/Higher Secondary 
including the JBT( Junior Basic Training), 

Place 	Hyderabad. 
Date 	14-02-200 	 cipa1 

;ovt. D.I.T. 
N 	Ir(ctmct (A.P 

clderaha500 O 

L., 
'L 
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F, N0, 91- 

(onitcU for'Feadl er Ed1 
Stcouoiy itott y  (A tue co'.' rnnt o hidli) 

'I k-4 '~ 

N4 'clu3,2006 

'I Ic Sccuctr1v 	 - 

L)cprt unni of clioc; I 	u 	IOn 	 I  (JOve'Illnfl1 of .Andhr a  Pndclu 

A.P, 	e('C(;lrjaf 

ii den bad- 500022 

ANNEXW ?a) 

(Kind A((enton 	Dr P. I<risliitaiali Secu -ctai') 	' 

Stub: Comp)aint Irom AU thdia DEd l'rajnccs Association regardiiu non- 
I IflpJcnieffl iOn of WTE,  ru ICS "- hle 3ppoiifliit 	in pu T)i' SeII()o I ne Nets in / nd lisa I rade,h 

Sir 

I ant dircCt( d to i°t'\\)jd l'irewl a r-pi(-;cu1f;tIini 	Jaftd 	() cit'ie'd (tori SI 	I V 	I l:urjkij,j10 1 	(3euni',j Scerefary of iII 1iIu:i L),Ld 'Ir;u,ico- Asodatjn a1I 	that the (ia'.i of .'\ndtra 1i - j 	is 'cin 	to app(.utuI  H H 	holders Ill puIuuia 	sc.];f'j 	st;ik 

2 	It is lurihc: stated that the NCTf' has bccn established undci Pat IiaIIuerU At of 1993. to achieve planned & CoordiiojId dVClopmc*ffl UI - • INc teacJir educat ott S Stein. Onr of the ftnctions of tIle NC'I'E is lay down tndcIi es in respect of' miIiI'cnurn qualfihjjo5 for a person to be CiiIpJovcd as a tca licr in schQols or n recoc it ized inf it utions Ijnder this Act the NCTF has framed reiIatioii for recruiflncnt of tencIier in schoIs publihcd I. t he of Indij F\tr)rdjua Part ITT SCCtIITh 4 dated 4-9-200 F, which 'as a force ot 1n'.- and the Central Guvemrncjit, every State . 	 id recoizcd Instil if ions have Lu comply \vil ii I lie 

WLng.it, }t "'a  131 19twarl , 1 , ahgdtr Shah Zfar Marg, New Delhi 410 002 

	

Tcl: 23370119, 2337b170, Fax: 23370128 	- 

fl(1Hri. \:liiI.ncLj 	wrli•i'- 	tp://;;v flctc-in.org  

IN  
MIMI § M 

* 	 ' 
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6 regulation ns under, As per reguilatioji of the C'1E 50.0d flhlnW Ciiditlnte. iw 	I r t ho n tctuJ1 	pdina' school must 

	

1 	
(1) 

 

Sonipr secondary school ceni1cae or intcrniedi1 	or its • equivi!en ¶rnd 

(ii) I  Diploma ut 	eituflcatc in Hacic [c}ir I ruirun of 	lw tibrt 7 	I 	ol 	iot 	kss 	ihit 	2 	 hcicr 	of 

For p11 9ju1ffl)cnl uT ieacJeus fur primary ci ase, hisi teiclier 
Irainlug PrQaue of 2 yeats di)ration is requed, B f-d i not. 
ast;siitute for basic tefleflers Lraiuunu prorainui,. 

3. 	11 the 3l1e4arion is tiiC tlICIi It IS a clear ViO1atIo 	cf NC1E 
rules/regulaijon, It is requested that the state govt, niy kindly furnish the 
eou1u1ucnt; on the repiesenta(ioiu of the All TjidiaD,Ed Trainees Assnc.ia:ion 
niud action taken report iii Connection with cowp1iaiic of ih NLT1 
reeni I mciii rules for teachers in schools. . 

NiCIflbcr Sccrcia v 

tAMtJ1_ 

,7 \• 

o 
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ANNEXURL 

NATIONAL COUNCIL FOR TEACHER EDUCATO ' 

NOTIFICATION 
New Delhi, the 3rd.September, 2001 

[Published in the Gazette of India Extraordinary Part-IllSection 
as No. 238 dated Septernber4, 2001] 

F.No. 9.212001/NCTE._ln exercise of the powers conferred under clause (d)(i) of subdi1 
(2) of Section 32 read with Section 12(d) of the National Council for Teacher 
1993 (73 to 1993), we Ccuncii hereby makcis the following Regulations: 

1, 	Short Title and Commencement 

These Regulations may be ca,IIed the NATIONAL COUNCIL FOR T.E1CP4 
EDUCATION (DETERMINATION OF MINIMUM QUALIFlCATlO. F(E.' 
RECRUITMENT OF TEACHERS IN SCHOOLS) REGULATIONS, 2 

ii 
	2, 	Applicability 

1 [These Regulations shall be applicable for recruitment of teachers in all fcri 
established, run or aided or recognised by Central or State GovernmetJothr 
authorities for imparting education at pre-school, nursery followed by fiit 	. 
in formal school, elementary (primary and upper primary/middle schoo s 
and senior secondary stages.) 

H 
3. 	Qualifications for Recruitment 

The qualifications for recruitment of teachers in educational institutions trrjgdt °  
Section 2 above shall be as given in the First and Second Schedu.s t(t 
Regulations. The quIifications prescribed in the First Schedu'e shntt 	j 
recruitment of teachers for teaching school subjects. The qualifications pe1i 
in the Second Schedule snail apply for recruitment of teachers fr Physi Ettc : 

Forrecrujtment of teachers for co-curricUi2r activities such as work exçeez 
education, etc., existing qualifications or such other qualifications as may be 
by the concerned government shall apply. 

Substituted vide the National Council for 1eacher Education (De'ermináon oll flØ 
qualifications for recruitment of teachers in Schools) (Amendment) ReguIorri. 
published in the Gazette of India Part lIt-Section 4 as No. 83 on 29.5. 	.. 
Notification No. F.9-2/20001-NCTE dated 28.4.2003). 	 . 	. 	. 4 •i, I 



V  

Secondary School (Class ten) certificate or its 
equivtenL and 
Dioloma/Certificate in Pre-school teacher education 
programilie of a duration of not less than one year' 
or BEd (nursery)  

(I) Senior Secondary School cIass tkvelve ~ Cerl;fic.Ite or 
Intermediate or its equivalent with at least 4 	na 

and, 
(ii) Diploma/CertiiC3te in Nursery teacher educatrcr,  

programme of a duration of not les than tvo yea:s 

cr B Ed (nurse ry)  

* (1. prESchool/NurSery 

(For children in the age 
g roup of 4-6 years) 

II . Pre-School I Nursery 
followed by first two years 
in a formal school. 
(Fcr childeen in the age group 

of 4-6 an 6-8 years) 

	 • 	S 
-i,- - 

t) 	
For promotion of teachers from one lev& to the next level of teaching, minimum quarcaCfl as 
given in the Schedules for the concerned level would be req uted. 

Amendment of Recruitment Rules 

I Sche

The existing recruitment rules may be modified within a period of three years so as to brng 

them in conformity with the qualifications prescribed in the Schedules Meanwhile teachers 
appointed as per the existing recruitment qualifications, subseq.ent 	the ISSUC o 

RoijlahonS, will be required to acquire qualificatroilS as prescribed in 

 

du ; es 

Power to relax 

Where the Council is satisfied, on receipt of reference from the concerned Goverfllm?nt that 
special :ircumStanCeSexiSt warranting relaxation of some of the provisions of the regulations 

• 	for sometime it may grant relaxation of that provision to such extent and subject to such 
conditions as it may consider necessary in a just and equitable manner 

• 	Interpretation 

If any question arises relating to.interpretatiOn of these Regulations or equivalence cf V3;OUS 

teacher's training programmes decision of the Council shalt be final. 

'[First Schedule to the National Council for Toachor Eductiofl (D3torminatiofl 
of Minimum Qualifications 'or Recruitment of Teachc rs in, Schools) 

RegulatiOns, 2001 
Recruitment qualifications for recruitment of teachers in educational institutionS 

mentioned in Section 2 of these Regulations. 

fl 	LEVEL 	 MflMUM ACADEMIC AND PROFESSIONAL 
- 	 QUAUFICATIONS 

'1 
• 	', 

V 

!; 

i. Substituted viSe 	.: National Council for Teacher Education (Deform' 	Of ciun,ficato 

recruitment of teachers in schools) (Amendment) RegulationS. 2003 published in the Gazette cI 
 

Part III - 

Section 4 as No. 83 on 295.2003 NCTE Notification No. F.9-2/2001 NCTE dated 25 

Substituted vde the National Council for Teacher Education (Determination of 
minimum 

qualifications 1r recruitment of teachers in Schools) (amendment) Regu'ations. 2005 published in tt 

Gazette Ci 
India Extra-ordinary Part Ill Section 4 as NO. 121 or 30.82005 (NCTE Notification No 

F. 91  

I 2005 -  NçTE / (N&S) dated 23.8.2005.) 
155 
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H, 
• .i 	'i i•'ar', 

Uper . PtIrnry 
Mido!e scrrooi section) 

(1) 	Senior Ser.o:dary Schoocertificte or n  
or iI's iIii'!uleP.t, irt(J 

(id 	r;ijni :r c 	titcte in 'basic tCchers' er 

n of a 6 1JL3Ii0II o rt ls than two Yoe
. 

OR 
Elen'ii(ary EducaliDn (B.Ei.Ed.), 

Siiicu SLcordary School coriciL.: or Inter ei 
or its equi"a;ent and 

Diploma or certiticote in leinent:iry  
trai:'.ing of a duratioi O not less than two years 

OR 
Bachelor of Elementary Ecucaton (BEt '1.) 

OR 
with Bachelor o F1ucation (B.Et...) c; 

is equi'c31ent. 

Gi ,aouate with Bacholor of Education (B.'E; ) or 
its e: ;umvlent 

Four years intigmd B.Sc, BEd. or an 
equaiecous 

V. Senc.r- Soconda/PUC! 	 Master's Degree ir the relevant ;ubjectwith Bohein' 
lot rniedia 	 of Education (BEd.) or its equiva!ert 

OR 
Two years mregm'ated M ScEd. cou'se or an 
valent courre) 

or 	'i;1imoi .t of eoci'is for pm mary clss, ')Fsic teachers' training programme 
c 2 yrs duratian is required 3.d. is moi 	sut.citUte for b s': (eachers trzmni:'cj 
I;rmnz. 
Scme of the States are having basic teachc-r ruhng course of one year duration 
only. whe in son'e other State studotc passimry secondary leve examirctibr ai 
iJn:ittCd to primary level teacher training ccum'se Such States may, by 2005, condur; 

ba b iz trainiOg pmoc!arnrnes of -J duration of not less thrrr two yeris wt 
dom!ss'nhelaq open to Senior Secondary/Intermediate pass candidates. In th 
rinanh,me ce'icimdates who have um'idergone basic teachers' training coursesof onr 
ear rJuro, or werc admitted to su:,h traiming programmes after passing secc:rcy 
evi e<ami;',Lmon only may be given €:cnployrn.nt in the concerned States or. 

IV. SRcondary'/High 
Schoo 



g4 

? 

- 

Second Schedule to the National CouncIl for Teacher Education (DeterminatiOn of 
Minimum Qualifications for Recruitment of Teachers) Regulations, 2001 

Qualifcations for recruitment of teachers of Physical Education in Educational InMitutions 
mentioned in Section 2 of the Regulations 

LEVEL MINIMUM ACADEMIC AND 
PRCESSIONAL QUALIFICATIONS - 

Elementary (I) 	Senior S€concary School certificate or nterm•' 
ediate or its equivalent: and 

(ii) 	Certificate in Physical Education (C.P.Ed.) of a 
duration c.f not less than two years or :ts 
equivalent 

JL 	secondary/High School Graduate with Bachelor of Physical Education 
, 

Ui. Senior Secondary 
(B.P F'i.' or 	s equ:valer't 

M.P.E./M.P.Ed. (2 year duration) 
(Physical Education as an 
elective subject) 

Note: 

1. Some of the States are having certificate in physical educatico courses of one year dura:: r 
only, while in some other States students passing secondary tve examination are admIted 
to certificate in physica! education courses. Such States may, by 2005, conduct certificate in 
physical education programmes of a duration of not less than two years with admission heir"; 

open to Senior Secondary/Intermediate pass candidates. In the meantime candidates who 
have undergone certificate courses in physical education of one year duration or were admitted 
to such programmes after passing secondary level examinatio only may be given employnit 
in the concerned States only. 

5K RAY,, Member Sccrerr 
(No.ADVT1I1:IV1 311 1 2001 

A4LO 
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Cu  3CAPROO1 
F 

GuwThti. 13orch 
IN THE CE1 TRAL ADMINISRATF E TR1BUNA 

QLWMI1ILQ&QMWM1ATJ c 

OAN0. 30 of 2006. 

Sri S.R. Voladri 

-Vs- 

Union of India & Ors. 

Reply to the rejoinder filed by the applicant. 

The respondents respectfully begs to state as under: 

That respondents reiterated the statements in the written statement. The 

notification for employment was for the post of primary teacher. The classifications 

shown in Annexure-9 of the rejoinder (i.e. NCTE notification) in not attracted in the 

present case. 

That in reply to the statements in para-3, 4 and 5 of the rejoinder it is stated 

that the recruitment notification was of 2004 and the NCTE AMENDMENT OF 2001 

notification was in 2005. It is reiterated that the advertisement was not in terms of 

NCTE classification. 

That in the circumstances explained above the OA deserve to be dismissed 

with cost. 

VERIFICATION 

I, Sri 	........ 	 aged about ..5t) ... years, son of 

&:..Q .... ,2w.M1k . Working as Chairman, Railway Recruitment Board, 

Guwahati, Assam do hereby verify that statements made in para I and 2 of the reply 

to the rejoinder are true to my knowledge and belief and I have not suppressed any 

material facts. 

And I sign this verification on this dayqM.qof April' 2007 at Guwahati. 

re  

-. 	 life  

• 



NOTICE 
• .; 	. 	. 	. 	 Date: 

From: S -ft-T-ami 0-i 	Scskc 

Advocate 

CAT, Guwahati 

To, 

............................ 

.............................................. 

Sub: •ON/CP No,.,3.o......./2OO.. 	' 

Shri 	 ................... Vs-.... 

Sir, 

Please find enclosed herewith a copy of the ON MP/CP/WS which is being filed 
today. Thisjs for your kind information and necessary action. tsQ 

-- 	'•• • 	Jj ) 	 . 

Received. 	. 	
Yours Siñcrely 

,g7  
o"( Date: 

 

Advocate. 


